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LEGISLATIVE ASSEMBLY.
Thursday, 25th August, 1927.

The Assembly met in the Assembly Chamber at Eleven of the Cloek,
Mr. President in the Chair.

QUESTIONS AND ANSWERS.
APPOINTMENT OF AGENTS IN COLONIES OTHER THAN SOUTH AFRICA.

313. *Mr. Gaya Prasad 8ingh: Will Government kindly state if
there is any proposal to appoint Agents in other Colonies, besides South

Africa ?
If so, in which Colonies, and is it contemplated to appoint Indiahs ¢

Mer' G. 8. Bhjpal': The answer to the first part of the Honourable
Member’s: qtiestion is that'the question of appointing Agents in other
Colonies will be taken into considerafion when sufficient experience has
been gained as a result of the appointment recently made in South Africa.
The second ‘part of the question does not c'qnsequently arise.

PAYMENT BY THE INDIAN FXCHEQUER OF THE SALARIES OF BRITISH OFFICERS
FORMERL.Y EMPLOYED ON STAFF DUTIES IN INDIA ON THEIR
RETURN TO ENGLAND
314. *Mr. Gaya Prasad: Simgh : Is"it' a' fhet that' Brifish officers
formerly employed on staff duties in India continue to draw their salaries
from the Indian Exchequer even when they return to England and are

attached to British units ? If so, why ! And what is the amount which

is annually paid on this account out of Indian revenues, during the last
three years ?

Mr. G. M. Young : A regimental officer of the British Service, who
has held a staff appointment in India, and’ whose regiment has returned
to the United Kingdom during his tenure, normally reverts to his regi-
ment ; and if there is no vacaney in which he can be absorbed, Indian’
‘revenues bear the cost of his salary until he is so absorbed. Cases of this
kind' do not appear to have occurrcd in the past and there has therefore’
been no expenditure hitherto : but two or three have occurred recently,
all of them bheing cases of Adjutants of Territorial or Auxiliaty Force
battalions. - It is only staff “officers of the British Service below the rank
of Colonel who are affected. They are affected only if their regiment
has gone to England while they are employed on staff duties in India,
and if there is an interval before they can be absorbed in their regiments,
and if no temporary employment can be found for them in India (o
bridge the interval. My Honourable friend will therefore realize that
the expenditure involved by this rule'will bé negligible,

( 3378 )
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Mr. A. Rangaswami Iyengar : May I inquire if the question as to
why Indian revenues should bear this charge was raised with the Home
Government ?

Mr. G. M. Young : Yes, Sir, the question was raised whether
Imperial revenues should bear it or not.

Mr. A, Bangaswami Iyengar : And did the Government of India
state that the Home Government should bear it and not this Govern-
ment ¥ Did the Government of India object to paying this charge {

Mr. G. M. Young : No, Sir, the Government of India did pot object.
The question was discussed and this was the conclusion reached.

Mr. K. Ahmed : In view of the fact that the expense incurred is
charged to India, do Government propose to take sufficient steps not to
allow these officers to go to England and enjoy their salary sitting at
home or otherwise ?

Mr. President ; The question does mnot arise.

ALLEGED MI1scoNDUCT OF A ““ CREWMAN "’ OF THE EAST INDIAN RamLway.

315. *Mr. Gaya Prasad 8ingh : (a¢) Has the attention of the Gov-
ernment been drawn to the incident, reported in the Weekly Maedoor
of Dinapur, dated the 6th July, 1927 regarding the conduct of a
‘* ¢rewman '’ of the East Indian Railway in the throwing out of a third
clags compartment the luggage of a passenger 7.

(b) Are Government aware that the General Secretary of the East:
Indian Railway Union was also travelling in the same compartment, and
was an eye-witness to this incident 1

(¢) What action has been taken against the offending ‘‘ crewman ”’,
who threw down the luggage of thé passenger ?

Mr. A. A L. Parsons : I have been unable to obtain a copy of the
periodical mentioned by the Honourable Member.

Tae INDIAN Navy BiLL.

316. *Mr. Gaya Prasad Bingh: Will Government kindly state why
the Indian Navy Bill was introduced in Parliament, and not in the Legis-

lative Assembly ? Is it intended to bring it up before this House 1 If so,
when ? " '

Mr. G. M. Young : The Bill was introduced in Parliament because
it was a Bill to amend the Government of India Act, which, as my
Honourable friend is aware, is an Act of Parliament.

The answer t0 the gecond part of the queston is in the negative. The
third does not arise.

Or1xN1ON OF DR. JaMEs H. Cousins REGARDING NEw DELHI AND 178 BUILDINGS,
ETO.

817. *Mr. Gaya Prasad Bingh: (a) Are Government aware that
Dr. James H. Cousins describes New Delhi and its buildings as ‘‘ ugly,
commonplace, unoriginal, slovenlv "', of ‘‘ unimaginative pomposity ’’, of
‘‘ monotonous medmcnty " ““more in the nature of prisons than hnbm.-
tions ’’ ; and the whole thmg as ‘‘ a nightmare on the chest of India '’ 1



QUESTIONS AND ANSWERS. 3375

(b) Will Government kindly state how much they had to pay on
account of the design and plan of (¢) the Council building, (if) the Secre-
tariat, and (i4) the new Viceregal residence ; and whether all the money
on th:s account has been paid up, or anytl:ung is still due -

(c) Has Lord Reading or H. E. Lord Irwin approved of the design
and get up of the new Viceregal residence, which is in course of construe-
tion ¥ How much money has already been spent on it, and how much
more is it estimated to cost { .

The Honourable 8ir Bhupendra Nath Mitra : (¢) Government un-
derstand that what purported to be an interview with the gentleman
referred to has appeared in the Press.

(b) The total sum payable to the Architects for their work in New
Delhi is £195,000. This is in accordance with the supplementsry  agree-
ment made between the Architects and the Secretary of State for India
in November 1921. The agreement covers not only the buildings in
question but all buildings designed by the Architects and also advice on
the layout of buildings not actually designed by them,

A sum of about £2,750 is still due on this agreement.

(¢) The original designs for Government House were approved by -
Lord Hardinge. The detail designs for furnishing, etc., are submitted
to His Excellency Lord Irwin for approval as they are received.

Government House is estimated to cost Rs. 1,94,87,800. (Cries of
‘“ Bhame, Shame ’’) of which sum Rs. 97,13,500 has a.lready been spent.

. Mr. 0. Duraiswamy Aiyangar : With reference to part (a), will
Government cause the appropriate facts and evidence to be supplied in
answer to Dr. Cousins ?

SeParATION OF BURMA FROM INDIA.

318. *Mr. Gaya Prasad Bingh: (a) Will Government kindly state
if there has been any correspondence between them, and the Government
of Burma, or the Secretary of State for India, regardmg any proposal to
separate Burma from India ¢ If so, are Government prepared fo lay a copy
on the table 1

(b) Is it a faet that the people of Burma generally, their national
ieaders like Rev. N. Ottama, and the Sanghe Council (Council of the
Buddhist monks) are opposed to separation‘t

(¢) Is there any truth in the report that on the separation of Burma
from India it is intended to establish a European colony in Burma, in
view of its comparative proximity to the Singapore Naval Base {

The Honourable Mr, J. Orerar : (a) There has been no such corres-
pondence of late.

(b) Government are aware that such views have found expression
in the Press but they are not prepared to infer that they represent the
views of the people of Burma in general.

- (¢) Government are not aware of the report to which the Honour-
nhle Member refers.
A2
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U. Tok Kyi : May I ask if it is not the intention of Government to
turn Burma into a Crown Colony after separation !

The Honourable Mr. J. Orerar : I am aware of no such project.

U. Tok Kyi : May I further ask if it is not a fact that the European
community in Burma has been urging the Government of India to sepa-
rate Burma from India ¢ '

The Honourable Mr. J. Orerar : I am not aware, Sir, that any very.
strohg representations of that character have heen received specifically
from the European community of Burma.

U. Tok Kyi : Is the Honourable Member aware that the Kuropean,
community there has been asking for separation for the last 40 years or
so 1

Mr M. B.Aney : May I ask whether the Honourable Member is net
to have the privilege of getting any answer to the question at all ?

The Honqurable Mg. J. Orerar : No, Sir. I had no wish:to be. dis-
courteous to the Honourable Member, but I thought my previous reply
did as a matter of fact substantially meet his subsequent question.

ExaMINATION .OF THE LUGGAGE OF LaADY PAssENGERS BY THE CUSTOMS .
OPFICIALS AT VIRAMGAM.

319. *Mr. Gaya Prasad Bingh : (a) Is it a fact that on the 9th July,
the trunks of two' lady passengers, who were travelling from Sihore in
the Bhavnagar State, to Bombay, were opened and searched at Viramgam,
by the Customs peons and the search was discontinued only when the
Inspector,. of Customs came up, and remonstrated with the peons t

(b) Ts it a fact that the trunks of another lady passenger, belonging
to the family of one Mulji Meghaji, who were returning from Jamnagar,
after taking part in a marriage, were also opened and searched by the
Customs Inspector, Mr. Cooper ?

(c) What steps do Government propose to take to save the passengers
from sueh annoying and vexatious proceedings !

The Hopourable 8ir Basil Blackett : (a) and (b). The Government
have no information.

(¢) Instructions have already been issued to the effect that there
should be no avoidable inconvenience to passengers and that the examina-
tion of luggage should be condueted by or under the immediate per-
sonal supervision of responsible officers.

RECRUITMENT TO THE PROPOSED INDIAN NAvy.

320,, *Mz. M. 8. Aney : (a) Is it a faet that H. E. the Commander-
in-Chief visited the Muhammadans of the Ratnagiri Distriet in the
Jay. ad Creek in or about April 1926, in connection with the recruit-
men! fo_"fhg" pljnpr_)sed Indian Nawy ?

(b) Is it a fact that in the water.sports held in homour of the visit
which H.. E, thg Governor of Bombay paid to Ratnggiri;in October 1926,
only the Muhammadans obtained the charce of competing,?

.
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‘Mr.'G. M."Young : (a) The Honourable Member is probably refer-
‘ring to His Excellency the Naval Commander-in-Chief, who, at the re-
‘quest of the Director, Royal Indian Marine, very kindly anchored his
flag-ship off Jaigarh in April 1926 so as to give Royal Navy and Royal
-Indian Marine pensioners an opportunity of seeing the ship, which is one
of the latest men-of-war. His visit was not made to the Muhammadans
of the Ratnagiri District, nor in order to recruit for the Indian Navy.

(b) The Government of India have no information.

RECRUITMENT OF MUHAMMADANS TO THE PROPOSED INDIAN Navy.

321. *Mr. M. 8. Aney : 1. Is it a fact that a R. I. M. steamer visited
some ports of the Ratnagiri District (Bombay Presidency) at the end of
1926 and recruited only Muhamthadan lads for training for the proposed
Indian Navy ! *

2. Will Government kindly state :

(a) the number of Muhammadan lads recruited,

(b) the nature and duration of training 'which these recruits are to
undergo, _

(¢) the posts—together with pay and prospects—which thése recruits
are to fill

Mr. G. M. Young : Paragraph 1.—Yes, as has heen customary for
years.

Paragraph 2.—(a) Fifty-seven, of whom ten have since been dis-
charged as unsuitable.

(b) The boys will receive naval education and training for two
years, at the end of which, if they can pass the qualifying examindtion
and are otherwise suitable, they will be admitted into the service.

(¢) They will be employed first of all as seamen and stokers. They
may eventually rise to the rank of petty officer or warrant officer, as
vacancies occur, but will have to pass examinations before attaining these
ranks. The pay of a boy when enlisted is Rs. 15 per mensem, and the
pay of a senior warrant officer may be taken as Rs. 180 per mensem with
free rations and certain allowances.

RFECRUITMENT OF MUHAMMADANS TO THE PROPOSED INDIAN Navy,

322. *Mr. M, 8. Aney : () Is it the intention of Government to
confine recruitment to the proposed Indian Navy solely to the Muham-
madans ¢ 1f the answer be in the negative, why were MHindus not
similarly recruited for training ?

(b) Will Government kindly state the qualifications required for being
recruited

(¢) Did H. E. the Commander-in-Chief give any _intervieyvs to any
Mubhammadan leader or leaders in connection with this recruitment f

(d) If the answer be in the affirmative, what are the names of the
persons to whom the interviews were given {
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Mr, G. M. Young : (a) Recruitment to commissioned rank in the
Royal Indian Navy will be open to all Indians. Recruitment to the
lower ranks will for the present be confined to the class of Muhammadans
who have hitherto filled these ranks in the Royal Indian Marine.

(b) The essential qualification is a healthy constitution. Preference
is, however, given to boys who possess, in addition, a certain amount of
education.

(c) No, Sir, His Excellency the Commander-in-Chief, East Indies
Btation, has no concern with recrnitment for the Indian Navy.

(d) Does mnot arise.

Mr. K. . Roy: May I ask whether recruitment is possible unless
legislation implementing the British Act is undertaken by this House !

Mr. G. M. Young : Yes, Sir, it is quite possible.
~ Mr K. 0. Roy: May I ask if it is the intention of Government to
bring in legislation this Session !

Mr. G. M. Young : No, Sir. It cannot be brought in this Session,
but we hope to bring it in next Session.

RECRUITMENT OF MUHAMMADANS TO THE PROPOSED INDIAN Navy,

823. *Mr. M. B. Aney : (a) Have any representations been made to
Government in respect of recruitment of Muhammadans to the proposed
Indian Navy on behalf of the said community ! If so, will Government
be pleased to place copies of such representations on the table {

(b) Is it the intention of Government to recruit Hindus for training
for the proposed Indian Navy ?

. (e¢) If the answer to the preceding question be in the affirmative, will
Government be pleased to state when sauch recruitment will be made ¢

Mr. G. M. Young : (a) No, Sir.

(b) and (¢). Yes, Sir : the intention is to draw upon other sea-
faring communities of India, whatever their caste or ereed, as soon as the
Indian Navy can be enlarged. :

RECRUITMENT OF BHANDARIS TO THE PROPOSED INDIAN Navy.

324, *Mr. M. 8. Aney : (a) Has H. E. the . Commander-in-Chief
received any resolutions passed by the Bhandari Shikshan Parishad in
its XIIIth sessions held during 1926 at Ratnagiri and Neova Goa, respec-
tively, in connection with recruitment of Bhandaris to the proposed Indian
Navy ! If so, what action—if any—has been taken in reference to these
resolutions !

(b) Will Government kindly place on the table copies of the resolu-
tions passed by the Bhandari Shikshan Parishad on this subject, together
with replies—if any—sent to the Parishad ! ;

(¢) Will Government state if they have received any communication
on the subject from the Government of Bombay, and if th¢y have, will
they kindly place its copy on the table !
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(d) Will Government place a statement containing the names of
Hindu castes belonging to the Bombay Presidency whom they consider fit
for admission into the proposed Indian Navy by reason of their connection
with the Navies in the past ! .

Mr. G. M. Young : (a) The Government of India cannot of course
take cognisance of the resolution passed at Nova Goa, which is in foreign
territory. They received a copy of the resolution passed in Ratnagiri,
which ask Government, (I here quote the resolution), ‘‘ to take pre-
cautions at the time of formation of the Indian Navy to perpetuate and
to allow scope for the growth of the qualities of clever navigation, able
seamanship and bravery in naval warfare of the Bhandarig for which
they are famous for centuries ’. This request has been acknowledged
and noted.

(b) The answer is in the negative.

(c) The Government of Bombay forwarded the resolution under a
covering letter without comment.

(d) The answer is in the negative, as Government do not propose
to recruit Hindu castes into the lower ranks of the Indian Navy at
present, )

Mr. M. 8. Aney : Will the Government give the reasons for not pro-
posing to recruit Hindu castes into the lower ranks of the Indian Navy ?

Mr. G. M. Young : I have already given the reasons in my answer
to the previous question. The Royal Indian Marine has recruited
Muhammadans of the Ratnagiri district—for the.last, I do not know how
many years—ever since its formation, and they are the only ecommunity
who have come forward for the service. Until the Indian Navy is en-
larged, it is not proposed to go outside ‘that field of recruitment. As
soon as it can be enlarged, it s proposed to go outside that field for re-
eruitment, '

KANARESE INSORIPTIONS,

325, *Mr. D. V. Belvi : Will Government be pleased to state :

(¢) How many inscriptions in Kanarese have been collected and
deciphered hitherto in the Kanarese speaking Districts of
British India after the publication of a number of Kanarese
inseriptions by the late Mr. Fleet ? .

(b) The total number of Kanarese inscriptions that are yet awaitin
publication by the Government of India Epigraphy Depart-
ment {

(¢) What arrangements have been made to publish the said Kannada
inscriptions that are already collected ?

(d) Do Government intend to publish all these collected Kénarese
inseriptions ¥

(¢) The approximate number of Kannada inseriptions that are
still to be collected in the Kanarese-speaking Districts in
British India !

(f) Has the attention of the Government been drawn to the state-
ment that 60 years would be required only to collect all the
Kanarese inscriptions if the work goes on on the present scale
as put forward in a series of articles published in the
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Kaunadiga of Bagalkot, in the Bijapur Collectorate of
the Bombay Presidency, in its issues, dated 19th Novembar,
1926, 26th Novemher, 1926, 18th February, 1927 and 2jth
L"¢bruary, 1927 1 '

(g) If so, what action has been taken or contemplated by the Gov-
ernment .

(h) What steps are contemplated by Government to hasten the work
of collécting all the inscriptions in each District of the British
Karnatak ¢ ’

(1) Haye apy memorials been received by the Government from the
Prasident of the Karnatak Iligtorical Society of Dharwar on
this subjeet ?

Mr. A. R Dalal : (a) 1,842 inscriptions have been collected,.approxi-
.mately three-fourths of which have begn tentatively transeribed.

(b) 1,775.

(¢) They are being published in the South Indian TInscriptions, Text
Series, or in the Epigraphia Indica.

(d) Yes, provided they are of sufficient importance.

(.e) 5;%0.

(f) No.

(¢) Does not arise.

(h) An attached office is maintained in Madras under a gazetted
officar with three gssistants for the speeific purpose of collecting and pub-
lishing inseriptions in the Madras Presideney including Karnatak. The
attention of the Honourahle Member is also invited to the reply given to
part (¢) of Khan Bahadur Sarfaraz Hussain Khan’s question No. 245
on the 26th January, 1926.

(¢) Yes.

 QUALIFICATIONS OF THE ROVERNMENT EPIGHAPHIST, ETC.

326. *Mr. D. V. Belvi : Will Government be pleased to state :

(a) the qualifications usually required for appaintment as a Govern-
ment Epigraphist for India ;

(b) the name, qualifications and the salary of the Government
Epigraphist at present ;

(¢) the nature of the work which is carried on in the office of the
Government Epigraphist for India 1

Mr. A. R. Dalal: (a) University graduate with special knowledge
of Indian epigraphy, philology and history, and of the Sanskrit, Prakrit
and Pali languages,

(b) Mr. Hirananda Shastri, M.A.,, M.O.L. Present pay Rs. 800 and
special pay Rs. 100 a month,

(e) General superintendence, including editing, eo-ordination, deeci-
l—phergng. ete.. of the epigraphic work of India and Burma except that
relating to Muslim inscriptions.
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Eprrine or THE EPIGRAPHIA INDICA BY THE Govznuunm_Erwmmsr.

327. *Mr. D, V. Belvi : (4) Does the present Government Epigraphist
_for India edit the Epigraphia Indica 1 )
(b) 'In which languages are the ancient 1inscriptions . most . numereus
in India ?
(¢) Are not Tamil, Telugu and Kannada inscriptions more numerous
than in any other Indian language {
(d) Has the Editor of the Epigraphia Indiea to deal with mserlptlons
in Tamil,. Telygn and, Kapnada ?
(e) If so, what arrangements are made -and what mﬁ' is maintained
to edit inscriptions in these three languages ? .
(f) How long has the present Government Ep:gmphxst for India
ibeen -in -the Department !
(9) Has he been an Epigraplust all along ¢
(h) What post did he hold before the year 1822 ¢
(¢) Is he well-versed in Sanskrit and in languages of the Dravidian

Mr A R. Dalal: (a) Yes.

(b) In the Dravidian languages.

(¢) Yes.

(d) Yea.

(e) The Government Epigraprist has in his own office a special staft
of experts in Dravidian languages consisting of two gazetted and two
non-gazetted officers ; besides which an attached office is maintained in
Madras ynder a gazetted officer with three Assistants for the specific
‘}i)urpose of collecting and publishing inseriptions in the Madras Presi-

ency.

(f) For 23 years.

(g) Yes.

“ (h) Superintendent for Ep:graphy in the Government Eplgraphlst ]
office.

(1) He is well versed in Sanskrit and allied languages but not in the
Dravidian languages.

Mr. President : The Honourable Member (Mr. D. V. Belvi) must
make at least the pretence of rising from his seat.

EsTABLISEMENT OF AN FEPIGRAPHIC OFFICE IN A CENTRAL PLACE IN THE
BriTisH KARNATAK.

8328, *Mr. D. V. Belvi: (a) Is it a fact that the Karnatak Historical
Association, Dharwar, has petitioned Government for a separate Epigraphi-
cal Centre ?

(b) T£ so, do Govermment intend to establish an Epigraphic Office in
a central place in the British Karnatak 1
Mr. A. R Dalal: (a) Yes.

(%) The matter is under consideration.
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REPRESENTATION OF THE LEGISLATIVE ASSEMBLY ON m Boarp oF
AGRICULTURR.

329. *Mr. Mukhtar 8ingh : (¢) Will the Government be ‘pleased to
state the const:tutmn of the Board of Agriculture !

(b) Is there any representation of the Assembly on the Board of
Agriculture !

(¢) What is the funection of the Board

Mr. A. R Dalal : (a) A statement showing the constitution of the
Board is laid upon the table.

(d) No. ¢

(¢) The functions of the Board, which is designed to facilitate the
exchange of ideas and information ‘between agricultural experts from
all over India, are advisory. Its proceedings are submitted to the Gov-
ernment of India for any orders which may be required,

Statement showing the constitution of the Board of Agrioulture in India (fefmed to
in reply to Question No. 8£9).

The Board of Agriculture in India consists of the following members :

1. Agricultural Adviser to the Government of India (President) 1
. Assistant to Agricultural Adviser (Becretary) . e 1
. Imperial Agriceultural Chemist . . o1
. Imperial Myeologist . . 1
. Imperial Entomologist e .o e e 1
Imperial Economic Botanist . .. .. o1
. Imperial Agrisulturist 1
. Imperial Agricultural Bnctenolognt 1
. Imperial Dairy Expert .. 1
10. Seeretary, Indian Central Cotton Committee . |
11. Director, Imperial Institute of Veterinary Research, Mukteur o1
12. Director General, Commercial Intelligence and BStatistica P |
18. Directors of Provinecial Agricultural Departments

14, One member of expert staff of each Provincial Agncnltnul De
partment.

15. Agricultural Officer, North West Frontier Province e 1

16. One Civil Veterinary Department Officer of each Province (including 11
North-West Frontier Provinee and Baluchistan).

17. Members nominated each year by President

18. Members of Agricultural Departments of Hyderabad, Mysore, T:
Baroda, Kashmir, Travancore, Gwalior and Patiala.

18, Scientific Officer, Indian Tea Association

20, Representative of the" United Planters Association of Bouthern
Indla.

bmqu*mm
- 0O
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CuLtivaTION OF MEDICINAL HERBS AND DRUGS IN INDIA.

. 330. *Mr. Mukhtar Singh : (a) Is it a fact that sometime in 1914-
1918 a Committee was formed to investigate into the possibilities of
ocultivating medicinal herbs and drugs in this country 1

(b) If the answer be in the affirmative, will the Government be pleased
to state whether any report of that Committee has been published 1
Will the Government be further pleased to state the main recommenda-
tions of that Committee 1

(¢) Has any attempt been made to cultivate medicinal herbs and
drugs in India ¥ If so, where and with what results ¢

(d) Is the attempt of cultivating medicinal herbs and drugs still
being continued ¥ If so, at what places and with what drugs ¢ If not,
why has the attempt been discontinued ?

Mr. A. R. Dalal : (2¢) In 1919, a Drugs Manufacture Committee was
established by the Government of India. One of the objects for which
this Committee was appointed was investigation of the possibilities of
the cultivation of medicinal plants in India.

(b) The Committee issued four reports which were printed and dis-
tributed to the Local Gpvernments, Departments of the Government of
India and certain heads of Departments. Copies of these reports has
been placed in the Members’ Library. These reports state the recom-
mendations of the Committee and the action taken on them.

(¢) A botanical survey of the drug resources of India is necessary
before any attempt is made to cultivate medicinal herbs and plants.
The question is engaging the attention of Government.

(d) Does not arise.

MorprrIA QONTENTS OF THE PoPPY PLANT,

331. *Mr. Mukhtar Bingh : (¢) Is it a fact that some investigation
was taken up in connection with the poppy plant in India as regards its
morphia contents ¥ Was some officer appointed on special duty to n-
vestigate into this matter ?

(b) 1If so, has any report been published containing the results of his
investigations 1

(¢) Is it not a fact that the officer-in-charge succeeded in isolating a
poppy plant which contains the largest percentage of gnorplya t If so, was
there any attempt made to cultivate and multiply this variety and to pre-
pare morphia on commercial lines from this plant ¥

The Honourable Bir Basil Blackett : (a) Yes ; several years ago.

(¢) No ; it was a departmental investigation.

(¢) Yes, the officer on special duty isolated a sinp:!e capsule charae-
teristic of a pure race of poppy which proved its capacity for high mor-
phine content. The seed of this capsule was multiplied and sown in &
large area for several years. It was however discovered that it did not
suit all soils and climates. As a result of further research, a special seed
agency was established in 1924 with the object of introducing improved
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varieties: of  poppy. »In view lowever 4f thé uncertaifity of the general
outlook, the operations of this agency have been.restricted since 1925.

No attempt ‘has so0 far béen made to 'manufacture morphia on com-
mercial lines from specially selected opium, nor do the Government of
.India propose.to do so at present. Morphia and other alkaloids of opium
-are at present manufactured at the Ghazipur Faetory as a means of utiliz-
ing waste material, which would otherwise have to be thrown away.

DEVELOPMANT 0F VaARIZTIES oF THiox '‘SUwAR CANE ‘AT "HE' Go:mrou
BUUAR STUTION,

 882.'*Mir’Mukitar 8ingh : Has the Coimbatore Sugar Station been
‘able to develop some varieties of thick canes for the purpose of sugar
manufacture ! If the answer be in the affirmative, have these varieties
besn tried in.the country and -with what: resuits ‘?

Mr. A. R. Dalal : Many medium thick cance have been bred at this
Btation and sent to the provinces for further trial. The best of these,
known as Co. 213, yields fully twice as much as the local canes commonly
grown in the North of India. The breeding of thick canes proper has
only just ‘been started at the Station and no duch canes have yet heen

t out to'the provinces ; but promising sets of thick canes imported from
Fava and elsewhere have, after trial at the Station, .been sent out to
different provinces for further testing and some of them are doing well.

NoMINATION oF INDIANS TO THE AGRIOULTURAL BoARD.

333. *Mr. Mukhtar 8ingh : Since when has the Agricultural Board
been in existence ¥ Has there been any Indian nominated to this Board t
If s0, will the Goverhment be pleased 'to‘dtate the ‘name of the gentleman
and the year in which he was nominated 1. . s

‘Mr. A. R, Dalal : The Board has been in. existence since 1904.
‘Membership of it is not based on racial considerations, but, ag the list
laid upon the table in reply to question No. 329 shows, is almost
entirely ez-officso. A number of Indians have in the past been members
of the Board in virtue of their holding one or other of the. posts men-
tioned in that list, and some have also been nominated. If the Honour-
able Member wishes to know the names of all Indians who have been
members of the Board, and the years in which they attended he will
find information in the printed proceedings of the Board.

PusLicaTioN oF TEE REPORT OF THE CINCHONA COMMITTEE.

334, *Mr. Mukhtar 8ingh : Has the Cinchona Jommittee submitted
their report 7 Has the roport been published and is it available far the
public !

Mr. A. B. Dalal : No Cinchona Committee was-pppointed by the

glovemmeﬂt ‘of Tndia. The question of the publication of its report
erefore does mot arise.
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CoNsTITUTION OF THE; Rayes Apvisory. CoMmrrEE.

335. *Mr, Mukhbtar Bimghi: (¢) Will the Government be pleased to
state the constitution of the Rates Advisery Committee

(b) Is there any representation .on it.of the agricultural interests 1

(c) Is there one such committes for the whole of ithe country:or are
they constituted for different centres or for different railways {

Mr. A. A L. Parsons : (a) The Honourable Member is referred to
the reply given in this Assembly to question No. 235 on the 27th August,
1926, on the same subject. *

(b) No. _
(¢) There is one Committee for the whole of India.

Low Ramway Rares ros TRaFFic TO AND FROM- PORTS.

336, *Ma. Mukbtar 8ingh-: (z) Are there low, exceptional ralway
rates for traffic to and from ports, especially the great ports of Caleutta.
and Bombay ¢ '

(b) Have the Government ever investigated the question as to how
this affects the industries of this country and if so, with what results ¥

Mr. A. A. L. Parsons : (a) Rates lower than the ordinary schedule
rates, or the ordinary classified rates where they apply, are-charged
for the carriage of certain commodities to and from various Indian ports.
Grain is an example of an export commodity carried .at. such-rates ;
machinery, agricultural implements and manures are examples of im-
port commodities. I should explain that these special rates are gene-
rally quoted for one or more of the following reasoms ; the fact that
the volume of traffic is large and the traffic is therefore cheap to handle
the probability that the volume of traffic will be increased by a.low
quotation ; and the encouragement which a low quotation gives to long-
distance traffic. I should add also that special rates lower than. the
schedule or classified rates are also quoted for exactly the same reasons
for the products of certain Indian industries, for example, iron and steel,..
cement, paper and matches:

(b) The Acworth Committee investigated the question and I would
invite the Honouyrable Member’s reference to paragraphs 149 to 152 of
their Report.

| Nms# /oF ODTRORAS EMRLOYED IN'THE Mitrrany Grass Farums,

337. 'Hr.I Mnkhtar Bingh : Will tho Government be pleased to state
the number of officers employed in the military grass farms 1. Will the
Government be further pleased to statp how many.qf them are Indians ¢

Mr. G. MI;_\YM} -'I‘hmmm-.-ninatmmKi_n:gi‘s eonmmissioned officers
employed in the grass farms branch of the Military.Farms Department.
None of them is an-Tddian, No Indian King’s commissioned officer has
yet applied for appointment to this' Department: .
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Dary Propuors oF THE ‘Mirrary Darrizs.

338. *Mr. Mukhtar Singh : Will the Government be pleased to state
the total amount of milk, butter and cheess produced in the dairies run
by the Military Department ¥ What quantity of these articles was
supplied to the Indian soldiers during the last year ¥

Mr. G. M. Young : 3,680 tons of milk and 358 tons of butter were
produced and sold during the year 1925-26. Cheese is not made in
military dairies. There is hardly any demand for dairy produce from
Indian troops and practically nothing was supplied to them.

REaRING OoF Cows AND BuLLS IN MILITARY DAIry Farus,

339. *Mr, Mukhtar 8ingh : (¢) Will the Government be pleased to
state whether the fresh born ealves in the military dairies are reared at
the military farm t If not, are they destroyed or sold ¥ If they are
sold, for how long are they allowed to be with their mothers !

(b) Have the Government made any arrangement for rearing cows
and bulls in the military dairy farms and for selling them to the publie
in order to improve the cattle breeding problem of the country 1

Mr. G. M. Young : (g¢) Only cow calves of selected dams are reared.
The remainder and all bull calves, except the few required for stud or
draught purposes, are either sold or given away. They are kept with
their dams for about a month after birth. E

(b) No such arrangements exist at present.

FreigrT CHARGES PER ToN OF S8UGAR FROM BoMBAY TO CAWNPORE AND
vice versa.
340. *Mr. Mukhtar 8ingh : What are the freight charges per ton
of sugar from Bombay to Cawnpore and from Cawnpore to Bombay ?

Mr. A A L l’qrsdha : The rates for sugar per ton from Bombay to
Cawnpore (Generalzanj) and from Cawnpore (Generalganj) to Bombay
are Rs. 38-4-5 at owner’s risk and Rs. 41-13-2 at railway risk.

STATISTIOS OF AGRICULTURAL LAND HELD BY AGRICULTURISTS AND NON-AGRI-
CULTURISTS IN EACH PROVINCE IN INDIA.

341, *Mr. Harchandrai Vishindas : Will Government be pleased to
state :

(a) the percentage of the total occupied area of agricultural land
held by agriculturists and by non-agriculturists (separately) in
each province in India in the year 1915 and in the year
1925 ¢

(b) the area of agricultural land transferred by agriculturists to

non-agriculturists and by non-agriculturists to agriculturists
in each provinee in India from 1905-06 to 1924-25 1

(o) the percentage of non-agriculturists holding agricultural land
to the total number of holders of agricultural land in the
year 1915 and in the year 1925 in each province in India !
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Mr. A R Dalal : (a), (b) and (¢). The Government of India have
no information on the subject. They doubt whether Local Govern-
ments could furnish the required statistics, and do not propose to call
for them in view of the amount of trouble which their compilation, even
if feasible, would involve.

New PensioNn RuLes.

342. *Mr. Harchandrai Vishindas : Will Government be pleased to
state when the mew pension rules will be published in the Government
Gazette, notification regarding which has already appeared in the news-
papers ?

The Honourable Bir Basil Blackett : The reports which appeared in
the papers were unfounded. No new pension rules have been sanctioned
by the Government of India.

ProvisioN or A NEw LeveEL CrossiNG AT OKARA ON THE NorTH WESTERN
Ramwway.

343. *Mr. Harochandrai Vishindas : 1. Is it a fact that the railway
station of Okara on the North-Western Railway, district Montgomery, has
recently been removed to the other side of the track f

2, Is it a fact that by doing so the track now intervenes between the
new station and the town, and that for this reason all pedestrian and
vehicular traffic from the town to the station has to follow the Dipalpur
m level crossing which is the only level crossing m the neighbour-

1

3. Is it a fact that the above route involves a long detour causing con-
siderable inconvenience and loss of time to the residents of the town desiring
to approach the station !

4. Is it a fact that the nccessity for a new level crossing nearer the
station has been admitted by the railway authorities !

5. Isit a fact that in response to representations from certain factory
owners and other members of the publie, the new level crossing was sanc-
tioned and the work was ordered to be put in hand as far back as October
last ¢

6. Is it a fact that the railway authorities have since changed their, mind
and now refuse to provide a new level crossing ¥ If so, why ?

7. Did the railway authorities consult the faectory owners and. the
public who were closely concerned with the project, before reversing their
former decision

8. What dction do Government propose to take in the matter ¢
Mr. A A L Parsons : (1) Yes.

- (2) The zeply to,the,first part. is.in the affirmative and to the latter
part in the negative so far as pedestrian traffic is concerned. A foot
~overbridge has been provided across the tracks from the town side to
the station building.

(3) The provision of the overbridge has minimised any inconve-
nience that would otherwise have heen felt.
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(4) to(8). I underetand'the position to be as fdllows: The 'mew
passenger station was built on the far side of the line to the town inv
order that the goods-station might be placed on the town' side withr
direct access to the Mandi : and the local authorities have not:yet cons?
structed a road to the passengér station. The Notified Area-Committee:
asked the railway authorities to hand over a 50 ft. strip of land for
the purpose of constructing an- approaeh‘read, and to provide a level
crossing nearer the station than the present level crossing. The par-
ticular strip of land required could nnt be spared tiy'the raflwaly adminis-
tration-and the propossl for-a new level crossing: comssquently ' fell-
through. Iw any case it wounld not have heen advisablé to' providete:
level crossing within staton limits since it would have to be interlocksd«
with signals which.would lead to heavy delays to road trafic. I should-add
that when the present Okara station was being laid out, objections were
raised by the public that its site was not opposite the centre of the-Mandi
and was on the wrong side of the line from it, and the Agent, North
Western Railway, went into this matter very carefully with the Finan--
cial Commissioner, Pinjab. who considered that the utmost the mer-
chants could reasonably ask for was a foot overbridge across the rail-
way lines opposite the main entfance of the new'town and thé location
of -the :station-building - clase' to tha- overbiHdgé. Both these matters:
have been carried out ‘though they meant'the movement of the statiom
gite about 500 feet and the abandonment of certain works which had
already been started. '

PriMARY DzLAYS T0.TRAINE CONSBEQUENT ON TEE INTRODUCTION OF THE"
DrvisioNaL SoHEME ON BTATE RAILwWAYs.

344, *Mr. Harchandrai Vighindas : 1. Will Government be plessed
to state:the object of imtroducing the Divisional Scheme on.the State .
Railways 1

2. (a) Is it a faet that trains have become subject to-what is called
primary delays as a consequence of the working of the said scheme {

() What was the number and duration of such delays in the twelve
months preceding thé introduction of the said scheme and ‘what has been
the number and duration thereof during esch of ‘the similar periods since
the introddetion of the scheme ?

Mr. A. A L. Parsons : 1. The object was to obtain more efficient ad-
ministration. .

2. (a) and (b). If the Honourable Member will' give me a clear
definition of the words ‘‘ primary 'delays *’, which'are not usetl ‘in rail-
way tevminology anfl are not understood;’T ‘will' see if '1 can send him"
an answer,

PROMOTION ‘OF INDIANS IN THE TRAFFIC BRANCR OF THE NoRTH WESTERN
RAILWAY To THE Post OF DisTRicr TRAFFI® SUpERINTENDRENT

3, VMR Pdrolhndiaf Vishiddss : Will Government be ‘pleased to
stite : Lo
(a) The number of Indians in the Traffic Branch of ‘the North,"
Western Railway in October 1924 who were entitled in- the
pormal course of time to rise to the post ‘of Distriet Traffic
Superintendent -
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(b) What provision, if any, has been made in the present scheme
to ensure the due promotion of such Indian officers to similar
or equivalent higher posts ?

Mr. A. A. L. Parsons : (s) The number of Indian officers in the.
Traffic Department of the North-Western Railway in October 1924 who
might expect in the normal course, and provided, of course, they showed
their fitness for promotion, to attain the rank of Distriet Trafic Superin-
tendent was 13. _

(b) There is nothing in the present scheme which prevents the due
promotion of these Indian officers. .

APPOINTMENT OF A COMMITTEE TO STUDY THE RESULTS OF THE ‘“ TRANSPORTA-
TION ' WORKING OF THE DIvisioNal SoHEME ON THE NoRTH WESTERN
RaiLway.

346. *Mr. Harchandrai Vishindas : (a) Is it a fact that the Agent,
North-Western Railway, has appointed & Committee to study the results of
the ““ Transportation '’ working of the Divisional Scheme and to recommend
changes, if deemed fit ¥ What is the personnel of the Committee §

(b) Is it a fact that the Committee has, almost exclusively, been com-
posed of men who have no knowledge or experience of ‘‘ Transportation ** 1

(¢) Isita fact that the Committee consists of men who were avowedly
in favour of recruiting men of engineering qualifieations only for the posts
filled by men with special practical training in such posts ?

(d) Are Government aware that the proposed Committee is considered
by the public and the Traffic Officers as designed to counteract the dee-
lared policy of Government to Indianize the Railway Services ?

Mr. A A L Parsons : (a) The Agent, North-Western Railway, has
appointed a Committee to review the ﬁivis;onal organisation and to
make recommendations concerning possible changes in the organisatiom
within Divisions. The Committee consists of :

The Deputy Agent.

The Deputy Chief Operating Superintendent.

The Deputy Chief Commercial Manager.

The Deputy Chief Mechanical Engineer.

The Statistical Officer.

(d) No.

(e¢) Certainly not.

(d) No. The Committec has nothing to do with the policy of im-
dianizing the Railway Services.

-t ..

EMprLOYMENT OF ENGINEERS To FILL PosTs*mELD BY TRAFFIO OFFICERS
CONSEQUENT ON THE INTRODUCTION OF THE DISIONAL SCHEME ON
STATE RAILWAYS.

347. *Mr. Harchandrai Vishindas : Are Government aware :

(a) that since the Divisional Scheme was introduced Engineers
are being posted to fill posts previously beld by Traffic Offi-

cers ; and
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(b) that at the same time, the Railway is engaging extra Engineers
for Engineering work which could be performed by Engineers
already available in the scrvice !

Mr. A A L Parsons : (¢) No. If the Honourable Member is re-
ferring to the posts of Divisional Superintendents, these only came mto
existence with the introduction of the Divisional Scheme, and it has been
the declared intention sinece the Divisional Scheme was introduced that
they would not be allotted to any particular branch of the service but
filled by selection from all hranches.

(b) Owing to the large programme of workg on Railways, for which
the existing staff is insufficient a number of temporarv engineers has
been, and is being engaged.

Maulvi Abdul Matin Chaudhury : May I ask, Sir, question No. 348 ¢

Mr. President : Question No. 348 and subsequent questions stand in
the name of Khan Bahadur Sarfaraz Hussain Khan. I should like to
be satisfied why I should allow these questions to be put in view of the
fact that the Honourable Member has given notice of a large number
* of questions and is absent from the beginning of this Session.

Mr. K. Ahmed : Sir, Khan Bahadur Sarfaraz Hussain Khan is not
the only Member of this Assembly who has absented himself while his
questions are being answered ; besides there are some important gues-
tions standing in his name to-day.

Mr. President : Order, order : T am asking the Honourahle Member
(Maulvi Abdul Matin Chaudhury) who is putting the questions.

Maunlvi Abdul Matin Chaudhury : I have been asked to put these
questions, Sir, and, as some of them are important, T hope the Chair will
allow me to put them. Khan Bahadur Sarfaraz Hussain Khan iy ill.

Mr. President : Has the Honourable Member been asked by the
Khan Bahadur to put these questions ?

Maulvi Abdul Matin Chaudhury : Yes, Sir.

Mr. President : But 1 have received a letter from Khan Bahadur
Sarfaraz Hussain Khan in which he says he has authorised Mr. Gaya
Prasad Singh to put his questions. I am afraid I can not allow these
guestions to he put

T 348—362.

Mr. M. 8. Besha Ayyangar : May I have your permission, 8ir, to put
questions on behalf of Mr. K. V. Rangaswami Ayyangar !

Mr. President : Mr. Rangaswami Ayyangar was just here, What has
happened to the Honourable Member ¢

Several Honoursble Members : These questions stand in the name of
Mr. K. V. Rangaswami Ayyangar,

(Mr. Sesha Ayyangar was-allowed to put the questions standing in
the name of Mr. K. V. Rangaswami Ayyangar.)

t Not put at the meeting, but the questi will be £ at
pages 8418P—M21 of these pn'»oeoed;np.qu ons and answers to them be found
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'OVERSEAS ALLOWANGCE or Orriczrs oF INDIAN DoMiciLe oN THE SouTH
INpDIAN RalLway, mroO.

863. *Mr. M. 8. Besha Ayyangar (on behalf of Mr. K. V. Rangaswami
Ayyangar): With reference to Mr, Parsons’ reply to Mr. Sesha
Ayyangar’s interpellation (¢) in January 1927, will the Government be
pleased to state : ‘ '

(a) Whether Indian officers on State Railways who were in the
junior of the dual scales referred to, at the time of the in-
troduction of the overseas allowance, continue to draw
that allowance when promoted to the senior scale ;

(b) How the retention of grades on the South Indian Railway
specially affected Indian officers promoted to the District
grade in respect of overseas allowance ;

(¢) Whether Mr, Parsons’ reply to question (¢) is to be taken
to mean that Government have aseertained and verified
the facts of the case from the South Indian Railway and have
satisfied themselves that the action of the South Indian
Railway is fair and justified ;

(d) Whether if the reply to the previous question is in the affirma-
tive, Government will explain their position by comparing
the relative status and emoluments of an Indian and a
European officer of Assistant’s rank getting the same pay
on the South Indian Railway just before the introduction of
the overseas allowance with those of an Indian and a European
officer in corresponding positions on State Railways up to
the time the top of the District grade is reached ;

(e) Whether the Government are aware that the acting allowance
rules on the South Indian Railway for graded services are
less favourable than the rules notified by the Railway Board
for such services, and whether the Government ean explain
how the acting allowance rules on the South Indian Railway
can be compared with and said to be more favourable than
those on other Company-worked Railways which, as stated
by Mr. Parsons, have adopted dual time scales as in Gov-
ernment and follow presumably Government acting allowance
rules for such scales ; . )

(f) How any set of acting allowance rules, favourable or other-
.wise, can affect or compensate for reduction of emoluments
on substantive promotion to higher grades as stated by
Mr. Parsons in reply to question (c) ¢

Mr. A. A. L. Parsons : The Honourable Member presumably refers
to the reply given to Mr. Sesha Ayyangar’s question No. 254 answered
on the 2nd February, 1927.

(¢) The reply is in the affirmative.

(b) Indian officers on promotion to Distriet grades were restricted
to the rates of pay applicable to officers of non-Asiatie domjcxle.

(c)The facts were verified by reference to the South Indit}n Railway.
As already stated in connection with Mr. Sesha Ayyangar’s question,
it is not a matter in which it is possible for Government to interfere with
the discretion of the Board of Direetors. » g
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{d). I place on the table a statement cdomparing the various rates.
For the sake of simplicity the Traffio Department has been taken. If
the Honourable Member wants similar information for other depart-
thérits it will be supplied to him. -

' g) On the ﬂta,ta-worked Railways under the dual scale of ]

an ‘officer on the junior scale, if appointed to officiate in the senior, .
‘an increase of Rs. 100 in his emoluments, while on the South Indian
ay Uh Appointment to officiate in the Distriet an officer,

w‘hatever be his substantive rate of pay, gets the minimum pay of the

District grade, which is higher than the maximum pay, of the Assistants

grade, by Rs. 100. Under the operation of this rulé the acting allow-

ances on the South Indian Railway may be higher than those on State-

worked Railways.

(f) The Board of Directors decided that in view of the more liberal
acting allowance rules it was not necessary to continue the additional pay
on promotion to a higher class ; and as already explained it is not
possible for (Government to interfere with their discretion.

DISTRICT TRAFFIC SUPERINTENDENT.

Stitement showing soales of pay in the various grades of the Traflo Department, on

the South Indian Boilwey and State-worked Railways prior to the introduotion of
OvVETIEOE '?.’. '

South Indion Reilway. Btate-worked Railways.
700—50—1,000 ;' .. Grade 1 1,100
Grade 2. 1,000.
Grade 8. 900
Grade 4. 800
Grade §. 700.
ABSISTANT TRAFFIC SUPERINTENDENT.
Bouth Indiam Bam State-worked Rdilways.
400—25-—800 <« Grade 1. 550
Grade 2, 450
Grade 8. 400
Grade 4. 300,

On the South Indian Railway an Assistant Traffic Buperintendent, whether Indian
or European, could rise to the maxtmum pay of Ra. 1,000, and to Re. 1,100"on the
Btate-worked Bailways,

Overszas ALLOWANCE oPF OrricErs or INDIAN Domicite oN THE SouTH
INDIAN RafLwAY.

364. *Mr. M. 8. Sesha Ayyangar (on behalf of Mr. K. V. Rangaswami
Ayyangar) : With referenee to Mr. Parsons’ reply to Mr. Sesha

Ayvangar’s question in January 1927, will the Government be pleased to
state :

(a) Whether in the Superior Civil Service Rules (Revision uf Pay
and Pension Rules) which contain the T.ee concessions, the
Secretary of State did not confirm the existing orders re-
lating to overseas allowances—i.e.,, whether under these
rules officers of Indian domicile who were in seryice af, the
time of the introduction of averseas allowances were not de-
clared eligible for rupee overseas allowances ;
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(b) Whether it is not a fact that the Rai Boagrd,. in notifying,
‘ f.he'I;)e c:qqces:ionsfpico thbf’South%&h‘Bm %,em
in paragraph 3 of their letter No, 341|23 of 14th’ ‘ebrusry,
1926 that the ‘‘ existing incumbents of Asiatic domicile will
be allowed to continue to draw present scales of pay,
etc., but future entrants of Asiatic domicile will be restrigte
ed to basic pay only and will not be eligible for any over-
seas pay " ;
{ (c) Whether the South Indian Railway have stated that they
- accepted the Lee concessions in their entirety ;

(d) If the reply to the previous question be in the affirmative,
why have the South Indian Railway in view of the Railway
Board’s orders quoted in question (), discontinued to pay

overseas allowance to Indian Officers on promotion to the
District grades ;

(e) Whether it is not correct to assume that the Railway Board’s
orders quoted in question (b) cannot be affected by any
special orders issueg by the Home Board of the South Indian
Railway in contravention of the general principle under
which on State Railways Indian officers were given addi-
tional pay in lieu of overseas allowance {

Mr. A. A L. Parsons : The Honourable Member presumably refers

to the reply given to. Mr. Sesha Ayyangar’s question No. 254 answered on
the 2o0d February, 1927:

(a) The Saperior Civil Bervice (Revision of Pay and Pension) Rules
confirmed the orders then in existence and ‘did not introduce anything
new in regard to offieers of Indian domieile. Officers of Indian domicile,
who were in receipt of overseas pay or its equivalent at the time these
Rules came into forece, were allowed to retain sueh overseas pav or its
equivalent, but the Rules did not authorise the grant of overseas pay to
Indian officers in service, who were not in receipt of such pay at the
time. : :

(h) Yes, the intention was that the existing rules would continue to
apply to the Indian officers then in serviee,

(e) Yes.
(d) 1 would refer the Honourable Member to the reply given to
part (b) of the question. The South Indian Railway continued to apply

to the Indien officers the former rules, and this was not in contravention
of the terms of the Railway Board'’s letter.
. .

(e) Government are not aware that fhe Board of Directors og the
South Indian Railway have in any way contravened the orders of the
Railway Board.

DENIAL TO INDIAN OFFICERS OF COMPANY-MANAGED RAILWAYB OF PRIVILEGES
AND CONCESSIONS ENJOYED BY INDIAN OFFIOERS ON STATE RAILWAYS.

365. *Mr. M. B. Sesha Ayyangar (on behalf of Mr. K. V. Rangaswami
Ayyangar): With reference to the concluding reply of Mr. Parsons 1o
Mr. A. Rangaswami Iyengar’s supplementary question in January 1927,
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will the Government be pleased to state whether that reply is to be taken
to mean that if under the powers delegated and general sanctions accorded
by the Government of India, a Company-worked Railway exiended to its
European officers all the privileges and concessions enjoyed by similar
officers on State Railways and denied to its officers any of the privileges
and concessions enjoyed by the Indian officers on State Railways, the
Government of India in virtue of the contractual relations between themn
and the Company cannot interfere {

Mr. A A L Parsons : I am unable to reply to a hypothetical ques-
tion of this kind. The facts of each individual case would have to be
considered in the light of the terms of the contracts,

DI1SCONTINUANCE OF THE SPECIAL PAY IN LIEU OF QOVERSEAS ALLOWANCE TO
OrFFicER8 OF INDIAN DoMiciLe ox THE Sovti INpiax RamLway.

366. *Mr. M. 8. Sesha Ayyangar (on behalf of Mr. K. V. Rangaswami
Ayyangar) : Will the Government be pleased to state :

(a¢) Whether the Deputy Accountant General of Railways, who
recently inspected the South Indian Railway Accounts Office
has reported that in view of the sanction accorded by the
Home Board and the rules on State Railways, special pay
in lieu of overseas allowance is admissible to Indian officers
on the South Indian Railway at the time of the introduction
of the overseas allowance not only while they were in the
Assigtant’s grade but also after promotion to the District
grade, and that the South Indian Railway were wrong in
discontinuing the allowance to these officers on promotion to
the Distriot grade ;

(b) Whether it is a fact that under their present instructions, Gov-
ernment Examiners of Railway Accounts do not feel bound
to take up with the Companies’ officers cases in which Com-
panies have withheld what in the Examiaer’s opinion is
correctly payable to their establishment urder existing
orders of the Government, if so long as the Company’s ae-
tion is not exceeded by competent sanction und results in
reduced expenditure ;

(¢) Whether the Government have instructed or whether they pro-
pose now to instruect Government Examiners of Railway
Accounts that in important cases—as for instance when Rail-
way Companies modify general sanctions accorded by Govern-
ment to the disadvantage of particular classes of officers
resulting in racial discrimination—they should insist that
principles enunciated by the Government of India should be
given effect to ;

(d) Whether the Deputy 'Accountant General has also reported
that the reply given by the South Indian Railway to Railway
Board’s letter No. 3675-E. of 6th July 1926 (asking for
remarks on Mr. Shanmukham Chetty’s letter) ‘¢ is direetly
conflicting with the actual facts '’ ;

(e) Whether the Government have considered or are prepared to
considgr the desirability of taking deterrent disciplinary
action against the officer or officers concerned in thus mis-
representing facts to the Government of India ¢ °
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Mr. A. A L. Parsons : (¢) The answer is in the affirmative.

(b) There are no definite instructions to the Government Examiners
of Railway Accounts on the subjeet. '

(¢) Government do not propose to issue any such instructions.

(d) The answer is in the affirmative. But the Government of India
do not agree with the Deputy Accountant General. :

(¢) No. There has been no misrepresentation of facts by the South
Indian Railway. .

ArpLICATION OF THE RECOMMENDATIONS OF THE LEE COMMISSION TO BRANCHES
OF THE (FOVERNMENT SERVICE NOT DIRECTLY DEALT WITH
. BY THE (‘OMMISSION.

367. *Mr. K. C. Neogy : Will Government be pleased to enumerate
the branches of Government service, as also offices in Government-aided
institutions, not directly dealt with by the Lee Commission, but to which
any concession analogous to thosp granted under the Lee Commission
recommendations has been extended or is proposed to be extended ?

The Honourable Mr. J. Crerar : I would refer the Honourable
Member to the Superior Civil Services (Revision of Pay, Passage and
Pension) Rules, 1924, a copy of which has been placed in the Library.
It would not be correct to say that concessions analogous to those granted
in pursuance of the Commission’s report have been granted
to any other branches of Government service as such, but concessions
have been granted to a number of officers whose status has been recog-
nised as superior in various branches of Government service. I shall be
glad to give the Honourable Member a list of the posts held by such
officers if he wishes.

Pandit Hirday Nath Kunzru : Have any of the provincial service
officers who have been held to have a non-Indian domicile been granted
the advantages of the Lee Commission’s recommendations ?

The Honourable Mr. J. Orerar : There arc so many miscellancous
and special posts which might come under that category that I should
hesitate to give an immediate reply to this question. Tf the Honourable
Member will give me notice, I shall be glad to enquire.

GRANT OF FREE MEDICAL ATTENDANCE TO EUROPEAN JUDGES OF TEE INDIAN
Hicu CouRts.

868. *Mr. K. 0. Neogy : (¢) Is there any truth in the statement
published in the Press that there is a proposal to grant the privilege of
fres medical attendance to European Judges of the Indian High Courts ?

(b) Has such special privilege been extended to European members
of any other branch of the public service in India, or is any such proposal
under consideration ! -

(¢) Will Government be pleased to publish complete papers on the
subject 1 .

The Homourable Mr. J. Orerar : (2), (3) and (c).  Free medical
attendance is a privilege which all officers have for long enjoyed. There
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is therefore no question of extending it to Enropenn Judgea of the Indlan
HJgh Courts or to other European officers.

1 add however for the Honourable Member's information that the
Lee Commission in paragraph 93 of their report made certain recom-
mendations regarding certain incidents of free medical attendance.

%ht.se recommendations are concerned mainly with arrangements whereby
uropean officers will obtain the free medical attendance, to which all
are entitled, from European medical officers, with recourse to spécialists
and with treatment in hospital. Local Governments are competent to
give effect to these recommendations. So far as officers under the ad-
ministrative control of the Government of India are concerned, the ques-
tion of extending the second and third of these recommendations to
officers irrespective of domicile is under consideration. The particular
case of Judges of the High Courts has not separately arisen. .

REcOMMENDATIONS OF THE LeeE CoMMISSION ABOUT THE INDIAN MEDICAL
SERVIOE.

369. *Mr. K. 0. Neogy : What is the present position with regard
to the consideration of the recommendations of the Lee Commission about

the Indian Medical Service 1

Mr. G. M. Young : I would refer the Honourable Member to part (a)
of the reply I gave on 21st March, 1927, to Mr. Fazal Ibrahim Rahimtulla.’s
unstarred question No. 191. The Government of India are still in com-
muniocation with the Searetury of State, but hope to make an announce-

ment shortly.

Mr. K. C. Neogy : When do the Government hope to cume to a final
deciston in the matter 1

Mr. G. M. Young : I am afraid I cannot tell.

Mr. K. 0. Neogy : Is it a fact that in the meanwhile special recruit-
ment on special terms is going on in England

Mr. G. M. Young : Temporary recruitment is at present going on.

Lieut.-Oolonel H. A. J. Gidney : Is it a fact that special recruit-
ment is going on in England for temporary officers in the [ M. S. at
Rs. 1,000 a month, whereas, in India recruits are offered only Rs. 500 a
month less 7

Mr. G. M. Young : T am afraid T must ask for notire of that question,

Mr. K. C. Neogy : Is it a fact that these temporary officers have heen
promised a gratuity of Rs. 15,000 if they retired at the cnd of the sixth
year of their service and a gratuity of Rs. 37,500 if they retired at the
end of the twelfth year of their service !

Mr. G. M. Young : The terms do include gratuities after the sixth
and twelfth yvears of service.

Mr. T. C. Goswami : Can the Honourable Member give the figures f

Mr. G. M. Young : I am afraid 1 have not got the figures here :
they are qtcr]mg'ﬁguren

Mr. M. R. Jayakar : What is the consideration for such a gratuity 7
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Mr. G. M. Young : There is no pension, and that is why the officers
are offered gratiities, instead of “pensions. - fhat. 2 h; Eﬁ m

Mr. T. O. Goswami : Are they not recruited ez-hypothesi on a tem-
porary basis § ' T

Mr. G. M. Young : Yes, Sir.

Diwan Obhaman Lall : Are similar gratuities payable to Indiam
officers * '

Mr. K. Ahmed : Will the Government, for the sake of benefiting
this country, be pleased to minimise the amount of gratuity that is given
to these temporary reecruits ¢

Mr. G. M. Young : The amount of gratuity was fixed by the Sec-

retary of State for the purposes of recruitment. As regards Indian
officers, there are no such temporary officers being recruited. They are
recruited on a permanent basis and so they do not get a gratuity. They
get & pension,
__ Diwan Chaman Lall : May I ask the Honourable Member whether
it 18 not a fact that Indian officers recruited on a temporary basis are
not paid any gratuities whereas European officers recruited on a tem-
porary basis are paid gratuities ?

tMr. G. M. Young : No more Indian officers are now recruited on a
temporary basis.

Diwan Chaman Lall : Is it not a fact that the terms of those Indian
officers who have already been recruited do not include gratuities, whereas
the terms of recruitment of European officers do include the payment of
gratuities ?

Mr. T. 0. Goswami : Are these specially favourable terms based on
the law of supply and demand ?

Mr. K. Ahmed : In view of the fact that the Indians and their repre-
sentatives in this Assembly do not like that such a big sum as Rs. 37,500
should be paid as gratuitics to the officers of the Medical Service. will

the Government be pleased to represent to the Secretary of State to
curtail this sum ? T demand an auswer to this question, Sir.  (Laughter.)

Mr. R. K. 8hanmukham Chetty : Were the Government of India con-
sulted by the Secretary of State before he actually fixed the terms of
the temporary recruitment ?

* Mr. G. M. Young : Yes, Sir.

Mr. R. K. Shanmukham Chetty : Is it the opinion of the Government
of India, Sir, that the terms under which these temporary recruits are
brought into India are fair and reasonable terms ?

Mr. G. M. Young : They are economical terms as compared with the
permanent service terms. ' o

‘Mr. R. K. Shanmukham Chetty : Was that opinion given by the
Government of India to the Secretary of State ? |

Mr. G. M. Young : The Government of India agreed. Presumably
they thought they were fair terms. )

‘ t This reply was subsequently corrected—uvide Mr. Young’s statement made after
the questions and answers on the 20th August, 1927,
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Mr. M. 8. Aney : May I know, Sir, what is the period of this tem-
porary appointment ? .

Mr. G. M. Young : I have already explained, it is six and twelve
vears. It is really short term service.

Mr. K. 0. Neogy : Is it a fact that the age of retirement for the
officers of the Indian Medical Service has recently been raised from 57 to
60 1

Mr. G. M. Young : I do not think that question arises.

Kumar Ganganand S8inha : Will the Government be pleased to place
the correspondence on the table of the House 1

Mr. G. M. Young : What correspondence $

Kumar Ganganand Binha : The correspondence that passed between
the Secretary of State for India and the Government of India ¢

Mr. G. M. Young : The correspondence is still going on.

Kumar Ganganand 8inha : Will the Government place the corres-
pondence referred to in the answer given to Mr. Shanmukham Chetty, just
now, namely, about the terms under which the temporary recruits were
brought to India !

Mr. A, Rangaswami Iyengar : That ix about gratuities.

Mr. G. M. Young : That correspondence, as 8 matter of fact, forms
part of the general correspondence on this question with the Secretary
of State.

Diwan Chaman Lall : What is the exact necessity for recruitment
of temporary European officers for the Medical Service when we can
easily get permanent men !

Mr. G. M. Young : It is easier to get officers on short term service
than on permanent service,

Diwan Chaman Lall : Is it a fact that capable officers can be had
for this service in India itself ¢

GraNT oF HigHER ScaLes oF PENsiONS TO (GOVERNMENT BERVANTS.

370. *Mr.K. C. Neogy : (a) Is it a fact that higher scales of pensions
for Government servants have been recently sanctipned ; or are any pro-
posals in that behalf under consideration ?

(b) If so, will Government be pleased to publish complete papers on
the subject !

The Honourable Bir Basil Blackett : (a) So far as the Government
of India is concerned, the answer to both parts is in the negative. Pro-
vineial Governments have full powers to make rules regulating the pen-
sions of provincial and subordinate services under them, and the Govern-
ment of India have no information whether those Governments have
sanctioned increased scales of pensions, or have any such proposal under .
their consideration.

(b) This question does not arise.
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INTRODUOTION OF LEGISLATION ON THE LINES OF THE REOENT MEROHANDISE
Marks LecisLaTioN 1N ENGLAND.

371. *Mr, K, 0. Neogy : Have Government any intention to under-
take legislagion on the lines of the recent Merchandise Marks legislation
in KEngland ¢ If so, what action has so far been taken in the matter !

.. The Honourable Bir George Rainy : The question is under the con-
sideration of the Government.

DELaYs To TRAINS CONSEQUENT ON THE INTRODUCTION OF THE DIVISIONAL
SCHEME IN STATE RAILWAYS.

 372. *Haji Abdoola Haroon: 1. What was the object of introduc-
ing the Divisional Scheme on the State Railways t

‘ 2. (a) Is it & fact that trains have become subject to what is called
primary delays ’ as a consequence of the working of the said scheme ?

(b) What was the number and duration of such delays in the twelve
months preceding the introduction of the said scheme and what has been
the number and duration thereof during each of the similar periods since
the introduction of the scheme !

Mr. A. A. L. Parsons : I would refer the Honourable Member to the
answer given to question No. 344 asked by Mr. Harchandrai Vishindas.

PromMoTION OF INDIANS IN THE TRAFFIC BRANCH OF THE NORTE WESTERN
Ramwway 1o THE Post oF DisTRICT TRAFFIC SUPERINTENDENT.

373. *Haji Abdools Haroon : (a) Will Government be pleased to
state the number of Indians in the Traffic Branch of the North-Western
Railway in October 1924 who were entitled in the normal course of time
to rise to the post of District Traffic Superintendent ?

(b) What provision, if any, has been made in the present scheme to
insure the due promotion of such Indian officers to a similar or equivalent

higher post §

Mr. A. A. L. Parsons : I would draw the attention of the Honourable
Member to the reply given to a similar question No. 345 asked by
Mr. Harcha_ndrai Vishindas.

APPOINTMENT OF A COMMITTEE TO STUDY THE RESULTS OF THE TRANSPORTA-
TiIoN WORKING OF THE DIVISIONAL SCHEME ON THE
Norte WESTERN RaiLway.

374, *Haji Abdoola Haroon: (@) Is it a fact that the Agent,
North-Western Railway, has appointed a Committee to study the results
of the ‘‘ Transportation '’ working of the Divisional Scheme and to recom-
mend changes, if deemed fit f What is the personnel of the Committee ¢

(b) Is it a fact that the Committee has almost exclusively been com-
posed of mer who have no knowledge or experience of ‘‘ Transportation *'1
(¢) Is it a fact that the Committee consists of men who are avowedly

in favour of recruiting men of Engineering qugliﬁcaticins only for the
posts filled by men with special practical training in such posts 1.



3409 IGISIATTVE 4SNEMBLY. [25 Ava. 192T.

(d) mﬂwqm that the proposed Committes is considered
by the public  Trafic QOfficera as a blow designed against the
declared policy of Government to Indianise the Railway Services t

Mr. A AL W : T would refer the Honourable 'Ho'ﬁ'wr to the
reply given {6 question No. 346 put by Mr. Harchandrai Vishindas.

APPOINTMENT OoF ENGINEERS TO FILL PosTS HELD BY TRAFFIC OFFICERS
CONBEQUENT ON THE INTRODUCTION OF THE DIVISIONAL SCHEME
oX StAaTR RAILWAYS.

375. *Haji Abdools Haroom : (a) Are Government aware that
since the Divisional Scheme was introduced Engineers are being posted to
fill posts previously held by Traffic Officers !

(b) Are Government also aware that the Railway is engaging extra

Engineers for Engineering work which could be performed by Engineers
already available in the service ?

Mr. A A L. Parsons : I would refer the Honourable Member to the
answer given to question No. 347 asked by Mr. Harchandrai Vishindas.

ProvisION oF A NEW LEVEL CROSSING AT OKARA ON THE NORTH WESTERN
RalLWAY, ' .

376. *Haji Abdoola Haroon : (o) Is it a fact that the railway station
at Okara on the North-Western Railway, Distriet Montgomery, has ve-
cently been removed to the other side of the track {

(b) Is it a fact that by doing so the track now interveres between
the new station and the town, and that for this reason all - pedestrian
and vehicular traffie from the town to the station has to follow the Dipal-

pur Road level crossing which is the only level crossing in the neighbour-
hood !

(¢) Is it a fact that the above route involves a long detour causing
eonsiderable inconvenience and loss of time to the residents of the town
desiring to approach the station §

(d) Is it a fact that the necessity for a new lavel Crossing nearer
the station has been admitted by the railway authorities ?

(¢) Is it a fact that in response to representations from certain
factory owners and other members of the publie, the new level crossing
was sanctioned and the work was ordered to Le put in hand as far back
as October last 1

(f) Is it a fact that the railway authorities have since changed their
mind and now refuse to provide a mew level crossing ! If so, why !

(g) Did the railway authorities consult the factory owners and the
public who were closely concerned with the project, before reversing their
former decision ?

(n) What action do the Government propose to take in the matter 1

Mr. A. A. L. Parsons : The Honourable Member is referred to the
reply given to question No. 34:3.
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MEMORIAL REGARDING THE CrLATMS oF THE Postar REcRUITED
TELEGRAPHISTS.

377. *Mr. M K. Acharya : 1. Will the Government be pleased to
state :

(a) whether the General Secretary of the All-India Telegraph Union
submitted a memorial to the Seeretary of State for India in
the month of May 1927 regarding the claims of the postal
vecrtiited telegraphists ; and

(b) when the memorial was received by the (Fovernment of India
and whether it has been forwarded to the Secretary of State
with any recommendations f

2. If the answer to question 1 (b) be in the affirmative, what were the
recommendations of the Government of India on the said memorial {

The Honourable 8ir Bhupendra Nath Mitra : 1. (¢) Yes.

(b) The memorial was reeeived by Govornment in June 1927 and
has been withheld under the powers vested in them.

2. Does not arise.

Granr or ReMzr 10 PosTAL RECRUITED TELEGRAPHISTS.

878.. *Mr. M. K. Acharya : With reference to the suggestion made
by me on the floor of the Assembly on the 11th March 1927 regarding the
postal recruited men, do the Government propose to take any action on the
suggestion ! s

The Honourable 8ir Bhupendra Nath Mitra : The Government of
In%n 'ha}re carefully ﬁtonsidered‘ the gt:ievanees set forth and they see no
Justification for modifying thair previous orders. . ¢

PosTaL REORWTED TELEGRAPHISTS

879. *Mr. M. K. Acharya : (a) With reference to the reply of the
Honourable Member in charge of Industries and Labour to the question
No. 30 (a) answered in the Assembly on 3lst January 1927, regarding
postal recrunited telegraphists, will the Government be pleased to state why
the same rule should not be applied to these men when transferred to the
Telegraph Department, namely of, counting the total length of postal
service as was done in the Post Office when granting mcr{_:menttf'for 't_ele_
graph services ! _

(b) Will the Government he pleased to state whether it is a fact
that Mr. Barton of the Indian Telegraph Association is against granting
incroments for the past services of the postal recruited telegraphists and
whoether he has addressed nny vommuuication to Government on the
snhject ?

The Honourable 8ir Bhupendra Nath Mitra : () I.am not;sure that
I understand the Hononrable Member’s question, as his question No. 30 (a)
to which T gave a reply in this House on the 31st January last did not refer
to postal-recruited telegraphists ; I should, however, again invite the Hon-
ourable Member’s attention to the reply given by me M this House
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_in tgngs*th February, 1925, to part (d) of his unstarred question
N0. . C

(b) Part first—No.

Port sécond—Yes,

RESOLUTIONS PASSED BY THE REOENT CONFERENCE OF THE ALL-INDIA
TrrLearAPE UNION.

380. *Mr. M. K Acharya: (¢) Will the Government be pleased to
state whether the Government of India have received a copy of the
resolutions passed in the recent Conference held at Calcutta in the
first week of May 1927 under the auspices of the All-India Telegraph
Union 1

(b) If so, will the Government be pleased to place on the table a
copy of the resolutions t
(¢) What action do Government propose to take on them ?

The Honourable Bir Bhupendra Nath Mitra : (¢) Yes.
(b) A copy of the resolutions will be found in the Library.

(¢) The resolutions are being eonsidered by the Director (General of
Posts and Telegraphs. But some of the resolutions deal with matters in
regard to which final eonclusions have already been arrived at by Gov-
ernment after careful consideration and no further action will be taken

on them.
L J
InsaniTARY CoxnpiTion or THE MaDRAS CENTRAL TELFRGRAPH OFFICE.

381. *Mr. M. K. Acharya: Wil the Government be pleased to
gtate whether it is a fact that the (General Secretary of the All-India
Telegraph Union submitted a representatian to the Director-General,
Posts and Telegraphs on the 18th Juné 1927 regarding the insanitary
eondition of the Madras Central Telegraph Office building, and if so, what
steps do the Government propose to take on it ?

Mr. H. A Bams: Yes. A provision of Rs. 61,600 has been made in
the current year’s budget for improvements to the Instrument room of
the Madras Central Telegraph Office. The work will be commenced shortly,

PAY oF MISTRIES EMPLOYED IN THE TELEGRAPH DEPARTMENT.

382. *Mr. M. K. Acharya : (a) Will the Government be pleased to
state the exact number of mistries now employed in the Telegraph Depart-
ment all over India and Burma and their rates of pay including allow-
ance if any !

(b) Why have their services not been treated as pensionable when
they have been allowed to enjoy the other privileges of permanent sub-

ordinates ?

Mr H. A. S8ams : (a) The total number of mistries in the Telegraph
Branch is 208 and these are on 13 different scales or rates of pay ranging
from Rs. 20—1—30 to Rs. 1}0—5—140. The men employed at certain
stations are in receipt of compensatory allowances at different rates.
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~ (b) The reasons for treating these mistries as non-pensionable are
being enquired into and the question of giving them pensionable status
will be considered.

TiME ScarLeEs oF Pay oF CLERKS IN DEPARTMENTAL TELEGRAPH OFFICES.

383. *Mr. M. K. Acharya : (¢) Will the Government be -pleased to
statec why they have introduced the different classes and time scales of

pay of the clerks in departmental telegraph offices ?

(b) Are there any similar classes and time scales in the Postal De-
partment, and if not what is the reason for the classification in the

Telegraph Department ?
Mr. H A. Bams: (o) Different classes and time scales of pay of

the clerks in the departmental telegraph offices were introduced in con-
sideration of the different classes of duties to be performed in those

offices.
(b) Yes, but the classes in the Postal Department have not been
given the same designations as on the telegraph side.

RevisioN oF THE PAY oF THE LOWER SUBORDINATE STAFF ON THE SOUTH
InDIAN RarLway,

384, *Mr. M. K. Acharya: (a¢) With reference to my question
No. 206 answered on 2nd February 1927, will the Government be pleased
to say whether any revision of the pay of the lower subordinate staff on
the South Indian Railway has taken place since the answer given by the
(ommerce Member to the question under reference 1

(b) Tf the answer be in the negative do Government propose to take
any steps to raise the salaries in question to the level of similar staff in

Government offices {
Mr. A. A. L. Parsons: The revision of the rate is still under the
consideration of the South Indian Railway Company. .

Mr. Gaya Prasad Singh : Sir, may I ask these questions standing
in the name of Khan Bahadur Sarfaraz Hussain Khan ?

Mr. President : Unless 1 am satisfied that the Honourable Member
is really unable to come, I am not going to allow questions to be asked
by another Honourable Member. I must lay it down once for allsthat
Honourable Members should not give notice of a large number of questions
unless they intend to be present. At any, rate they should have the
courtesy of informing the Chair in time of their inability to attend and

X t the questions on their behalf. It is

whom they have authorised to pu :
very inconvenient that a large number of questions should appear on the
paper and that the Honourable Members should not be present here to

ask them ; and with a view to discourage that .practice I have disallowed
Khan Bahadur Sarfaraz Hussain Khan’s questions to-day.

Mr. President : Order, order.
. K. 0. Neogy : On a point order, Sir. The only provision
whicﬁu:he Standing ers have with regard to questions that may stand
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in the name of Members who are absent is Standing Order No. 19 and it
runs as follows :

““If on u question being ecalled it in not put or the Member in whose name it

stands is ubsent, the President, at the request of any Member, may direct that the
anawer to it be given.’”’
I do not know whether there is any other Standing Order relating to this
subject and whether it is necessary for an Hofourable Member to have a
written authority from another Member in whose name the question may
stand in order to enable him to put it

Mr, President : The logical result of that would be that a number
of Members who have no intention of attending the Session at all may give
notice of a large number of questions which might appear on the paper
and they will not be present at all to put those questions. That is a
practice which must needs be discouraged. The discretion to direct that
questions standing in the name of an absentee Member shall be answered
vests in the President.

The Honourable 8ir Basil Blackett : May I draw your attention,
Slr to Rule 39 :

‘ Questions shall be put and answers given in such manner as the President may,
in ]ns d:scretlon, determine. ”’

‘M’ K O Neogy : In such manner as : that has nothing to do with
the point,

Mr. Gays Prasad Singh : Khan Bahadur Sarfaraz Hussain Khan
wrote'to me saying that he has been advised by his doctors not to come
to Simla before the end of this month and so he authorised me to put his
questions,

Mr. President : This is news to the Chair. Some questions were
on the pﬁper yesterday and the Honourable Member did not intimate this
to the Chair then.

Mr. Gaya Prasad Bingh : In view of your remarks......

Mr. President : Order, order. e Honourable Member was present
here when Khan Bahadur Sarfaras Husssin Khan's questions were called
yesterday. He did not bring this to the notice of the Chair thew.
Mr. Gaya Prasad Singh did not rise in his seat yesterday when those ques-
tions were celled, and to-day also it was not he but Mr. Abdul Matin
Chaudhury who got up to put the questions. "

1385.—398

Deray ix THE COMPLETION OF THE CONBTRUCTION OF. THE SHORANUR.
NmAMBUR RAILwaY.

399. *Khan Bahadur Haji Abdullah Haji Kasim : (¢) Will the Gov-
ernment be pleased to state whether it is a fact that the contractors of the
Shoranur-Nilambur Railway line were to complete their work w:thm tw0
years according to their agreement !

(b) If 8o, has the work been completed, and if not, why 1

(¢) Is it a fact the delay in completing the work is attributed “to
irreqular payment of bills of the contractors by the South Indian Railway
anthorities

o e

t Not put at the meeting, but the questwnn ul\d mmwsrs to them il hc fquml
at pages 8422—8427 of these proceedings.
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(d) If so, what action have the Government taken or propose to take
in the matter in order to get the work expedited 1

(e) Is it a fact that the said Railway authorities have not even paid
the bills in respect of the work already completed $

(f) 1f so, what are the reasons for such delay %

Mr.A. A L Parsons : (a)—(f). The information is being collected
and will be furnished to the Honourable Member when ready.

1400.—112.

RULES AND REGULATIONS RELATING TO THE RECRUITMENT oF P. W. I. PROBA-
TIONERS ON THE AssaM BENcAL RaiLway.

413. *Mr. Anwar-ul-Azim : (¢) Will the Government in the Depart-
ment of Railways be pleased to lay on the table rules and regulations
relating to the recruitment of P. W. I. probationers of the Assam Bengal
Railway ?

(b) Is it a fact that no other outsider is recruited except the relations
of old employees already serving in the Department 1 If so, why ?

Mr. A. A L. Parsons: (a¢) The Agent, Assam Bengal Railway, is
being requested to forward a copy of the rules and regulations, if there are
any, and the Ilonourable Member will be communicated with in due
course,

(b) Government have no information and do not propose to call for

any.

MussALMANS IN THE (OVERNMENT OF INDIA STATIONERY AND PRINTING
DEPARTMENT,

414, *Mr. Anwar-ul-Azim : (¢) Will the Government be pleased to
state what is the total number of clerks in all grades in the Government
of India Printing, Stationery and Stamps Office at Caleutta, and what is
the percentage of the Mussalmans therein f

(b) Is it a fact that in the office of the Deputy Controller, Central
Stationery and Stamps, out of a total cadre of 100, there are only five
Muslems and that these are only in the lowest grade ¢

(c) Is it a faot that in the office of the Manager, Central Publication
Branch, Calentta, there are only 6 Moslems out of a total and 71 Hindus?
Will the Government state the reason why

(d) Is it a fact that in the office of the Deputy Controller of Forms, Cal-
eutta, there are only 8 Moslems out of a total and 74 Hindus ?

(e) Is it a fact that in the Printing Press, Calcutta, there is only one
Moslem and 77 Hindus ?

(f) Will the Government be pleased to state how many vacancies
have been filled up since the assurance given by Government to the inter-
pellations of the Honourable Maulvi Abdul Karim from 1921 to 1924 in
the Council of State ¢ Did Mr. Ley, the Secretary in the Department 'of
Industries, give any assurance in the matter of Moslem appointments in

the said Departments 1

t Not put at the meeting, but t}_m questions and answers to them will be found
at pnges 8428—3438 of these proceedings. -

 ome . e Q -
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The Honourable 8ir Bhupemdra Nath Mitra : (a) te (d). The elerical
staff in the Calcutta offices of the Government of India Btationery apd
Printing Department comprising the Central Stationery and Stamp Office,
the Central Publication Branch, the Central Forms Store, and the Gov-
ernment of India Press, Calcutta, constitutes a single cadre and recruitment
is consequently made irrespective of branches. The total number of clerks
at present employed in these oftices isx 310 of whom 7 per cent. are Moslems.

(e) No. There are about 1,000 persons employed in the Government
of India Press at Caleutta and although I have not any recent figures
showing the actual number of Moslems in this Press 1 can assure the
Honourable Member that the proportion of Moslems is substantial, It is
probably well over 30 per cent. of the total.

(f) 112 vacamcies have oceurred since 1924. The appointments to
27 of these were offered to Moslems but 6 did not accept and 2 resigmed
subsequently. 1 have been unable to trace any assurance given by Mr. Ley
in the matter of Moslem appointments in the Stationery and Printing De-
partment, but the practice in this Department does not now differ from
the general policy of Governmnet in this matter.

EMPLOYMENT OF STATE VETERINARY SCHOLARS IN THE VETERINARY SERVICE.

415. *Mr. K. 0. Neogy : (a) Will Government be pleased to state
how much was spent on the State Veterinary Scholars who were sent out
to the United Kingdom for acquiring Veterinary Diplomas ! What were
the objects of the scholarships and how far have those objects been
achieved ! '

(b) Have the Central Government adjusted the expenditure with the
Provincial Governments concerned in view of the ‘ provincialisation ’ of
the Indian Veterinary Service ?

(¢) Were these scholars sent out under promise of employment ?
If so, was their case brought before the Lee Commission in .connexiow
with the question of pruvincialisation of the Veterinary Service !

(d) Will Government be pleased to state if they have done anything
to rectify the anomalous position of these scholars subsequent to the Lee
recommendations !

- (e) Have Government stated in any case that they have no power to

make appointments to that service, and that they have addressed the Loeal
Covernments some of whom are prepered to consider the claims of thewe
scholars 1

(f) 1f 80, is it not a fact that the posts of Veterinary Research Offeer
and the Professor of Pathology were advertised by the High Commissioner
for India in the London Veterinary Record of November 1926, and in suel
a way that the last date for recciving the applications would elapse before
the Indian scholars trained at Government expense could even know it !

~ (g) Is it not a fatt that the three year contracts in the provinces have
been renewed notwithstanding Government trained seholars waiting for
employment 1 .

(k) Is it not a fact that the said post of Professor of Pathology
has been given to one M. R. (". V. 8, from Edinburgh, when a Government
truined scholar with an additional qualification of the Lontdon University
was available 1 .
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(1) Will Government be pleased to state whether this step is in agree-
irent with the procedure laid down by the Lee Commission for recruit-
ment to the service with a view to its Indianisation 1

Mr. A. R. Dalal :(¢) Precise information as to the amount spent
upon the State Veterinary Scholars is not available. The amount caun,
however, be roughly judged from the fact that each Scholar, besides being
eligible for a free second class return passage, was awarded a scholarship
of £250 per annum, tenable for four years, in addition to the cost of tuition
fees at the rate of about £27 a year. The object of the scholarships was to
enable the students to obtain Veterinary Diploma and thereby render
themselves eligible for appointmemt in the Indian Veterinary Service.
That object has been achieved to the extent that four out of the five scholars
sent secured the Diploma of the Royal College of Veterinary Surgeons,
England, though it was not found possible to appoint any of them to the
Indian Veterinary Service in view of the cessation of recruitment for that
Service.

(b) No. Tt was decided to waive reciprocal recoveries between the
Government of India and Provineial Governments in respect of scholars
sent abroad for training,

(e) No.

(d) and (e). As stated in the reply given by Mr., Bhore to
Mr, Harchandrai Vishindas on the 18th August, 1926, the Government of
India requested certain Local Governments to consider these scholars for
appointment on the oceurrence of vacancies ; the Government of India
have also noted the scholars’ names for vacancies at the Muktesar Institute
as they arise, and have appointed one of them to a temporary post at this
Institute. It is understood that two other scholars have obtained employ-
ment under a Local Government.

(f), (g), (k) and (¢). It is not understood to what posts the
Honourable Member is referring and Government regret therefore that
they are unable to answer these questions.

APPOINTMENT OF STATE VETERINARY SCHOLARS A8 ST0CK BrREEDING EXPERTS
IN THE PROVINOES,

416. *Mr, K. 0. Neogy : (a) Will Government be pleased to stats
if it is a fact that the post of Stoek breeding expert has been ereated in
1108t provinces ! . )

(b) Are Government aware that in Bengal the State Veterinary
Scholars were not cven summoned by the Selection Committee, while
people of the lower grade were called for and one of them appointed to

such post ¢

(¢) Will Government he pleased to’state what policy they intena
adopting towards these State Scholars in the face of this attitude on the
part of the Local Governments. - ) -

Mr. A. R. Dalal : (¢) Such posts have been created in most of the
major provinces.

(b) The Government of India have no information.

(e) The Ionourable Member is referred to the reply given to (d)

and (e) of the preceding question. ;
o
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APPOINTMENT OF SBTATE VETERINARY SCHOLARS TO VACANCIES IN THE IMPERIAL
' VETERINARY SERVICE AT MUKTESAR.

417. *Mr, K. 0. Neogy : (a) Will Government be pleased to state
3 there are any vacancies for the Imperial Veterinary Service at Muk-
fosar ?

(b) If so, how and when will they be filled 1

(¢) Will Government be pleased to state what difficulty there was in
appointing the scholars to the permanent vacancies of Veterinary Research
Officers ?

(d) Will Government be pleased to state what surplus there was
in the last year’s revenue of the Muktesar Research [nstitute ¥ Do Gov-
cronment propose to utilise the surplus in effecting any expansion of this
Institute ? -

(e) Will Government be pleased to state what they are prepared to
do in the case of such scholars, becoming over age for Veterinary
8ervice before they succeed in securing any appointinent ?

Mr. A R. Dalal : (a), (b) and (¢). Two posts borne on the cadre of
the Indian Veterinary Service are at present vacant at the Muktesar
Ingtitute. They have not been filled up permanently partly because it
has not yet been decided on what lines to constitute the new Central
Veterinary Service which will replace the Indian Veterinary Service, and
partly because it is desired to await the Report of the Royal Commission
on Indian Agriculture. In place of one of these posts, however, a
temporary three years post has been created, to which nne of the scholars
referred to by the Honourable Member has been appointed.

(d) The revenue for the year 1925-26, the last year for which figures
are available, exceeded the expenditure on the Institute by Rs. 4,53,682,
The question of expanding the Institute cannot, however, be considered
until the Report of the Royal Commission has been received.

(e) Government are under no obligation to provide these scholars
with employment. The fact of his being over the age of 25 will not
however be an absolute bar to future employment in the case of any
scholar who may still be unemployed.

GraxT or Kin¢'s CoMMIS810NS FOR THE INDIAN ARMY VETERINARY SERVICE
To QuaLiFiED INDIAN M. R. C. V. 8. MEN.

418, *Mr. K. 0. Neogy : (¢) Have the Government of India any
objection to granting King’s Commissions for the Indian Army Veterinary
Corps to qualified Indian M. R. C. V. 8. men !

(b) If not, have Government done anything for the above mentioned
scholars in this direction ! .

(¢) Will Government be pleased to state if they have considered the
advissbility of giving these scholars opportunities of further specialised
work in Animal Nutrition and B.rgeding at the Institute of Animal Hus-
bandry during their period of waiting !

Mr, G. M. Young : (a) and (b). Indians holding the M. R. C. V. 8.
diploma are eligible for the grant of King’s Commissions in the Indian
Army Veterinary Corps provided that the general education that they
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have received is suitable. At present the only general education whieh
the Government of India consider suitable is that provided by the Dehra
Dun College or by an English publie school,

(¢) No, Sir.

REPRESENTATION OF THE GOVERNMENT OF INDIA AT THE IMPERIAL AGRI-
CULTURAL RESEARCH CONFERENCE.

419. °*Mr. K. 0. Neogy : Will the Government of India be pleased to
rlate if they are sending any representatives to the Imperial Conference
to be held shortly in London for the co-ordination of Agricultural
Research ! If so, who are the officers selected ¢

Mr. A. R. Dalal : The Government of India have asked Mr. F. J. F.
Shaw, Imperial Economic Botanist, now on leave in England to represent
them at the Imperial Agricultural Research Conference,

t 420.—425.

GRANT OF CoMPENSATION TO THE HEIRS OF BABU NawaL KISHORE, ASSISTANT
STaTION MASTER, GENERALGUNJ CABIN, CAWNPORE,
WHO WAS MURDERED BY A GANG oF ROBBERS.

426. *Mr, Mukhtar Bingh : (¢) Is it a fact that Babu Nawal Kishore,
assistant station master, Generalgunj Cabin, Cawnpore, was shot dead
by a gang of robbers ! '

(b) Is it a fact that Babu Nawal Kishore along with two other
assistant station masters tried to drive away the robbers and in that
attempt was shot dead by the robbers ? ,

{¢) Is it a fact that Babu Nawal Kishore has left behind him twe
widows, one child about two years old and his widowed mother ¢

(d) Is it a faet that the Government has granted only Rs. 1,000 as
compensation to the heirs of the said Nawal Kishore ?

(¢) Have Government made any provision for his son and are
(fovernment prepared to increase the amount of compensation granted ¥

Mr. A, A. L. Parsons : Government have called for information from
the Agént, East Indian Railway, and will send a renly to the Honourable
Member’s questions as soon as it is received.

GRANT OF THE MONOPOLY OF SELLING NEWSPAPERS, BOOKS, ETC., AT RAILWAY
Statioss To MEssrs. WHEELER AxD Co. '

497. *Maulvi Muhammad Yakub : (e¢) TIs it a fact that the monopoly
of selling ncwspapers, both English and vernacular, books and certain
other articles on the railway stations on the East Indian Railway has been
given to Messrs. Wheeler & Co. ?

(b) What are the terms and conditions on which the menopoly has
been given ! .

(¢) Was the menopoly given hy publiec advertisement and were dny
Indian firms given an opportunity to apply for the same 1 .

4 Not pnt nt the meeting, but the questions and answers to them will be !qund
at pages 3434—3438 of thene proceedings.
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(d) Have any conditions been laid down for facilitating the sale of
vernacular papers 1

(e) Are Government aware that the monopoly to Messrs. Wheeler &
Co. is hampering the sale of vernacular newspapers and causing incon-
venience to the Hindustani knowing public ?

(f) Do Government propose to exclude the vernacular newspapers
from the articles contained in the monopoly of Messrs. Wheeler & Co. ?

‘Mr. A A. L Parsons : (a) to (f). The information ix being obtained
a__p‘d will be furnished to the Ilonourable Member.

WITHDRAWAL OF THE PERMISSION TO SELL THE MUKHBIR-E-ALAM, A VERNA-
CULAR WEEKLY, AT MORADABAD STATION,

428. *Maulvi Muhammad Yakub : Is it a fact that the Mukhbir-e-
Alam, a vernacular weekly of Moradabad was permitted to be sold on
the railway station at Moradabad ! Why was the permission withdrawn 1

Mr. A. A L Parsons : I am enquiring and will let the Honourable
Member know.

1429.—435.

CoxTrisuTioNs BY GOVERNMENT ServaNTs To THE KHapt Funp.

436. *Mr. Gaya Prasad Bingh : (¢) Will Government kindly state
if under Rule 23 (1) of the Government Servants’ Conduect Rules, or
any other Rule, Government servants are prohibited from subscribing to the
Khadi Fund, which is in aid of the All-India Spinners’ Association—an
Association established with the consent of the All-India Congress Com-
mittee, as an integral part of the Congress organisation ?

. (b) Are Government aware of the following Resolution which is
part of the constitution of the All-India Spinners’ Association :

“‘ Whereas the time has arrived for the establishment of an cxpert orgunisation
for the development of hund-spinning and Khaddar, and wherens experience has shown
thut such development im not possible without n permnnent organisution, unnffeeted
and uncontrolled hy politics, by political changes, or political bodies, an organisation
called the All-India Bpinners’ Association is hereby established with the cofisent of
the All-Inlin Congress Committee ns an integral part of the Cougress orgunisation,
but with independent existence and powers '’ §

~ (c) Has there been any correspondence with the Madras Government
ol this subject ? o '

The Honourable Mr. J. Orerar : (¢) The Government of Madras have
prohibited subscription under rule 23 (1) of the Government Servants’
€onduct Rules.

 (b) Yes.

(¢) The Government of Madras have reported the facts.

Mr. A. Rangaswami Iyengar : May T know whether this Government
will consider the necewsity of imstructing the Government of Madras
to recall the order insued ?

t Not put at the meeting, but the questions and auswers to them will be found
at pages 3480-—3441 of these proceedings. :
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The Honourable Mr. J. Orerar : The application of section 23 (1)
of the Government Servants’ Conduel Rules is u matter for the discretion
of the Local Governments in respect of their own officers.

Mr. A. Rangaswami Iyengar : Is it not a matter of sufficient import-
ance becanse it is one which affects not merely the Government Servants’
Conduct Rules in Madras but in other provinces also and it is a general
question in which the Government of India might well consider the
desirability of issuing instfuctions ¢

The Honourable Mr. J. Crerar : It is because the question is of some
general interest that 1 undertook to answer it at all. Otherwise I think
I might have said that the matter was primarily one for the Local
Government.

APPOINTMENT OF INDIANS TO THE SPECIAL COMMISSION TO INQUIRE INTO THE
QUESTION OF THE FEDERATION OF EAST AND CENTRAL AFRICA,

437. *Mr. Gaya Prasad 8ingh :' (¢) Will Government kindly state
when the Special Commission of Inquiry is likely to go out to enquire into
the question of a federation of East and Central Africa, and whether it is
intended to appoint any Indian on this Commission to represent and safe-
guard the interests of the Indians in Kenya, Tanganyika, Uganda and
other territories concerned !

(5) Have Government taken any steps, or do the; propcse to take
any steps in this matter !

Mr. G. 8. Bajpai : Government have no information as to when the
Commission in likely to go out to Afriea for the enquiry. As regards
the rest of the question, the Honourable Member’s attention is invited
to the statement made by Mr. Dalal in this House and by the Honourable
Sir Muhammad Habibullah on the motion of Mr. K. C. Roy last
Thursday.

RECOVERY OF PENALTIES FROM RAILWAY COMPANIES FOR OVERC ROWDING
oF CARRTAGES.

438, *Mr. Gaya Prasad Singh: (a) Will Government kindly state
if under section 97 of the Indian Railways Act (Act IX of 1890) any
suit has ever been brought by the Secretary of State for India in Couneil,
againgt any Railway Company or administration to recover the penalty
prescribed in section 93 of the said Aect, for contravening the provisions
of section 63, which fixes the maximum nun_;her of passengers to be
carried in each compartment of a railway train ?

b) If so, will Government kindly give the names of such Railway
Comlgm)aies or administrations, and the amount of penalty recovered from

them sepasxately 1

(¢) If no such suit has e
explain the reasons \?hy action
Companies or administrations,
than the maximum number presc

Act ?
Mr. A. A. L. Parsons : (a) Not s0 far as Government are aware.

(b) Does not arise.

ver been brought, will (fovernment kindly
has not been taken against those Railway
which earry more passengers in the trains
ribed under section 63 of the Railways
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(¢) Such action would not have been in the interest of the travelling
public. The alternative to overcrowding was the stoppage of booking
aud such stoppages would, Government understand, have caused greater
Inconvenience to intending passengers.

ALLEGED INSOLENCE OF A “ CREWMAN oF THE East INDIAN Ramwwav.

439, *Mr. Gaya Prasad Singh : Has the tttention of the Government
been drawn to a signed letter, which appeared in the Forward, dated the
20th July 1927 (page 3), giving the details of the alleged insolence of a
‘‘ ecrewman '’ of the East Indian Railway ¥ What are the facts of this
ease, and what steps have been taken, or are proposed to be taken to pro-
ltwt bona fide passengers from the harassment and insolence of railway
* erewmen "’ !

Mr. A A L. Parsons : Government have seen the letter referred to.
The proper course in a case of this nature is for the person aggrieved to
bring the matter to the notice of the Railway Administration concerned
who can be relied on to deal with it on its merits,

ALLEGED BHORTAGE OF STORES ON THE SBoNE BRIDGE AT KOILWAR ON THE
East INDIAN RAmLway.

440. *Mr. Gaya Prasad Bingh : (a¢) Is it a fact that when the last
inspection of the stores of the Sone Bridge Regirding at Koilwar (East
Indian Railway) in Bihar, was made, a considerable amonnt of stores
was found short in the stock 1 If so, when was the last inspection made,
and what is the approximate value of the stores found short § Has any
inquiry been made, and if so, with what result ?

(b) Have Government any objection in placing a copy of the last
Inspection note on the table ?

Mr. A. A. L. Parsons : Neither the Railway Board nor the East
Indian Railway Administration have any knowledge of any shortage of
stores on the Sone Bridge at Koilwar.

CoNVEYANCE OF THE ENGLISE MaiL rrRoM BoMeBay To CALCUTTA BY THB
' BENcAL Nagrur RaiLway.

441. *Mr. Gaya Prasad BSingh : (a) Is there any proposal to convey
the English Mail from Bombay to Caleutta by the Bengal Nagpur Railway
for early delivery 1 If so, is it a fact that this proposal, if carried out,
will involve an expenditure of about Rs. 60,000 per year out of the funds
of the Government of India ?

(b) Is it a fact that this proposal, if carried out, will result in English
Mails being delivered somewhat later than at present over considerable
portions of territories, such as Behar, Nepal and the United Provinces ?

(¢) Is it not a fact that if the English Mails are carried to Caleutta
by the Bengal Nagpur Railway, it will only result in Calcutta getting its
Mails & few hours earlier on Sundays, which is not 8 business day ?

The Honourable Sir Bhupendra Nath Mitra : (¢) No. The second
part of the question does not arise,

(d) and (¢). Do not arise,
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ENHEANCEMENT OF THE LICENCE-FE®s PAYABLE BY THE Nonias (LuNivas)
FOR THE MANUFACTURE oF CRUDE SALTPETRE, ETC.

442. *Mr. Gaya Prasad Bingh : (a) Is it a fact that formerly licences
for the manufacture of crude saltpetre, rassi and saggi, were issued to the
Nonias (Luniyas) through the Post Offices at the nominal fee of two
annas only, but since 1924 the licences are issued by District Headquarter
Treasuries at Rs, 2 1 ,

(b) Are Government aware that the Nonias (Luniyas) are a desperate-
ly poor class of persons, and this enhanecement of the licence fee, together
with the trouble and additional expense of obtaining it, and the systems
of issuing licences from District, Headquarter Treasuries instead of throught
the Post (Mfices, have resulted in the practical ruin of the sallpetre industry
in Bihar and elsewhere ! ‘

(¢) Do Government propose to decrease the licence fee, and revive
the system of issuing licences through the Post Offices, or any other’ eheap
and readily available agency ?

The Honourable 8ir Basil Blackett : (a) Yes, except that under the
old system the fee was 4 annas and not 2 annas as stated by the Honour-
able Member, and the Luniva was not allowed to educe salt without pay-
ing duty, whereas he may do so now.

(b) and (¢). The changes introduced in 1924 were made partly in
order to help the Luniyas. In view, however, of the present condition
of the saltpetre industry, Government are at present re-examining the
whole position, including the possibility of reducing license fees charged
to refiners.

ENQUIRY INTO THE WORKING OF THE MuSLIM UNIVERSITY AT ALIGARH.

448. *Khan Bahadur Sarfaraz Hussain Khan : 1. In what year was
the Aligarh Muslim University Act passed ?

2. Tlow long after the passing of the Act was the Visiting Board of
the University constituted and its members appointed *

3. Has the Visiting Board made any inspection since its constitution ¥

4. Do Government propose to make an inquiry into the working of
the University ?

Mr. A. R. Dalal : (1) 1920.

(2) April 1921. _ . |

(8) The Visiting Board has not exercised its right to inspect the
University through any of its members. . . _

(4) The question of enquiry is under the consideration of H. H. the
Chancellor of the University.

1444,

APPOINTMENT OF A COMMISSION TO ENQUIRE INTO THE WoRKING OF THE MUBLIM
UNIVERSITY AT ALIGARH,

*Mr. Ismail Khan : (¢) Ts it a fact that the Chancellor of the
Muslﬂ Ugeraity, Aligarh, has appointed a Commission for the examina-
tion of the constitution of the University, and for making an inquiry into

the working of the University !
but the question and answer to it will be found at’

4 Not put st the meeting,
page 3442 of these proceedings.
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(b) ‘Has this Commission beea appointed with the concufrence of the
Government of India ¢

(¢) If so, will the Government please give the names of the persons
who have heen appointed Commissioners !

Mr. A. R. Dalal: (¢) The Government of India understand that
H. H. the Chancellor of the Aligarh Muslim University: proposes to
appoint a committee to enquire into the affairs of that University.

(b.) Tle concurrence of the Government of India is not necessary.

(¢) Does not arise,

RuwNiNG oF First AND SkcoND CLass CARRIAGES WITH LAVATORIES ON
Trains BETWEEN MEErRuT Crry anp Kauria JuncTioN.

446. *Mr, Ismail Khan : Has the attention of the Government been
.drawn to the inconvenience experienced by passengers on the East Indian
Railway trains, which run between Meerut City and Khurja Junction due
to the fact that the first and second elass earriages have no lavatories attach-
ed to them 1 If so, ave Government prepared to order that carriages with
lavatories be attached to these trains in future !

~ Mr A A L Parsons : The answer to the first portion of the question
18 in the negative. A copy of the ques'ion hag been forwarded to the

Agent, Bast Tndian Railway, for such action as may be necessary.,

TaE MaDRAS FOoREIGN MAIL SPECIAL.

447. *Mr, D. V. Belvi: (a) Will Government be pleased te state
the number of occasions on which the Madras Foreign Mail Special was
run during the last 18 months ?

(V) On how many occasions during the same period was the mail
van carrying the inward English Mail between Bombay and Madras
marked sick between Bombay and Raichur and Raichur and Madras, and
on kow mony occasions had the mails to be unloaded and reloaded in
ordinary passenger vans 1

(¢) What were the causes of the mail vans getting sick het\ueen
Raichur and Madras and the arrangements made for a more relible supply
of mail vans 1

Mr. A A. L. Parsons : The information is being obtained and will
be furnished to the Honaurable Member.

Omcwmro OoR TEMPORARY SERVICE RENDERED BY PosTAL CLERKS AND
"S80RTERS IN THE RAILWAY MA1L SERVICE.

448. *Mr. D. V. Belvi : Will Government be pleased to state :

(a) If it is a fact that the Government of India have decided to lay
down a time-limit for the submission of claims in respect of
the benefit of an aggregate period of actual (paid) officiating
or temporary service rendered by postal clerks and sorters
in the Railway Mail Service !
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- (b) 1f it is a fact that a similar time-limit prescribed for the sub-
mission of representations in respect of fixation of pay:was
the 81st July, 1926 ¢

te) If it is a fact that two cases of the officials of the Bombay General
Post, Office for fixation of pay submitted in t.me, remain un-
disposed of for the last two years ?

(d) If the reply to the above be in the afirmative, do Government
propose to consider the advisability of fixing some time-
limit for the disposal of such cases by the Directorate ?

The Honourable 8ir Bhupendra Nath Mitra : (7) Yes.
(b) Yes.

‘(e) No.

(d) Does not arise.

INnTRODUCTION OF THE TREASURY CENTRAL SYSTEM IN THE GENERAL POST
OFFIcE, BoMBAY.

449, *Mr. D. V. Belvi : Will Government be pleased to state :

() When was the Treasury Contract .System introduced in the
Bombay General Post Office ?

‘(b) Is it a fact 1hat claims for duty allowance or compensation for
payment of premia for higher security of three of the
officials of the Old Treasury Department of the Bombay
General Post Office, namely, Messrs. Savdavkar, Jadhav and
Murudkar, have been under the consideration of the Director
General since the introduction of the Treasury Contract

System ¢

(e) Is i§ a fact that the question of eseort of cash bags by the
Town Inspector is likewise under examination for a long

period of time ?
(d) What is the approximate date on which the decision of the

Director General may reasonably be expected !

Mr. H A. 8ams: (a) The 1st April, 1926.

(b) The original petitions were rejected. Fresh petitions have been

received and are being considered.
(¢) No.
(d) No approximate date can be given.
« 1450.—469.

INcLUstoN oF PorrTioNs oFf Non-BriTisHE TERRITORY IN THE SHILLONG
GeNERrAL UrsaN CONSTITUENCY OF THE ASSAM LEGISLATIVE ‘CounciL.

470. *Mr. K. C. Neogy : (a) Has the attention of Governmetl\t bgan
drawn to unstarred questions Nos. 79 to 82 in the Assam Legislative
Council on the 20th July, 1927, and the answers thereto {

} Not put at the meeting; but the questions and answers to them will be found
ot pages 8442—3454 of these proceedings.
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(b) Have Government announeced any decision as to including portions
of non-British territory in the Urban constituency of Shillong for the
purpose of representation in the local Council ! If so, to what effect 1

(¢) Will Government be pleased to state the total number of electors,
as in 1926, in the Shillong Gencral Urban constituency of the Assam
Legislative Council, who are also voters in the Surma Valley-cum-Shillong
constituency of the Legislative Assembly, and how many of the said number
are residents in the British and non-British portions, respectively, of the
said constituency !

The Honourable Mr. J. Crerar : (a) Yes.
(b) No.
(¢) 503 and 171, respectively.

EueiBiLity oF TRE HoNoUrRABLE MR. Nicrors-Roy ror Erecrion 10
THE Assam Lecisratmive CounoiL.

471. *Mr. K. 0. Neogy : (a) Is it a fact that the Honourable Mr.
Nichols-Roy, one of the Ministers of thé (Jovernment of Assam, is neither
a British subject nor a resident in British territory '

(b) Was the gquestion of his eligibility for election to the Assam
Legislative Council ever referred to the Government of India in any con-
pnection 1 If so, with what result ?

The Honourable Mr. J. Orerar : (a) Mr. Roy is a subject of one of
the Khasi states. By a notification of the Government of Assam issued
under the Assam Electoral Rules such subjects have been deeclared not
to be ineligible for eleetion and not to be disqualified for registration on
the electoral roll by reason only of not being British subjeets. Mr. Roy
resides in the non-British area of the Shillong Munijcipalidy.

(b) No.

SEVERE PENALTIES INFLICTED ON THE MEMBERS nF THE TRANSPORTATION
Starr, leatruri, By MR, Bruce Joy, DivisronaL
SUPERINTENDENT, K4ALYAN BrcTiow,

472. *Mr. N. M. Joshi : (a) Will Government be pleased to state
whether their attention has been drawn to an editorial in the ‘‘ Railway
Times '’ of the 23rd July 1927 under the caption of 8. 0. 8.” from
Igatpuri on the subject of severe penalties inflicted on the members of the
Transportation Staff, Igatpuri, by Mr. Bruce Joy, the Divisional Super-
intendent, Kalyan section ! S '

(b) Has the attention of the Government also been drawn to the letter
addressed to the Agent, Great Indian Peninsula Railway, by the General
Secretary of the Amalgamated Society of Railway Servants of India and
Burma, Limited, appearing at pages 4 and 5 of the same issue

(¢) If so, will Government be pleased to state what steps have been
taken by the Agent to enquire into the allegations and to imstitute anm
enquiry into the circumstances in which the severe penalties complained
of were instituted ! '
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(d) Do Government propose to take steps to prevent the repetition of
such *‘ severe penalties '’ on the subordinate employees of all Railways
by the Divisional Superintendents 1

‘Mr. A. A L. Parsons: (¢) and (b). The General Secretary of the
Amalgamated Society of Railway Servants of India and Burma Limited
has forwarded to Government a copy of the Railway Times of 23rd July
1927, which is edited and published by him and has drawn attention to
the editorial and letter referred to.

(¢) and (d). Government have no information regarding the action
which the Agent, Great Indian Peninsula Railway, has taken or may
propose to take in the matter. I would invite the attention of the
Honourable Member to the fact that the letter was addressed to the
Agent, Great Indian Peninsula Railway, and so far the Agent has not
found it necessary to seek the assistance of (Government in its disposal,
nor do Government anticipate that the Agent will find it necessary to do
go. A copy of this question and reply will however be forwarded to
the Agent, Great Indian Peninsula Railway.

ReuovaL oF DELIVERY PosT OFFicEs IN BoMBaY To DisTaANT CORNERS
OF THEIR DELIVERY AREAS,

473. *Mr. N. M. Joshi : (a) Is it a fact that V. P. articles, the value
of which is over Rs. 25, and insured articles, the insured value of which is
over Rs. 200, have to be taken delivery of at the Post Office 1

(d) 1s it a fact that the new Government Post Office building at
Kalbadevi under construetion is at one end of the present delivery area of

that office ?

(¢) Is it a fact that the present positions of the Mandvi and Girgaon
Post Offices are also at one end of their respective delivery areas ?

(d) Is it intended to remove any more Delivery Po8t Offices in Bombay
from their present central position to distant cornmers of their delivery
areas 1

(¢) Will Government be pleased to state whether in view of the in-
convenience to the public as also in the interests of the delivery staff,
instructions will be issued to stay such proposals in Bombay, if there be
any !

Mr. H. A. S8ams : (a) V. P. articles more than Rs. 25 in value and
insured articles of more than Rs. 250 insured valne must ordinarily be
taken delivery of at the post office. Such articles can be taken delivery
of from ‘‘ No delivery '’ Post Offices also. In offices specially authorised
by the Postmaster General, selected postmen can take out insured articles
valued at more than Rs. 250. .

(b) Yes, but only five minutes’ walk from the present building.

(¢) The Girgaon post office is at one end of its delivery area, but the
Mandvi office is central for delivery purposes.

(d) T do not admit that all the offices referred to in () and (c) are
in distant corners of their delivery areas. As far as possible delivery offices
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are located near the centre of the delivery ares, but when an office has te
be moved to a new building, this is not always possible.

(e) No.

QUESTIONS, NOT PUT AT THE MEETING OWING TO THE
AE;%NUE OF THE QUESTIONERS, WITH ANSWERS TO THE
S .

EXPENDITURE ON THE COLONISATION OF THE ANDAMANS BY MoOPLARS.

348. *Khan Bahadur Barfaraz Hussain Khan : Will Government
please state the total expense incurred in connexion with the matter of the
Andamans Settlement and the colonisation of the Moplahs from the time
af the appointment of the Cardew Committee in 1920 to examine and
report on the suitability of the Andamans to be eontinued as a penal settle-
ment up to March 1927 ¢

The Honourable Mr. J. Orerar : The total expenditure incurred on
the: Andamans Settlement, including the Moplah (Colonisation Scheme,
since the appointment of the Indian Jails Committee is given in the budget
estimates and demands for the Andaman and Nicobar Islands which are
available to the Honourable Member in the Library.

The Moplah Colonisation Scheme accounts for about Rs. 2,20,000 of
this expenditure, besides Rs. 63,000 given out as recoverable tagavi loans.

OrmciaL RecoeNiTioN oF RaiLway Usrioxs.

849, *Khan Bahadur Sarfarax Hussain Khan : (o) Will Government
state if the Trade Union Act passed in March 1926 has been brought into
force 1

(b) If 80, have the different Railway Administrations given official
recognition to all the Railway Unions 1

(¢) If not, dosFavernment propose to direct them to doso 1

Mr. A. A. L Parsons: (a) Yes,

(b) Government have not got definite information whether al)
Reilway Unions have been accepted by the respective Railway Adminis-
trations as suitable bodies for the Agent to confer within the interests
of the staff. This is a matter which has hitherto been left in the hands
of Agents.

(¢) The matter is under consideration.

RESOLUTION re GRIEVANCES OF THE SUBORDINATE EMPLOYEES ON THE INDIAN
RAILWAYS.

350, *Khan Bahadur Sarfaraz Hussain Khan : (¢) Will Government
please state if the Resolution of the Assembly passed in February 1926,
recommending an inquiry into the grievances of the subordinate employees
on the Indian Railways, has been accepted by the Government 1

(b) If so, what action has been taken ? , :
Mr. A. A. L. Parsons : The IJonoyrable Member is referred to thtf
reply given to guestion No, 336 asked by Mr. M. K. Acharya on the lsf.

September, 192
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APPOINTMENTS oF TEMPORARY JUuDGES IN Higam CouURTS.

351. *Ehan Bahadur Sarfaraz Hussain Khan: Will Government
please state in whom the power of making temporary appointments of the
Judges of the High Courts in India is vested and what criterion the Gov-
ernment impose in the selection 1

The Honourable Mr. J. Crerar : Appointments of acting and addi-
tional Judges of the High Courts, to which the Honourable Member is
presumably referring, are made by the Governor Gencral in Couneil or
the Local Government as the case may be under the provisions of
section 101 (2) (¢) and 105 of the Government of India Act. Subject
to the provisions of sub-sections (2) and (4) of section 101, efficiency
is the main consideration in making selections for these appointments.

Awarp or THE RovaL Humane Sociery’s MepaL 1o TinpaL IBRAHIM,

352. *Khan Bahadur 8arfaraz Hussain Khan : (¢) Will Government
please state if they have arrived at a decision with regard to the question
of recommending Tindal Ibruhim for an award of the Royal Humane
SBociety [vide Government reply to unstarred question No. 60 (a) on the
31st January 1927] 1

(b) If so, will they please communicate the decision to the House ?

The Honourable Mr. J. Orerar : (e) and (b). Government has decid-
e not to recommend the tindal for the award referred to by the Honour-
able Member,

REVISION OF THE INDIAN RAILwWAYS AcT.
353. *Khan Bahadur Barfaraz Hussain Khan : (a) Is it a fact that
the revision of the Railways Act is under the consideration of Government ?
(b) If so, have they arrived at a decision 1
(¢) If they have, will they please communicate their decision to the
House ? .
(d) If not, will they please state the reasons of the delay

The Honourable 8ir George Rainy ! (a) Yes.
() No.
(¢) Does not arise.

~ (d) It is a matter requiring full consideration and cannat be dealt
with hurriedly.

TAKING oF THE OATH OF OFFICE BY BABU SATYENDRA CHANDRA MITRA, M.L.A.

854 *Khan Bahadur Sarfaraz Hussain XKhan : (a) With reference
to Govermment reply to starred question No, 280 on the 7th February 1927,
regarding the taking of the oath of office by Babu Satyendra Chandra Mitra,
M.L.A., will Government please state if they are aware of the action taken
by the Government of Bengal in the matter

(b) If they are aware, will they please communicate the decision of the
Bengal Government to the House ! . | :

(¢) 1f not, are they prepared to obtain the information from the
Bengal Government and place it before the House !

Mr. W. T. M. Wright : The Government of Bengal decided that
Mr. S. C. Mitra could not be permitted to attend the meetings of the
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Legislative Assembly: xo long as he was under restraint under the Bengal
Criminal Law Amendment Act, 1925,

StopraGe oF THE 1-Up Punusas MamwL at Parna City.

355. *Khan Bahadur Sarfaraz Hussain Khan : (a) Are Government
aware that of late the 1 Up Punjab Mail has not been stopping at the Patna
City railway station !

(b) Why has the 1 Up Punjab Mail not been stopping of late at the
Patna City railway station 1

Mr. A. A L. Parsons : (a) Yes.

() It is quite impossible for the Government to take any part in
the arrangement of time tables. Copies of the question and the answer
wiil be sent to the Agent. '

CoNSTRUCTION OF A RAILWAY BETWEEN MUZAFFARPUR AND SITAMARETI,

356. *Khan Bahadur S8arfaras Hussain Khan : (¢) Is it a fact that
the construction of a line between Muzaffarpur and Sitamarhi is under the
contemplation of Government ¢

(b) If so, will Government please state if any action has been taken
in the matter ¢ '

Mr A A L Parsons: (a)aund (b). A re-examination of the alter-
native projects for a railway between Muzaffarpur and either Darbhanga
or Sitamarhi is bring made by the Bengal and North-Western Railway
Administration,

AMENDMENT OF THE INDIAN WORKMEN'S COMPENSATION AcT.

357. *Khan Bahadur Sarfaraz Hussain Khan : (a) Will Government
please state if the amendment of the Indian Workmen’s Compensation Act
is under the consideration of Government 1

(b) If so, by what time are they likely to introduce an amending
Bill 1 .

The Honourable 8ir Bhupendra Nath Mitra : (a) Yes.

() The present intention of Government is to introduce an amending
Bill in the next Delhi Session.

FENCING oF THE RAILWAY LINES ON THE ARRAH-SA8SSARAM LiGET RAlLWAY
AND THE BIHAR-BUKHTIARPUR LioHT RAILWAY.

358. *Khan Babadur Sarfaras Hussain Khan : (a¢) Are Government
aware that there is no fencing along the railway lines at places where the
trains pass through densely populated villages on the Arrah-Sassaram Light
Railway and the Bihar-Bukhtiarpur Light Railway ?

(b) If they are, are Government prepared to issue necessary instruc-
tions to the railway authority concerned to do the needful with a view to
prevent accidents !

(¢) If they are not aware, do they propose to make an inquiry in the
matter and communicate the result to the House 1

Mr. A A L Parsons : (a) Yes.

(b) No. These railways were constructed as tramways in 1909 apd
1801, respectively, and are administered by the Local Government, with

whom any necessary action rests.
(¢) Does not arise.
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DEPUTY POSTMASTERS GENERAL IN THE PROVINCE oF BIHAR AND ORISSA.
859, *Khan Bahadur 8arfaraz Hussain Khan : (a) Is it a fact that
there are no Deputy Postmasters General, Post Office, in the Province of
Bihar and Orissa !
(b) If so, will Government please give reasons ?
Mr. H A SBams: (a) Yes,
(b) The work of the Circle is not at present sufficient to justify the
appointment of a Deputy Postmaster General.

Duty ALLowWANCES OF PERSONAL ASSISTANTS TO POSTMASTERS (GENERAL.

360. *Khan Bahadur Sarfaraz Hussain Khan : (a) Is it a fact that
the number of Personal Assistants to Postmasters General in the different
Postal Circles in India is 25 (twenty-five) 1

(b) Are these Personal Assistants granted duty allowance in addition
to their salaries ?

(¢) Is each Personal Assistant to the Postmaster General granted a
fixed amount of duty allowance or do their duty allowances vary according
to their salaries !

Mr. H A . Bams : (a) Yes.

(b) Yes.

(¢) The amount of duty allowance (special pay) is the same in all
cases.

Eirctep EUrROPEAN MAJORITY IN THE LEeisLaTive CounciL oF KENYA.

361. *Khan Bahadur Sarfaraz Hussain Khan : With reference to
Government reply on the 9th February 1927, ‘‘ The matter is receiving the
attention of the Government of India, who are fully alive to the issues
involved ’’ to starred question No. 322 (c), regarding the elected European
majority in the Legislative Council of Kenya, will , Governinernt please
state : .

(1) If they have arrived at any decision on the subject !
(2) If not, what progress has been made in the situation since

then 1! .

Mr. G. 8. Bajpai : :
having been made, the occasion for
deeision in the matter has not arisen.

PUBLICATION OF THE REPORT OF THE F1s1 DEPUTATION.
362. *Khan Babadur Sarfaraz Hussain Khan ' Will Government:

lease state : e -
? (1) If the report of the deputation sent by them to Fiji in 1921 has
been published ?

(2) Whether the Fiji Governm
the report ? .
rable Sir Narasimha Sarma ever gave the

Honou ;
@ szgblt;e anonundertaking that he would soon publish the

report 1 .

(1) and (2). No official proposal to this effect
r the Government of India to take any

ent has opposed the publication of
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Mr. G. B, Bajpai : (1) and (2). The Honourahle Member’s attention
is invited to the answers given by Mr. Bhore to Mr. Gaya Prasad Singh’s
question No. 245 and the connected supplementaries on the 1st February
1927. Government have nothing to add to the replies then given.

. (3) The Honourable Member is referred to the answer given by Sir
Narasimha Sarma in the Council of State to question No. 26 by the late
Sir Ahmedthamby Maricair on the 16th July 1928.

L]
{1) NUMBER oF BiLLs AND RESOLUTIONS PASSED BY THE LAST TWO ASSEM-
BLIES. (2) NUMBER OF QUESTIONS ASKED IN THE LAST TWO ASSEMBLIES.

3856, *Khan Babhadur Barfaraz Hussain Khan: Will Government
please state :

(a) the number of Bills passed by the last two Assemblies and the
number certified by the Governor General ;

(b) the number of non-official Resolutions adopted by the last two
Assemblies and the number not accepted ; and

(¢) the number of starred questions asked in the last two Assemblies
year by year !

Mr. W. T. M. Wright : (a) The number of Bills passed by the last
two Assemblies is 190 and the number of Bills certified by the Governor
General is 4.

(b) The number of non-official Resolutions adopted by the last two
Assemblies is 97. As to the acceptance of these Resolutions the Honour-
able Member is referred to the various statements showing the action
taken by Government thereon which have been laid on the table of the
House from time to time.

(¢) A statement giving the information desired is placed on the
table.

Statement showing the vumber of Starred Questions asked in the first huwo Assemblies.

Number
Sessions. of Remarks.
- | questions.
Firat chu’hltu Ammuy
First Session 606* | * These questions were answered orally.
This was ‘before the introduotion of the

Becond Session . . . 1002

Third SBession . v . 1434
Second Legislative Assembly.

Firet Seesion . . . 2368
Second Session . . . 1270
Third Bession . . . 099
Fourth Session . . 1417
Fifth Session . . . a21

Total . 9513
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CoNSTRUCTION OF AN OVERBRIDGE AT GULZARBAGH ON THE EasT INDIAN
RaiLway.

386. *EKhan Bahadur Barfaraz Hussain Khan : (¢) Are Government
aware that there is no overbridge at the Gulzarbagh station, East Indian
Railway, in the Province of Bihar and Orissa ?

(4) Are Government aware that the passengers, chiefly ladies, and
children, are put to great hardships and are liable to meet with accidents
in the night and rainy season for want of an overbridge at this station

(¢) If so, are they prepared to consider the necessity of construeting
an overbridge at the station 1

(d) If not, will they please give redsons ?

(e) Will Government please state the length of the two platforms at
this station and the height of the platforms from the railway lines ?

Mr. A. A. L. Parsons : (u) to (d). Government are aware that there -
is no overbridge at Gulzarbagh station and that a certain amount of
inconvenience is thereby caused to passengers, but steps are being taken
to provide one after the needs of more important’ stations have been
met. The construction of the overbridge at Gulzarbagh is programmed
for the year 1929-30.

(¢) The length of the platforms at this station is 1,000 feet each,
and they are of the standard raised type which is 2 feet 9 inches above
rail level.

ExpeNpITURE ON NEw DELaI,

337. *Khan Bahadur Sarfaraz Hussain Khan : With reference to
starred question No. 400 and supplementary questions and Government
replies on 15th February 1927, regarding the total expenditure on Govern-
ment buildings in New Delhi, will Government please state :

(a) How much more money is required to complete the programme
for the construction of the Imperial Capital in New Delhi §

(b) How many Indians and how many Europeans were employed on
the works 1

(¢) What amounts have been paid to the architects and advisers in
respect of construction !

The Honourable 8ir Bhupendra Nath Mitra: (s) The amount
required to complete the expenditure on the New Capital (inclusive of
all works as well as buildings) over and above the sum of Rs. 12,55,00,0Q0
montioned in reply to question No. 400 of the 15th February 1927 is

Is. 1,72,50,000 of which Rs. 1,63,70,000 remain to be spent. |
(b) The average number of employees of all classes on the regular
staff throughout the project has been
Europeans
Indians . . ) , h‘
i ir agents and wor eople who
fﬁﬁgﬁﬁﬁhﬁw l::iog(;:;léic?;‘:é :f:zost esxelusively Ifndian. peop
(¢) Rs. 32,95,000 have been paid to the Architects of the Central

Buildings. b3

52
381
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NumBer oF WorksHOPS ON THE EasT INDIAN RAILWAY AND THE BENGAL
AND NorTH WESTERN RAILWAY.

388. *Khan Bahadur Barfaraz Hussain Khan : (¢) Will Government
please state the number of workshops and the names of the stations at which
workshops exist on the East Indian Railway and the Bengal and North-
Western Railway !

(b) Is the construction of new workshops on the East Indian Railway
and Bengal and North-Western Railway under the contemplation of Gov-
ernment, and if so, at which station 1

Mr. A. A. L. Parsons : 1 presume the Honourable Member refers to
mechanical workshops for the construction or repair of locomotives,
earriages and wagons.

On the East Indian Railway there are 4 workshops at Jamalpur,
Lillooah, Ondal and Lucknow.

On the Bengal and North-Western Railway there are two workshops
at Gorakhpur and Samastipur.

(b) On the East Indian Railway extensions are being made to the
shops at Lucknow and it is proposed to extend those at Jamalpur.

On the Bengal and North-Western Railway no construction of new
workshops is at present contemplated.

(1) INTRODUCTION OF THE SHIFT S8YSTEM OF WORK IN MINES.

(2) Prom1BITION OF THE EMPLOYMENT OF WOMEN UNDERGROUND IN MINES,

389. *Khan Bahadur Sarfaraz Hussain Khan: Will Government
Flease state :
(a) by what time they propose to introduce the shift system of work
in Indian mines ; and
(b) if they have framed regulations prohibiting the employment
of women underground in Indian mines ?

The Honourable 8ir Bhupendra Nath Mitra : (a) The Bill which I
introduced last Session, if passed in its present form, will come into
effect on 1st April, 1930.

(b) No. Draft regulations have been drawn up and have been
referred to Mining Boards for opinion as required by section 31 (3) of
the Indian Mines Act. Thereafter the draft will have to be published
for criticism as required by section 31 (2) of the Aect.

INTRODUCTION OF LEGIBLATION FOR THE PROMPT PAYMENT OF WaGES.

890. *Khan Bahadur Sarfaraz Hussain Khan : With reference to
Government reply to starred question No. 339 on the 14th February 1927,
arding the introduction of legislation for the prompt payment of wages,

:H] Government please state :
(a) if the replies from all Local Governments have been received :

and

(b) if so, whether the subject has been discussed by the Standing
, Advisory Committee attached to the Department of Industries
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and Labour and whether they propose to introduce the Bill
in the current Session !

The Honourable 8ir Bhupendra Nath Mitra : (z) Yes.

. (b) The subject was discussed with the Standing Advisory Com-
mittee in September 1926. I would remind the Honourable Member
that the discussion of my motion for the election of a Standing Advisory
Committee for my Department was twice adjourned during last Session
and that, in consequence; my Department has been without a Committee
since the second Assembly was dissolved. I hope, when the Committee
is elected, to discuss the question again with them. No Bill will be

introduced in this Session.

LocaTioN oF THE PRIVATE QUARTERS OF SUPERINTENDENTS OF Post OFFICES
N THEIR OFFICE BUILDINGS,

391. *Ehan Bahadur Sarfaraz Hussain Khan : (a) With reference to
starred question No. 357, and its replies by Government on the 14th
February, regarding the use of portions of Post Office buildings as their
private quarters by SBuperintendents of Post Offices, will Government pleass
state any special reason why in Barisal, Bogra, Dibrugarh, Dinajpur,
Mymensingh, Faridpur, Jalpaiguri, Khulna, Krishnagar, Midnapur, and
Narayangunj, the quarters of the Superintendents of Post Offices are

located in their office buildings 1

(b) Have Government completed their inquiry !

(¢) If they have, will they please communicate the result to the
House ?

Mr. H. A. Bams : (¢) An enquiry is being made and the result will
be communicated to the Honourable Member.

(b) No.

(¢) Does not arise.

EstaBrisaMeNT oF Heap, Sus orR Brance Post OrricEs IN BIHAR AND
ORIssA.

392. *Ehan Bahadur Sarfarsz Hussain Khan : (s) Have any Head,
Suh, or Branch Post Offices been established in the Province of Bihar and
Orissa during the years 1925-26 and 1926-27 1

(b) If so, will Government please state the number and places where

they have been established 1
Mr H A Sams: (a) 1925-26—Head Offices and

Sub-offices .. .. Nil.
Branch offices .. 39
1926-27—Head Offices .. . Nil.
Sub-offices .. 3
Branch offices .. 101

(b) The details are being supplied to the Honourable Member.
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DxoreasE IN THE IMPORT OF PRIVATE MERCHANDISE AND ExPORT OF INDIAN
: ProDpUCE AND MANUFACTURES.

393. *Khan Bahadur Sarfaraz Hussain Khan : 1. Regarding India’s
Sea-Borne Trade, will Government please state :
(a) If the import of private merchandise totalled Rs. 21,73,00,000
in April 1927, and showed a decrease of 49 lakhs, as compared
with the preceding month 1
(b) If the value of the export of Indian produce and manufactures
decreased by Rs. 8,56,00,000 from Rs. 33,83,00,000 in March
1927 to Rs. 25,27,00,000 in April 1927 1

2. If the facts and figures shown in (a) and (b) are correct, will
Government please state reason for the large decrease !

The Honourable 8ir George Rainy : 1. (a) and (). Yes.

2. The decrease was mainly due to smaller imports of sugar and
Australian wheat, and reduced shipments of rice, tea, raw cotton and
oilseeds from India in April 1927. Imports and exports fluctuate from
month to month, and it is difficult to assign reasons for these fluctuations.
In the month of March last. the figures for both imports and exports
were exceptionally high as compared with the months immediately pre-
ceding, and the figures for April were about normal.

CoLLECTION OoF COMPULSORY SUBSCRIPTIONS FROM THE SUBORDINATE STAFF
POR A FarRewrLL Parry To MR. H. B. Rau, Direcror or AvupiIr,
UNiTED PROVINCES.

394, *Ehan Bahadur Sarfaraz Hussain Khan : (2) With reference to
Government reply to starred question No. 301 on the 14th February, regard-
ing the collection of compulsory subscriptions from the subordinate staff to
meet the cost of a farewell party to Mr. H. B. Rau, Director of Audit,
United Provinces, will Government please state if the inquiry has been
completed 1

(b) If so, will Government please communicate the result of the
inquiry to the House in view of the public nature of the subjeot 1 -

The Honourable 8ir Basil Blackett : A copy of the final reply, which
contains the result of the enqguiry, is in the Library of the House.

Visws oF THE SUPRRINTENDENT OF PosT OFFIcES, PATNA DIvisioN, To HEAD,
SuB or Branca Post Orrices. »

395. *Khan Bahadur Barfaras Hussain Khan: Will Government
Please state :
(a) The names of the Head, Sub or Branch Post Offices visited by
the Superintendent of Post Offices, Patna Division, in theé
Bihar and Orissa Circle in the months of October, November,
December, January and March §
(b) The amount of travelling allowance month by month drawn
by him for his visits during the said months ¢

Mr. H. A. Bams : (a) The Honourable Member presumably refers
io%?etober, November and December 1926 and to January and March
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'A statement embodying the information asked for has been furnishéd
to the Honourable Member.

(b) The amounts of travelling allowance drawn by the Superinten-
dent during these months are Rs. 173, 145-5-0, 92-3-0, 144-8-0, and
202-13-0, respectively.

RecoNsTITUTION OF THE RoOYAL INDIAN MARINE A8 A CoMBATANT FORCE.

306. *Khan Bahadur Barfaraz Hussain Khan : () What progress
has been made and constructive work done in the reconstitution of the
Royal Indian Marine as a combatant force since the address of His Excel-
11%“ the Viceroy to the Members of the Assembly on the 24th January

71

(b) By what time will Government be in a position to introduce
legislation to provide for the Royal Indian Navy ?

Mr. G. M. Young : (a) 1 will supply the Honourable Member with a
supplementary statement in continuation, of the statement forwarded to .
him in reply to his starred question No. 922, dated 14th March 1927.

(b) A Bill has been drafted and it is hoped to introduce it in the
Indian Legislature during the Delhi Session.

CrviL AVIATION.

397. *Khan Bahadur Sarfaraz Hussain Khan : Will Government
please state what progress has been made in the preliminary work connected
with (Civil Aviation, since the adoption of the motion on the subject in the

Assembly on the 1st March 1927 ¢

The Honourable 8ir Bhupendra Nath Mitra : The Director of Civil
Aviation in India has been appointed and assumed charge of his duties
on the 5th April 1927. Since then he has been actively enEaged in
the consideration of a number of questions such as the establishment of
internal air routes, the formation of light aeroplane clubs, the training:
of Indians in Civil Aviation, ete. There is a good deal of preliminary
work to be done in most of these matters before we shall be in a position

to formulate definite schemes.

SLAVERY ™ BURMA.

808, *Khan Bahadur Sarfaras Hussain Khan : (a) Referring to the
telegram sent by His Excellency the Governor of Burma to His Excellency
the Viceroy regarding slavery in Burma, published in the issue of the
Statesman of the 8th June 1927, page 6, will Government be pleased to state
if they have received any further communication from the Government of
Burma on the subject 1

(b) If so, will they please lay a copy of it on the table for the informa-

tion of the House ?
8ir Denys Bray : (a) Yes, Sir.

(b) The question of publishing the B
tnder consideration. If puhhal_led, a copy

urma Government’s reports is
will be placed in the Library.
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GRraNT oF K1ng’s CoMMISSIONS TO INDIANS IN THE INDIAN ARMY VETERINARY
Cores.

400. *Mr. Brish Chandra Dutta : (s) Is it a fact that the Becretary,
of State for India has approved of King’s Commissions in the Indian
Army Veterinary Corps being opened to Indians 1

(b) Will the Government of India bg pleased to state if any Indian
has yet been granted the King’s Commission in the Indian Army Veterinary
Corps ! If not, why not !

Mr. G. M. Young: (a) Yes. -
d(b) No, because no vacancy has occurred since the decision was
made.

Grant oF King’s CouMissioNs TO INDIANS IN THE INDIAN ARMY VETERINARY
Cores.

401. *Mr, 8rish Chandra Dutta : (a¢) Is it a fact that Earl Winterton
stated in the House of Commons about the middle of June 1926, that the
Government of India were willing to consider candidates, who did not pass
through the Prince of Wales Royal Indian Military College, Dehra Dun,
provided they were members of the Royal College of Veterinary Surgeons,
and were otherwise fully qualified 1

(b) Is it a fact that Earl Winterton also added that it was within
the capacity of Dehra Dun to produce Commissions in the Indian Army
Veterinary appointments which it is desired to fill from this source ?

(¢) Is it a fact that a number of fully qualified Indian members of
the Royal College of Veterinary Surgeons have applied to the Army Depart-
3ent for such appointments ! If so, what reply have the Government given

em !

(d) How many vacancies are there in the Indian Army Veterinary
Corps at present ¥ When do the Government contemplate to fill them ¢

Mr. @. M. Young : (a) Lord Winterton said that he had no doubt
that the Government of India would be willing to consider candidates
who had not passed through Dehra Dun.

(b) Yes.

(¢) Five applications have been received. Four of them were
previons to Lord Winterton’s statement. The applicants were informed
that only qualified students from Dehra Dun were eligible for King’s
Commissions in the Indian Army Veterinary Corps. The fifth appli-
cation was subsequent to Lord Winterton’s statement. The applicant
was informed that only candidates who have been educated at the Dehra
Dun College or at an English public school and have subsequently
obtained the M. R. C. V. 8. will be considered for King's Commissions.

(d) There are none at present, 8ir ; and normally there will be none
for some years.

TRAVELLING ALLOWANCE OF LIEUTENANT-CoLONEL W. A. 8MITH, SUPERINTEN-
pENT oF Poer Orrices, NiLcirt Division.

402. *Mr. Abdul Latif Saheb Farookhi: (a) With reference to the
reply to starred question No. 364, dated the 14th February 1927, of
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l.[r. Amar Nath Dutt, will the Government be pleased to state if the travel-
ling allowance bills of Lieutenant-Colonel W. A. Smith, Superintendent
of Post Offices, Nilgiri Division, were examined ; and if so, with what

result !
(b) Was the Superintendent of Post Offices in his headquarters from

the 18th to 22nd July 1926 both days inclusive ; and if not, what were the
offices visited by him on those dates and for what purpose $

Mr. H. A. 8ams : (a) The examination is still in progress.
(b) Not throughout the period.

The places visited and the purposes of the visits during this period
are as follows :
18th—Wellington—halt.
19th—Springfield, and
Yedapalli—inspection.
Return to headquarters (Ootacamund).

20th—At headquarters.
21st—Coonoor and Katary—
Enquiry into complaint and inspection of site of new post
office building.
Return to headquarters,
22nd—At headquarters.

PosTAL ADMINISTRATION IN THE NiLamri DivisioN,

403, *Mr. Abdul Latif 8aheb Farookhi : (a) With reference to the
reply to starred question No. 370, dated the 14th February 1927, of
Mr. Amar Nath Dutt, will the Government be pleased to state whether the
report of the Postmaster-General, Madras, has been received ; and if so,
will they please furnish a copy of the report to the House t

(b) What orders were passed by the Director General of Posts and
Telegraphs on the report !

(c) Was any officer of the Department deputed to enquire into the
allegations contained in the editorial referred to in the General Letter of
the Madras Provincial Postal and R. M. 8. Union !

(d) Ifithe answer to the above is in the affirmative, who was the officer
deputed, when and how many days did he take to complete the enquiry 1

Mr. H. A. Bams : (g¢) and (b). The report has been received and .is
still under the consideration of the Director General. It is not proposed

to lay the report on the table of the House.

(¢) Yes.
(d) The Postmaster General, Madras. Government have no informa-

tion as to the number of days that officer took to complete the enquiry
nor do they propose to call for it.

InsprcTiON oF BrancE Post OrrFicEs BY LIEUTENANT-CoLONEL W. A. SmITH,
SupeRINTENDENT OF PosT OFFIcES, NILGIRI DivisioN.

404. *Mr. Abdul Latif S8aheb Farookhi : Will the Government be
pleased to state if the information called for by Mr. Amar Nath Dutt in his
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starred question No. 372, dated the 14th February 1927, regarding the
inepeetion of Branch Post Offices, ete., by Lieutenant-Colonel W, A, Smi
Superintendent of Post Offices, Nilgiri Igwmon, has been collected ; and
80, will they please furnish the same to the House ?

Mr. H A. Bams: Yes. The information asked for was furnished
to Mr. Amar Nath Dutt on the 12th March last. A copy of the reply is
laid on the table.

-

Reply to Question No. 372, dated the 1dth February 1927.
i(a) Hulical, Nemmara, Gomanghlam, Negamum, Palayakottai and Nagamagyskan:
patti.

(b) The records of the above branch offices were tuken to headquarters for
security.

(c) No.

PUNISHMENTS INFLICTED ON HIS SUBORDINATES BY LIEUTENANT-COLONEL
W. A, 8mrTH, SUPRRINTENDENT OF PosT OrricEs, NLarr1 DivisioN,

405. *Mr. Abdul Latif 8aheb Farookhi : With reference to the reply
to the starred question No. 374, dated the 14th February 1927, of
Mr. Amar Nath Dutt, regarding the punishments inflicted by Lieutenant-
(lolonel W. A. Smith, Superintendent of Post Offices, Nilgiri Division, will
the Government be pleased to state if the information has been collected ;
and if so, will they please lay a copy of the same on the table ?

Mr H A. Bams: Yes. The information was furnished to Mr. Amar
Nath Dutt on the 12th March last. A copy of the reply is laid on the
table.

Reply to Question No. 374, dated the 14th February 1927,
(a) A statement is attached.

(b) Replics to both parts are in the affirmative,

{(¢) In two cases, one for alleged impertinenee to the public and the other for
insubordination and disregard of rules,

Amount
realised
in fines. . Other punishments.
Re. a. P

June 1926 . . . .| 1 0 0/ One village postman dismissed.

July 1928 . . . .12 4 0 Sewiouoione]eavermrnnlark were dis-
pensed with,

August 1926 . . .112 0 O -Sermdmclarkwemdupamodmthmd
imorement of another clerk was utopped
for one year.

September 1926 . . . |12 1 O | Ni

October 1026 . . .1 780 Incrcmutll:.ofm olorkwulwppodlorthm
mon

November 1826 . . .1 7 0 0| NilL

December 1828 . . .| NstooLL | N

Jeovary 1927 . . . | Nil .. | Increments of two clerks were for
three months dnd of mothor k for
four months, -
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Dism1ssaL BY TELEGRAPH OF A CLERK ABOVE THE FIRsT EFFICIENCY BAR
BY LIEUTENANT-CoLoNEL W. A. SMITH, SUPERINTENDENT OF
Posr Orrices, NiLgim1 DivisioN.

408. *Mr. Abdul Latif 8aheb Farookhi : (a) With reference to the
reply to starred question No. 375, dated the 14th February of Mr. Amar
Nath Dutt, regarding the dismissal by telegraph of a clerk above the first
efficiency bar by Lieutenant-Colonel W. A. Smith, Superintendent of Post
Offices, Nilgiri Division, will the Government be pleased to state if the
explanation of the Superintendent has been received ; and if so, what
disciplinary action was taken against the Superintendent for his action 1

) (b) If the answer to the first part of the above is in the negative, what
is tl&e ie;won for the delay in obtaining the explanation of the Superin-
tenden

- Mr H A Bams: (a) Yes. Owing to a clerical error the gradation

list did not show that the clerk in question was above the first cfficiency
bar and the Superintendent dismissed him through misapprehension.
?Tn disciplinary action against the Superintendent is, therefore, called
or.

(h) Does not arise.

Leave ResgrvE (LERKS IN THE OFFICE OF THE SUPERINTENDENT OF PosT
Orrices, NiLgIr1 DivisioN.

407. *Mr. Abdul Latif 8aheb Farookhi : (¢) With reference to the
reply to part (b) of starred question No. 376, dated the 14th February
1927, of Mr. Amar Nath Dutt, regarding the establishment of the office of
the Superintendent of Post Offices, Nilgiri Division, will the Government
be pleased to state if they have now collected the information ; and if so,
will they please furnish the same to the House 1

(b) Tf the answer to the first part of the above is in the negative, when
do they expect to collect the information ?,

(¢) With reference to the reply to part (¢) of starred question No. 376,
dated the 14th February, of Mr, Amar Nath Dutt, in which it was stated
that action would be taken to see that leave reserve clerks are not retained
in the offices of the Superintendents of Post Offices even as acting clerks,
will the Government be pleased to state if necessary action was taken ;
and if so, will a copy of the directions issued be laid on the table ?

(d) Will the Government be pleased to state the number of leave
reserve clerks who were working in the office of the Superintendent of
Post Offices, Nilgiri Division, from March 1927 to July 1927 1

Mr. H. A, 8ams : (a) The information has been furnished. A copy
will be given to the Honourable Member if applied for.

(b) Does not arise.

(¢) A copy of the orders issued by the Director General of Posts
and Telegraphs has been placed in the Library.

(d) Three reserve clerks from Mareh to June and one reserve clerk
in July 1927, They were acting for permanent clerks. i
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TRANSFER or MR. N. RAMACHANDRAN, HoNORARY SECRETARY OF THE COIM-
BATORE BRANCH oF THE ALL-INDIA PostaL anp R. M. 8. UNiON
FROM CoIMBATORE WEST TO GUDALUR.

408, *Mr. Abdul Latif 8aheb Farookhi : With reference to the reply
to starred question No. 378, dated the 14th February 1927, of Mr. Amar
Nath Dutt, regarding the transfer of Mr. N. Ramachandran, Honorary
Secretary of the Coimbatore Branch of the All-India Postal and R. M. 8.
Union, from Coimbatore West to Gudalur, will the Government be pleased
to state if the information called for has been collected ; and if so, will
they please lay a copy of the reply to that question on the table 1

Mr. H A Bams : Yes. The information asked for was furnished to
Mr. Amar Nath Dutt on the 12th March last. A copy of the reply is
lsid on the table.

Reply to Question No. 378, dated the 14th February 19£7.
(a) Yes.
(b) Yes.
(¢) No. In necordance with a Resolution of the Coimbatore Branch Union itsslf,
Mr. Ramachandran’s turn for work in unhealthy tracts had come and he was transferred

accordingly.,

TRANSFER OF MR. N. VENKATARAMAN, AcTING CLERK oF THE COIMBATORE
Heap Postr Orrice, To PoLLaocH.

409. *Mr. Abdul Latif S8aheb Farookhi : (a) Are Government aware
that Mr. N. Venkataraman, acting clerk of the Coimbatore Head Post Office,
who was elected Joint Secretary of the Coimbatore Branch of the All-India
Postal and R. M. 8. Union for 1927-28, was transferred to Pollachi by the
Superintendent of Post Offices, Nilgiri Division, in June 1927 ; if not, will
they please call for the information 1

(b) Is it a fact that on the representation of the Provineial Union,
Madras, the Postmaster (General, Madras, stated that Mr. N. Venkata-
raman being only an acting clerk at Coimbatore was reverted to his
permanent appointment at Pollachi in the usual course ¥

(¢) Is it not a fact that about 8 officials who held substantive appoint-
ments elsewhere in the division were working in the Coimbatore Head Office
at the time of Mr. N. Venkataraman’s ‘‘ reversion ’’ to Pollachi ?

(d) Did not Mr. N. Venkataraman relieve a leave reserve clerk at
Pollachi and was not the latter directed to join the Coimbatore H. O. ?

(e) What is the reason for reverting the official from Coimbatore to
Pollachi and bringing to Coimbatore a leave reserve clerk relieved by the
former at Pollachi !

(f) Has not the Director General, Posts and Telegraphs, issued orders
to the recognised Unions that only leave reserve clerks should not be
appointed as office-bearers of a Postal and R. M. 8. Union !

(g) Has the Director General prohibited the appointment of clerks
working in the post offices in the headquarters of a Branch Union with their
wbstantive appointments elsewhere as office-bearers 1

Mr. H A Bams: The information is being collected and will be
furnished tn the Honourable Member in due course.



QUESTIONS AND ANSWERS. 3433

Case oF Mr. A. KrisanNier, PosTaL CLERK, KOTAGIRI.

410, *Mr, Abdul Latif S8aheb Farookhi : (¢) With reference to the
reply to starred question No. 733, dated the 7th March 1927, of Mr. M. K.
Acharya, will the Government be pleased to state if the appeal of Mr. A.
Krishnier has since been received by the Director General of Posts and
Telegraphs 1t

(b) Was any enquiry made into the various allegations therein con.
tained against the acting Head Clerk, Mr. M. Govindan Nair ¥ If so, with
what result ?

Mr. H A 8Sams: (a) Yes.

(b) Yes. There is nothing to show ulterior motive on the part of
the Head ('lerk (Mr. M. Govindan Nair).

ALLEGATIONS AGAINST MR. M. GoviNDAN Nair, OrriciaTing HeEaDp CLERK oF
THE NiLGirR1 Division.

411, *Mr. Abdul Latif Saheb Farookhi : (a) With reference to the
reply to starred question No. 734, dated the Tth March 1927, of Mr. M. K.
Acharya, will the Government be pleased to state if it is not a fact that the
Superintendent of Post Offices, Nilgiri Division, reported in his letter, dated
the 18th January 1924, to the Postmaster General, Madras, that Mr. M.
Govindan Nair, the acting Head Clerk of the Division had (¢) abused his
official position to obtain loans from some of the officials in the division,
(+#1) lost important records in investigation cases, (#¢) manipulated the
divisional gradation list to his own advantage, and (sv) submitted a false
diary while acting as Inspector, Coimbatore ¢

(b) Is it not a fact that the Postmaster General, Madras, under orders
conveyed in his letter No, A.P.-354, dated the 19th March 1925, on the
appeal of Mr. M. Govindan Nair, dated the 21st December 1924, removed
Mr. M. Govindan Nair’s name from the list of passed candidates for the
amalgamated cadre of Inspectors and Superintendents’ Head Clerks on the
ground that he considered the official not fit for promotion above the time-
scale of pay !

Mr H. A Bams : (a) Yes, in February 1925.
(b) Yes,

REvVIsION oF TEE PAY oF THE SUPERINTENDENTS' HEAD CLERKS AND INspEC-
Tors oF Post OFFICES.

412. *Mr. Abdul Latif Saheb Farookhi : (¢) With reference to the
revision of pay of the Superintendents’ Head Clerks and Inspectors agreed
to by the Standing Finance Committee at its meeting of the 28th January
1927, will the Government be pleased to state :

(¢) what examination has been prescribed by the Director General
of Posts and Telegraphs for the promation of officials to such
appointments ; and

{#{) whether the examination will be thrown open to all officials of
the clerical cadre ?

(b) Is it a fact that the Postmaster General, Madras, has called for
nominations from the dlvumona! Superintendents, of candidates for the
Tnspectors and Head Clerks’ examination to be held in Madras this year 1
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(¢) If the answer to the above is in the affirmative, will the Govern-
ment please state if the examination to be held by the Postmaster General
is the one contemplated by the Director General of Posts and Telegraphs,
or that usually held by him for selection of candidates ? '

(d) Are Government aware that only those officials who are in the
favour of Superintendents get nominated to sit for the examination and
competent men are left in the lurch ¥ Will Government take steps to
remove the system of nominations !

Mr. H A Bams : (a) A copy of the Director General’s G.-0. No. 5,
dated the 19th July 1927 on the subject has been placed in the Library.

(b) Yes, for the examination in November 1927. This has been
postponed in consequence of the Director General’s G.-O. referred to in
part (a).

(¢) It was in connection with the examination usnally held by the
Postmaster General.

(d) The reply to the first part is in the negative. Under the recently
published rules for the new examination which applies also to Superin-
tendents, Head Clerks and Inspectors, the Postmaster (General and not
the Superintendent nominates.

Prying or THE BENGAL AND NORTH-WESTERN RAILWAY STEAMER BETWEEN
MAHABIRGHAT AND PAHLEZAGHAT.

420. *Khan Bahadur Sarfarax Hussain Khan : (¢) Are Government
aware that the Bengal and North-Western Railway steamer plies only
onee during 24 hours between Pahlezaghat and Mahabirghat at Patna in
ihe Provinee of Bihar and Orissa {

(b) Are Government aware that the same steamer plies 4 times dur-
ing 24 hours between Pahlezaghat and Mahendrughat ¢

(¢) If so, will they state what objection they have to inerease the
number of steamer trips from Mahabirghat to Pahlezaghat and back 1

Mr. A. A L. Parsons: (a) and (b). The reply is in the negative.

(o) Government cannot be expected to intervene with regard to
local iransport arrangements which is a matter for local authorities
and Local Advisory Committees.

ABoLiTiON OF THE PoLLr-Tax 1IN Fuu.

421. *Khan Bahadur Sarfaraz Hussain Kban . (2) With reference to
Government reply to starred question No. 461 on the 18th February 1927,
regarding the abolition of the poll-tax in Fiji, will Government please.
state if they have got the information now !

(b) If not, do they propose to obtain it 1

_ Mr. G. 8 Bajpai: (a) No. The Honourable Member’s attention is
invited to sub-paragraph (3) of paragraph 8 of the Colonial Office letter
No. 916725, dated the 20th March 1925, which was published with the
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?gozx_f_ernmunt of India Resolution No. 24-Overseas, dated the 12th January
i,

(b) Doer not arise.

S8taTUS OF INDIANS IN Fr1.

422, *Khan Bahadur 8arfaraz Hussain Khan : (¢) With reference to
Government reply to starred question No, 462, on the 16th February, 1927
regarding the status of Indians in Fiji, will Government please state if
the question of the expansion of the municipal franchise so as to secure an
adequate representation for Indians on Municipal Councils, has been
examined as pointed out in the Government reply ¥ If so, with what
result ? .

(b) Have the negotiations been completed regarding the right of
Indians to demand a jury of their own countrymen in criminal trials
or any jury at all and the removal of restrictions imposed on Indians by
the Emigration Ordinance, the Education Ordinance, the Flogging Ordi-
nance, the Master and Servant Ordinance, the Prison Ordinance
enforeing street and menial labour on Indian prisoners, ete. ; and, if so,
will Government please communicate the result to the }‘Iouse ?

Mr. G. 8. Bajpai: (a) Government have no information at present,
but have made -enquiries.

\ L - . .
(b) No ; correspondence regarding these matters iy still proceeding.

LocaL Apvisory COMMITTEES FOR RAILWAYS,

423, *Khan Bahadur Sarfaraz Hussain Khan : 1. (a) Will Govern.
ment please state the number and names of Indian Railways on whieh liocal
Advisory Committees have been formed and the number and names of
Indian Railways on which they have not been formed !

(b) If Local Advisory Committees have not been formed on all Indian
Railways, will Government please state the reasons f

2. In whom is the power of appointing and removing members of
Local Railway Advisory Committees and of fixing the number of mem-
Lers of such Committees vested ; and who has got the power of deciding
whether a Local Railway Advisory Committee on a certain Indian Rail-
way is to be formed !

Mr. A. A. L. Parsons : (a) A list giving the required information is
laid on the table.

(b) Local Advisory Committees have been constituted for all State '
Railways. All Company Railways have been requested tc initiate similar
action and all important railways have done so. As regards the remaining
Railways thc matter rests with the Companies.

2. The rules governing the appointment of members of Advisory Com-
mittees vary to some extent on diﬁere_nt Railways. On State-managed

ailways provision is made for the appointment of members as follows :

Two Local Government members nominated by the Local Govern-
ment in whose jurisdiction the headquarters of the railway in
questjon is situated ;
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B three representativel* 6 tite Treiblativé “Council nf the Government
in whose jurisdiction the headguarters of the railway in ques-
tion is situated. These Mé&mbers should be seleoted to uprbsent

rural interests and the travelling public ; .

one member from the local municipality er corporation at the rail-
way headquarters ; .

five members representing industries, commerce and trade.
This provision has also been adopted by the majority of ithe Company-
managed Railways. The power of removing members who are nominated
by Legislative and local bodies lies with the Local Government. The powers
of decidiny whether a Loecal Advisory Committee shall be formed and the
number of members of the Committee rests with—

(a) the Railway Board in the case of State Railways,

(b) the Local Government with the approval of the Railway Board
in the case of Railways under the control of Local Govern-

ments,
(¢* Agents of Company Railways with the approval of their Roards
in the case of Company Railways.

IAst of Railways on which Local Advisory Committees have been formed.
Assam Bengal Railway.

Bengal and North-Western Railway.

. Bcngal Nagpur Railway.

Bombay, Baroda and Central India Railway.

. Burma Railways.

. Eastern Bengal Railway.

East Indian Railway.

. Great Indian Peninsula Railway.

Madras and Southern Mahratta Railway.

, North Western Railway.

. Rohilkund and Kumaon Railway.

. South Indian Railway.

K. E. H. the Nizam’s Guaranteed State Railways.
. Jorhat Provineial Railway.

e d ek ek
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List of Kailways on which Local Advisory Committees have not been foniud.
1. Ahmadpur-Katwa Railway. '
2. Arakan Light Railway.
3. Arrah-Sasaram Light Railway. ,
4, Bangalore-Chikballapur Light leway.
5. Bankura-Damoodar River Railway.



QUBATIONS AND ANSWERS,

6. Baraset-Bashirhat Light Railway.

1.

8.

9.
10.
11,
12.
13.
14,
15.
18.

17.
18.

19.
20,

21.
22.
23.
24,

26.

26.

27.
28,
29.
30.
31.
32.
33.

34,

36.

36.

87.
38.
89.
40,

Barsi 'Light Railway.

Bengal Dooars Railway.

Bengal Provincial Railway.
Bhavnagar State Railway,
Bikuner Railway.
Bukhtiarpur-Bihar Light Railway.
Burdwan-Katwa Railway.

Cutch State Railway.

Darjeeling Himalayan Railway.
Dehri Rohtas Light Railway.
Dholpur Bari Railway.
Dibru-Sadiya Railway.

Futwalk Islampur Railway,
Gaekwar's Baroda State Railway.

Gondal Railway.

Gwalior Light Railway.
Howrah-Amta Light Railway.
ITowrah-Sheakhula Light Railway.
Jagadhri Light Railway.
Jamnagar-Dwarka Railway.
Jessore-Jhenidah Railway.
Jodhpur Railway.

Junagad State Railway.
Kalighat-Falta Railway.

Kolar District Railway.
Kulasekarapattam Light Railway.
Morvi Railway.

Mysore Railways.

Porbandar State Railway.

Shahdara (Delhi)-Shaharanpur Light Railway.

Tarikere-Naramsinharaja Light Railway.
Tezpur-Balipara Light Railway.
Trivellore Light Railway.
Udaipur-Chittorgarh Railway.
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ExExPTION FROM INDIAN INcOME-Tax'or'PaY, ALLOWANORS, PENSIONS AND
' GraturmEs PAYABLE IN THE Upiten Kinopom.

424. *Lala Rang Behari Lal : 1. Will Gosbrimmerit 'bs pleased to
state if it is a fact that all payments made in the United Kingdom: of Great
Britain and Ireland on account of the following items are exempt from

_the payment of the Indian Income-tax ‘t—

(a) Pay and allowances of officers and othérs (indluding leave and
furlough pay) ; and.

(b) Pensions and gratuities.

2. If the answer to the above is in the affirmative will Govermment
kindly state the total loss of revenue every year to the Indian Govern-
~ment .on this score !

3. Are Government prepared to conkideér the advisability of so amend-
ing the Indian Income-tax Act that all paymetrts made from the Indian
revenues at any place outside India are liable to the Indian Income-tax ?

4. Will the Government kindly plage on the table a list of payments
to civil and military officers, including ‘payments in kind, which are ex-
empt from the payment of Indidn Tnedme-tax !

The Honourable Sir Basil Blackett : The answer to part one of the
question is in the affirmative. In regard to part two, the calenlations that
would be invBlved in framing a close estimate of the :ax ‘that would he
pavable were these items taxable wonld be ‘¢laborate anfl the results even
so would be very conjectural. I would point out to the Honourable Mem-
ber that. since the officers in question' how receive these payinents free of
indian income-tax, it is not strictly accurste to describe the non-received
tax as a loss. It is necessarily questionable whether a decision to make
them taxable would not have to be aeééripanied by dénte Inétéase in the
amounts payable to the officers concerned. In these circumsiances the
Government do not at present propose to consider the question raised in
part three of the question. In regard to part four the Honourable. Mémber
will find the desired information in paragraphs 16 and 20 of the Income-
tax Mannal. : ' '

GRipvANcEs or THE INcoME-TaX AssEssEEs IN THE DELmI PROVINGE.

425. *Lala Rang Behari Lal : (o) Are Gover_nmer;t aware o the fact
that copies of assessment orders a#é’#ot' suppled frée of ‘vost in'the Delhi
Province 1 .

(b) Will Government be pleased to lay on the table & statement show-
ing the amounts realised yearly from 1922 up to date by the Income-tax
Department, Delhi, for supplying copies of ‘gésensment ‘orders ¢ -

" (¢) Are Government dwsre bf the fact that Msséssees -are required to
produce books of accounts of their brapches at the -principal place of
business thereby causing gf‘e&t ’iﬁcﬁﬁ’f’éﬁiéﬁée"ar‘id"é’x‘ﬁense |

(d) Are Government prepared o ¢onsider thie advisability of issuing
orders to the effect that branch hooks may 'be!inspected by the Indome-

tax Officer of the place where the branch is situate and & repert sent to
the Income-tax Oﬂi::er of the principal pldte of Hridindes FERpT: st
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. The Honoursble’ Sir.:Basil ‘Blaslett : (2) Till revently, the -y&ﬁﬁon
was as stuted sby:the:HoneurablerMember, hat instyustions have since been
issued that copies of assessigent orders should.be spppligd free;of sharge.

(b) The - Government  underdtand ‘that ‘the -average amount realised
‘in" & year i< aboutiRu. 800 ; theyido:nbt propese to obtnin the figuresfor

each year,

(¢).and (d). It will be peen’ fr(pgn,mtgph 22 (4),0f the Incomestax

Manual 1hat the intention is that, as far ds possible, the unts.of branches
should be inspected -by the Income-tax Officers of tgé places where the
«branches: are situated ;- but. it;is; undoubtedly legalvand: may sometimes be
peeessary tor the:Incomestax: Offieer 6fi dhe: principal place of business to
enll for the branch hagoks.' It.is mot-thérePore desirable,; nor- wounld it''be:
legal, to issue orders.as, suggested . by the fiongurable Member. If any
‘Income-tax Officer abuses. his powers .in this or agher, respects the persons
agyricved should bring the matter to the notice of the Commissioner of
Income-tax.

L

PREVENTION oF OPIUM SMOKING IN BALucHISTAN, BinAR AND ORISSA AND

429, ¥Khan Babadur Sarfaraz Hussxin Kban : (a) With reference
{0 Government reply :

¢ It is proposed to prohibit it in Baluchistau and in Bibar and Orissa and Bengel
1n the two provinces last mentioned the introduction of registration and rationing is
niso umder contemplation. The Government of -Assam new propose: to imtroduce a Bill
prohibiting opium smoking altogether. The Government of Muadras also propose .to
undertake legislation prohibiting opium smoking altogether and the Government of
Bombay propose to prohibit absolutely the possession of Chandu *’

to starred question No, 469 (f) on 18th February, 1927, regarding the
abuse of opium, will Government please state if the Local Governments
‘veferred to in Government reply, have ‘taken any further action m the
matter of opium smoking !

¢(b) How .do matters stand with regard to opium smoking in Burma ?

The Honourable Sir Basil Blackett : (¢) Smoking in company: has
- bovm Sprohibited 'in Baluchistan ‘sinoe st April 1927. -Prepogals to pro-
- Wibit saeh wmoking and to introduee a system of registration and rationing
~are still under consideration by the Government of Bihar and Orissa. A
“Mill to penaliso opium smoking by other: than registered smokers is being
'deiftad by the Government of Bengal. A Bill introduced by the Glovern-
meni of Assem prohibiting opium smoking altogether has recently been
passed by the Assam Legislative Council. The Government of India have
not heard further from the Governments of Madras and Bombay in regard
.10 their proposals. _ L
h) stem of registration and ratianing is in foeree in Burma. On
the 3{.1133, Se:zmber 1926, the number of Bum_mnu'and non-Burmans, regis-
tered uy smokers was 761 and 15,118, respectively. No new names can be
-added to the register and with the gradual disappearance of the persons
now on the register, opium smoking will cease to exist in Burma. .
l 8 Sy
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Naxzs or THE NATIONS REPRESENTED IN THE LEAGUE oF NATIONS AXD THRIR
Resprrorive CONTRIBUTIONS TO THE LERAGUE.

430. *Khan Bahadur Sarfarax Hussain Xhan : (a) Will Government
please make a statement showing the names of the nations represented in
the League of Nations and their respective contributions to the League
for the year 1927 ¢

(b) Will Government please state if the representation of Indians on
the League Secretariat is in proportion to the contribution of India to the
League of Nations 1 .

-Mr, W. T. M. Wright : (a) The desired information will be found
‘on pages 73—75 of the League of Nations’ Official Journal, January, 1927,
8th Year, No. 1, a copy of which is in the Library.

(b) The Honourable Member is referred to the answer given to ‘the
Iast part of question No, 24 put by Kumar Ganganand Sinha, on the 18th
August, 1927,

RevisioN oF THE S8cALES oF PENSION OF THE MENIAL STAFF IN GOVERNMENT
DEPARTMENTS.

431. *Mr. Faszal Ibrahim Rahimtulla : (a) Will Government be
leased to state whether the scales of pension of the menial staff in some
epartments have been recently revised ! 1If so, in what Departments 1

(b) Are the new pension rules applicable to the Record Suppliers and
Jamadars in the Currency Department ! If not, why not 1
. The Honourable 8ir Basil Blackett : (¢) No, the question is under
«wonsideration.

(b) 1oes not arise,

PensioNs oF MENIALS.

439, *Mr. Faszal Tbrahim Rahimtulls : (2) Are Government aware
that menials who have completed more than thirty years’ active service are
given only Rs. 4 as pension ! '

(b) In view of these amounts being fixed many years back are Gov-
ernment prepared to revise them ! If so, when !

. The Homourable Sir Basil Blackett : Local Governments d@ Gov-
ernors’ Provinces have now full powers to make rules regulating the
pension ef this clase of Government servants under their control. Those
under the control of the Central Government are entitled to a temporary
inerease of pension up to Re. 2 per mensem in addition to their ordinary

pension of Rs. 4 per mensem.
ProviDENT FUND FOR GOVERNMENT SERVANTS.

483. *Mr. Fasal Ibrahim Rahimtulla : (a) Will Government be
leased to state when the Provident Fund system as passed in the Couneil

. of State in 1924 ig likely to be introduced in Government offices !
* (b) Are Government prepared at the same time to consider tHe grant
of bonus to all the Government servants or their heirs in ‘case 'of death

before retirement 1
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ERECR R 1oL CLE MR @Y, T ;
The Honourable 8ir Basil Elackett :"(hi{ "The matter 18 still ubitdbe
capsiderazipp. and-if is not possible to say when a final decision will \?
reached. e ' ST ke haNA R
(b) If a Provident Fund is introduced in lieu of pension, the Govern-
ment will make some cortribution, - but cannot yet-*zzﬂ whats form: that
contribution will take. S

N

GRANT OF INCREMENTS TO THE EMPLOYEES OF CURRENOY OPFICES WITH MORE
THAN TeN YEARS' SERVICE. A,

434. *Mr. Fazal Ibrahim Rahimtulls : (¢) Are Government aware
that there is great discontent amongst the staff in all Currency Offices in
India for not applying retrospectively the revision of June 1924 1 «If so,
do they intend to alleviate the feeling by granting some inerements to those
who have put in more than ten years’ service !

(b) Is it a fact that the Deputy Controller of the Currenscy, Madras,
and the Currency Officer Mr. Murphy had recommended some such
relief ¥ If so, why was it not granted !

The Honourable 8ir Basil Blackett : (a) I would refer the Fonour-
able Member to the reply given to the second part of question No. 471
asked by Mr. M. K. Acharya on the 2nd September 1926. Government
do mot propose to grant additional increments to those who have put in
more than 10 years’ service.

(b) Government are not prepared to publish the opinion of their
officers in such cases.

ProvVIDENT FUND FOR THE STAFF OF THE CURRENCY OFFICE.

435. *Mr. Faszal Ibrahim Rahimtulla : (a) ‘Will Government be
pleased to state whether they have reconsidered the question of a Provident
Fund for the Currency Office Staff 1 a

(b) “If 8o, has it been considered in the light of the present legislation
as stated in the answer to the Questions Nos. 731—737 on the 3rd February
1925 1 T

(¢) 1If the answer to part (b) be in the affirmative have Goverhment
introduced the practice of adding their share to the Provident Fund of
the employee every year 1 1f not, why not 1

(d) Will Government be pleased to state whether it is not also a
fact that by the addition of the Government’s share at the end 0f the
employee’s service he loses the interest on that share ! If so, are they
prepared to take steps to abolish this practice and introduce the one
prevailing in other services ¢ If not, ¥hy not ¥ _ _

i overnment be pleased to state whether they arée aware
that E)iz) R‘:Tilllvlvags, Port Trusts, ete., the employee gets under cexjtam‘c‘ondl-
tions some gratuity over and above the benefit that he j8 entitled to get
under Rule 26 of the Provident Fund Rules Are Government prepared
to consider the desirability of introducing the same praetice inthe Currency

Offices ¢ If not, why not ! _ _’ g : hmg
. ‘Honourable 8ir Basil Blackett : In view of probable v e8
in :th-g-'l::mtro] of the Currency_Dep_artn;ent,_ithe querhmem dp not propose

e o
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EE I L . T .

- Voo

Ubriaztanilong Y10 g



3443 LEGISLATIVE ASSEMBLY. [26Ta Ava. 1927.

to, congider. any modifigations in- the sz.ium Provident Fund arrdngedients
for the staff employed in. the Treasurer’s Department in the Currency
Offices. T may add that the rest of the staff is on a pensionable basis.

ExtrRa CHarcee FOR THE DELIVERY OF TELEGRAMS BBYOND A Five-Mmx:
Raprvus FroM THE TELEGRAPH STATION.

444, *Khan Bahadur Sarfaraz Hussain Khan: 1. Is it not a fact
tliat’ telegraphic messages are not delivered by telegraph peoms beyond a
ﬁve-mile rudius from the telegraph station 1

Aro extra charges made in cases of delivery of telegruph messages
beyond a radius of five miles from the telegraph station and, if so, at what
rate 1

The Honotrable Sir Bhupendra Nath Mitra: (1) and (2). The
IHonourable Member is referred to clause 401 of the Indian Post and
Telegrap,h Guide.

Numser or DEaTas oF PostaL EMprLovEES FOR THE LasT TEN YEARS 1N THE
smu.r.v Unmearray LocALiTies 1N TRE 'VaRioUs PosTaL Cm.cwa AND
‘1N THE Crrres or BomBay, CALCUTTA AND MADRAS.

4560, *Mr. Abdul. Latif Sabeb Faroekhi:' (¢) 'Wili the Government:
be pleased to furnish a statement showing the number of deaths of postal
employees for the last 10 years in (s) the-specially unhealthy losalities in

the various postal circles in India and Burma, and (#) thecities of Bombay,
Calcutta and Madras !

(b) Do Government propose to: safeguard the health and lives of
postal employees and their dependents-in the specially unhealthyrlpealities 1

The Honourable 8 Bhupendrs Nath: Mitra : (o) The information:

is being collected and will be furnislied to the Honnurable Memher in
due. course.

xR

- (b) Yes. The Direetor General has already issued orders and will,
if necewsary, issue further orders to this effect.

INcreAse oF THE PostaL Stayr IN Howranm,

451, *Mr. Abdul Latif 8aheb Farookhi : (a) Has the attention of
the Government been drawn to an artiele under the caption ‘‘ Premature.
Dacease '’ appearing at page 429 in the November 1926 issne of ‘¢ Lakour *’,
the organ of the Bengal Provincial Postal and R. M. 8. Union, Caleutta ¢

(b) Will the Government be pleased to state as regards the Jalpaiguzi
Division :
(#) The number of post offices located in notoriously unhealthy
localities ;

(18) The total number of postal clerks, postmen, and lower grade
staff -employed :fn those ol'ﬂeeﬁ ; and

{#1) The number of postal emplm ees and their dependentq who, died
s in those localitied on' adeovit of Yever durihg thcr past 10
Years ?
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(¢) Is it a faet .that 11 postal clerks out of &:sanetioned strength of
53 in Hg;;r:h died of consumption during the last' 7: years as stated i
that artiole

(d) Is it a fact that the clerks attending the office there at 10 a.x.
cannot leave it till 8-30 r.M. or even later ? e

(¢) Was any representation received by the Poptmaster-Genergl,
Bengal and Assam Circle for an increase of the staff of the office by 16 cler
and 3 sorting postmen ? R

(f) Were only three. sorting postmen sanctioped by the Postmaster-
General 1 If so, what is the reason for not increasing the clerical staff !
(g) Are Governyment preppred to direct the aygwentation of th
clerical staff of the office on account of its, qpeqiallt_lﬁpu&tfgm_t - e
The Henourablg §ir Bhupendra Nath Mitra : (4) Yes,

Information relating to parts (b) to (g) is being collested and will
be furnished to the Honourable Member in due course. '

DgATH oF BABU Dinesg CHANDRA BANNERJEE, SUB-POSTMASTER, BORJULL,
IN THE LOoweR AssaM Divisron. .

452, *Mr. Abdul Latif- Sahed Fareokhi (¢) Will the Gevernment
be pleased to state if it is a fact thak:Bahu Ripagh Chandra Bannerjee,
sub-postmaster, Borjuli, in the Lower Assam Divisjon, died on the 9th
January, 1925, for want of prompt ‘reliet while he was sick't

(b) Is it a fact that Babu Dinesh Chandra Bannerjee was pressing
the Superintendent, Lower Assam Division, for relief from the 6th. Decem-
ber, 1924, on the ground of illness !

(e) Did hg sybmit on the 10th Dﬂég;ﬁpe;,. 19.2_._4_. a medical certificate

of ilipess recommending three months’ resf, treatment and change of aix,
gra:ﬂ@d by the officer in eharge of the B:DJ:JUB, hq‘spiﬁ,}ipg couptersigned
by Dr. Ernest T. Jameson, Medical Officer, Empire of India and Ceylon

Tea Company, Limited, tq the Superinfendent, Lower Assym Divisiop !
(d) Was it not stated in the. mdiilcal certificate u;:lla; the sub-pgis';;t-
master was sufferin, m low fever with congtipation and lpss of appetite,
w'ﬁeoéme t'gil;; a,)n _ eﬁi:pi ated, often, fq;lgyﬁ??h?ng’g a;?cll vas, I;R;ﬁt* r work 1
- (e) Is it a fact that no action was taken by the Superintenden} on the .
medical certificate for nearly a fortnight 1, R
. i t the sub-pogimaster ramind  the Superintendent in. his.
letter( fr)io.n);?}":'n?lated the 2p50t§l‘1' December, 1924, of the medical certificate.
and’aak for il;l_mediate relief stating that he was still suffering fyon_; low
i hat the Superintepdent wrofe to the sub-postmaster
it a fact that the Superint¢ndent wrote 1o t ub-postmaster.
in a gt?t)teh\‘llt) an.ifa, dated the 27th pnéc:'m_b::t',_ 1924, that owing to want
of hands it was quite impossible to relieve him. just then ? .
(h) Did not the low fever which the. Subrpostmaster was suffering
from develop into black-water fever:in the meanwhile.§. = ..
. . (&) Did.the sub-pestmaster send.4.telegram on the 6th January, 1925,
to the Superintendent ae follows : . i
‘¢ Bedridden. Impossible manage work. Bolicit help.’’
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£{J) .Did.the pogtmean of that office also send the. following ulegrams
#0 the Nuperintendent on the 7th and 8th January, 1925, respestively !
‘¢ Postmaster Borjuli attacked with black-water fever. Bend reliever immediate!
¢/ The reliever has not yet arrived. Bince 17 hours 30 minutes patient grudually
weakiéning.”’
(k) Is it a fact that the Supenntendent wrote to the sub-postmaster
in his letter No. B.-2-44, dated the 6th January, 1925, as under :

“* Yodr telegram coded of date 5th January, 1925. You must earry on till I can

arrange for your rellef. No relieving hand is available just now and there is no

urgency in your case. Take medicine in the meanwhile. Please send the cost of
g:. ce message issued by you, see rule 205, Volume IV, T. Manual.’’

(1) Is it a fact that no relief was sent till Dr. Jameson himself sent
"8 telegram to the Snpenntendent from the Rangapara station on the T. B.
Railway regarding the serious illness of the sub-postmaster !

(m) What disciplinary action was taken against the conduct of the
Bnhperintendsnt of Post Offices, Lower Assam Division ! If no action taken,
why ?

(n) Was any pension granted to the widow and children of the
deceased sub-postmaster, Babu Dinesh Chandra Bannerjee ! If so, how
much, and if not, why

The Honourable Sir Bhupendra Nath Mitra : (a) to (k). Yes. .
(3) Yes. On the 6th January 1925,

() Yes, on the Tth, but not on 8th.

(k) Yes.

A1) Yes.
"(m) The Superintendent was reprimanded.

(n) No pension has been sanctioned, but a gratuity of Rs, 500 has
been granted. The question of a pension is under consideration in connec-
tion with the general question of pensions in such cases.

Dn'rn oF BaBu UpreNDRA NaTE Bosg, S8uB-PosTMASTER, BARDUAR,
ABBAM.

453. *Mr. Abdul Latif Baheb Farookhi : (2) Will the Government
be pleased to state the date on which Babu Upendra Nath Bose, sub-post-
master, Barduar, died !

(b) Is it a fact that he was on leave on medieal certificate before he
was' posted to Barduar and he assumed charge of it on the 21st Aungust,
1924 ¢

(¢) If the answer to the above is in the affirmative, for how many
months was he on leave and what was the medical history recorded by the
doctor who recommended the leave ?

(d) Did he work at Barduar till the 13th September, 1924 1

“(e) Is it a fact that at Barduar his fever developed into black-water
fovor and he app‘hed to the Bupennmdent for leave 1

"(f) Ta'it & faet that no relief was sent to him by the Superintendent
till the 18th September, 1924 1
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" (g) Did 'the sub-postmaster lock up the oMee, fike over his ‘cash,
stamps and seals to the Head Clerk, Barduar Tea Estate, and admit iiméeif +¢
in the Gauhati hospital where he died ? ' SR

(k) Was not the then Superintendent of Post Offices the same Mr. %.
Vernieux, who did not arrange prompt relief to the sub-postmaster, Borjuli,
as a result of which he died ! ' ' .

Co o
(f) Was any pension or gratuity sanctioned for the support of the
widow and dependents of the deceased Babu Upendranath Bose ! If so,
. how much, and if not, why ! :

Mr. H A Bams : (a¢) 18th September, 1924.

(b) Yes,

(¢) Three months and 18 days on account of fever., The medical
history of the case has been sent for.

(a@) Till the 14th September, 1924.

(e), (f) and (g). There is no information that at Barduar his fever
developed into black-water fever. On the morning of the 15th September,
two telegrams were received in the office of the Superintendent of Post
Offices, Lower Assam Division, simultaneously. In the second telegram,’
Babu Upendra Nath Bose intimated that he was making over ¢harge to
the Manager, Barduar Tea Estate, and was leaving for Gauhati Hospital.
Ile was not prohibited from doing so and no question of his relief, there-
fore, arove. ' "

(k) Mr. Vernieux was Superintendent of Post Offices. Durigg the
time Babu Upendra Nath Bose was in the Gauhati Hospital, Mr. Vernieux
himself saw the Civil Surgeon and arranged for the regulur treatment of
the patient there and took special care to secure his comfort.

(¢) The general question of granting family pensions in snch cases
is under consideration. + ! Vo

Dxatr oF Two BUB-POSTMASTERS OWING TO NOT BEING RELIEVED WHEN ILL.

454. *Mr. Abdul Latif S8aheb Farookhi : (a) Is it a fact that durjng
the regime of Mr. A. Vernieux, Superintendent of Post Offices, a sub-post- .
master of Sukna (Terai) died at night in the office room due to being .
compelled to work during illness !

(b) Is it a fact that the next morning the postman of the office found. .
the sub-postmaster dead and communicated the information to the Super- .|
intendent by telegraph 1 ) o

(c) Is it a fact that when Mr. A. Vernieux was in charge of the ..
Jalpaiguri Division some years ago, a sub-postmaster of the Mal Post
Office fell ill, but was not relieved although he applied for leave 1

(d) Is it a-fact that about a week after the submission of the leave
application, finding that his death was imminent, the sub-postmaster called
the clerk, postmen and runners of the office, handed over the keys and
requested them to remove him to Dacca so that he might die in his home .,
and amidst wife and children ! TRt ot ey
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__{e) s it a fact that the sub-postmaster: was remnved as desired but
died:.on: the.'way at Lalmonirhat where his funeral rites were performed:
by the sorters ? :

(f) If the Government have no infermatien regarding the death of
abave two sub-postmasters, are they prepared to institute inguiries ?

The Honourable 8ir Bhupendra Nath Mitra : I understand that the
casex occurwed in 1815 It is not: possible fer Government at this distant
date to coileot the informatiom asked for by the Honounshle Membar in;
regard to them.

ProxoTiON OF MR. A. VERNIEUX, A8 OrpricIATING DEPUTY POSTMASYER
GENERAL, NorTH WEST FRONTIER CIRCLE.

455. *Mr. Abdul Latif Saheb Farookhi : () Will the Government
be pleased to state if it is a fact that Mr. A’ Vernieux, Superintendent of

Post Offices, has been promoted as Ofgiating Deputy Postmaster-General,
North-West Frontier Circle 1

. {b) If tha answer to abave is in.the affirmative, what is the date from
whioh he holds that position !

Me. H A Ilmpllz (o) Yes:
(b)Y 6th, April, 1925,

GRANT oF COMPENSATORY ALLOWANCES TO PosTAL EMPLOYEES OF THE CLERI-
CAL CADRE sTATIONED IN UNHEALTHY LocALITIES IN THE NILGIRI DIVISION.

456. *Mr. Abdul Letif Baheb Farookhi : (¢) Will the Government
be pleased to.state if it is a fact that the mjnimum rate of allowance or
special pay sanctioned for the postal employees of the clerical cadre
stationed in the specially unhealthy localities in the Wynaads and the
Anaimalais in the Nilgiri Division is the same as that sanctioned for such
officials working in the healthy localities on the Nilgiris excepting:
Ootacamund Head Post Office 1

(b)) Are Government aware that the Madras Government have sano-
tioned as far back as the year 1923 higher rates of allowgnceg_for their
subordinates of the clerical cadre in the specially unireaithy localities than
the Post ' 1e 8F _ ' 180

(¢) Is it a fact that the Postmaster-General, Madras, intimated. to. the.
General Secretary of the All-India Postal and R. M. S. Union, Madras, in
reply to the Resolution No. 13; passed at the Seventh Session of the
Provincial Postel and R. M. 8. Conference held at Coimbatore in June

1926 that a proposal to enhance the rate of compensatory allowance was
under consideration ?

(@) Will the Government be pleased to state how long the matter of
revising the allowances for the specially unhealthy localities has been under
their consideration ! What is the reason for the delay jn coming to a
dt-cisi?n 7

.. (6) Do Government propose to pay the postal officials of the clerical
cadre allowances or special pay on & par with Looal Government ratey in
the Madras Circle 1 If not, why ¢ O Tt
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The Honoursble Bir Bipendie Nath-Mitra 2 (o) - Yes.

() Yes.

(e) Yes.

(d) The question has been under consideration since 1923, but
owing to the heavy demands upon the finances of the- Department ‘in
cnnnem:mn with: allied schemes. for revising the soades:'of pay of various
classes o” employees, i has not so far been found possible te remeve: the
existing anomalies in the matter of these allowances. A general review
of compensatory allowances and speeial pay is now: in progress and pro-
posuls for the revision of these allowances, ete., will shortly be submitted
to Government by the Director General.,

(e) The question is under eonsideration.

GRANT oF COMPENBATORY ALLOWANCES TO POSTMEN AND {1'11;1: Lower GRADE
STAFF 8STATIONED IN UNHEALTHY LOCALITIES IN THE MADRAS CIRCLE.

457. *Mr. Abdul Latif Baheb Farookhi : (¢) Will the Government
be pleased to state if it is a fact that the postmen and the lower grade staff
stationed in the unhealthy localities.in the Madras Cirele are not gmnted
allowance or special pay sanctioned for the elerical cadre 9

(b) If the answer to the above is in the amrmatn'e what is the reason
for such discrimination ! .

(¢) Are Government aware that the Madras Government have sane-
tioned compensatory allowance to all classes of- thm‘vsubordmates ‘stationed
in such localities {

(d) Do Government propose to pay compensatory allowanae to - the
postmen and lower grade staff in those localities ¢ If not, why ‘I

The Honourable 8ir Bhupendra Nath Mitra : (a) Yes.

7 (b) The scales of pay sanctioned for postmen and lowew grade staff
in these localities are those accepted by Government on the recommenda-
tion of the Postal Committee of 1920.

(¢) Yes.

(d} The question is being taken up as part of the general question
of the revision of the pay and allowances of these subordinutes.

LooaL ALLowaNcE oF THE CLERKS OF THE Hgap PosT OFFICES IN
" ** (QOTACAMUND, ETO,

458, *Mr. Abdul Latif Saheb Farookhi: (a) Will the Government
be plaased to state if it is a faet that the mmimum rate of local allowance
samshoned for the clerks of the Head Post Offlee at Qotacamund is Ras. 12
and that that for the staff of the Willowbund and Kandul Bazaar Post.
Offices and the office of the Superintendent of Post Offices, Nilgiri

Ilivision, is Rs, 10 ?
(b) Are Government prepared to remove the anomaly, or if not assign

reagons for maintaining- disparity in the rate of. allowance to offieials
statjoned i ene andithe same town and within the same municipal limits ¢
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s- ke onguable Bir Bhupendra Nath lﬂn _(a) Yes.

() With the object of removing such anomal:eg the e.xﬁt:ng rates
Oﬁ Cﬂmnm&tory ﬁlbwanee and special pay are under review.

le IN umozmn. OF THE SvnaPosms-rm AND CLEREKS IN ncn
+4i )08 THE POST OFFICES LOCATED AT VALPARAI, ATTARATTI AND CHERAM-
BADI IN THE NiLeirt Division. .

" 459. *Mr. Abdul Latif Baheb Parookhi; (a) Will the Government
be pleased to lay on the table a statement showing for the last 5 years :

" (¢) the number of changes in the personnel of (a) the sub-post-
masters, and (b) clerks if any,

{w) the number of (a) sub-postmasters, and (b) clerks if any, who
worked continuously for one year and more,

in each of the post offices located at Valparai, Attakatti and Cherambadi
in the Nilgiri Division 1

(d) What is the amount of expenditure incurred by the Department
for the last three years as travelling allowances for the officials deputed to
each of the above offices !

Mr H. A Bams: (a) (i). The number of changes in personnel in
all three post offices for the last five years :

(a) Bub:Postmasters .. .. .. 54
(b) Clerks .. 22
(a) (15) (a) 2 Sub-Postmasters at Cherambad1
. Ab) Ndl.
Rs. A. p.
- 14b) - Attakatti . . . .. 48714 0
Cherambadi .. .. . .. 348 4 0
Valphrai . e . .. 32314 O
at Total ..1160 0 0

Fu ————

HxpANSION oF THE PosT OFFICE BUILDING AT VALPARAI IN THE MADRAS
CircLe, AND CONSTRUCTION OF QUARTERS FOR THE CLERKS.

- 460, *Mr. Abdul Latif Saheb FParookhi : (a) Will the Govarnment
He ‘tﬂcased to state the dimensions of (1) the office room, and (4) the resi-
déntial quarters of t‘he gub-postmaster at Valparai ? In that & notonous-
Iy unhealthy locality in the Madras Circle !

() When was the office building constructed and what was the
!‘ﬁ' 1 ‘of the eclerical establishment at that time 1 . o (

(c Wm the cle:xcaI ‘establishment’ strengthened in mhseq'uent yedrs !
1f 80, ity whaf years and by how many men in each of thono years !



[ . W B

. e R R TS CL L M- T Tt S LT
(d) What is the area of space occupied’ by ‘thé furfiitiire in' the ‘office
(e) Is it & fact“that some of the furniture and records are kept:in the
residential quarters of the sub-postmaster for want of space in the office!

(f) Is it a fact that quarters have been built only for one clerk there t

(g) Are Government aware that residential quarters are not available
at Valparai even for exorbitant rent ?

(k) When were the annual repairs for the clerk’s quarters and the
office building last made ? )

(i) Is it a fact that in spite of the remarks in the order book of the
cffice made by the Postmaster-General and the Superintendents for the
last many years regarding the inadequacy of accommodation in the office
and for the Sub-Postmaster and clerks, no steps have been yet taken for
the expansion of the post office building and construction of quarters for
the clerks ¢

(j) Are Government aware that the rest of the elerical staff is
experiencing very great difficulty in finding accommodation for cooking,
bathing, sleeping, etc., when the senior clerk oceupies the quarters ?

(k) Are Government prepared to take up immediately the “qui.mti'dn of
providing quarters for all the clerks and adequate accommodation for the

office and the sub-postmaster ? D S RS

The Honourable Bir Bhupendra Nath Mitre : Government do ot
think it necessary to obtain all the details asked for in the Iiomourable
Member's question in view of the fact that steps have already been taken
for the expansion of the office and quarters and for the¢ comstruction of

additional quarters.

ProvisioN oF FREE QUaRTERS FOR CLERKS OF THE GUDALUR Post OFFICE
1N THE NiLeiri Division.

461. *Mr. Abdul Latif Baheb Farookhi : (a) Will the Government
be pleased to state the date on which the residential quarters for the
clerks of the Gudalur Post Office in the Nilgiri Division built by the
Department were made available for occupation 1

(b) Did not the then Superintendent of Post Offices recommend to
the Postmaster-General, Madras, that the clerks of that office should be
given the quarters rent free owing to the notoriously unhealthy and other
special conditions of the locality f

(c) Is it a fact that for a period of two years from the date of
occupation of the quarters, no recovery of rent was made from the clerks f

-(d) Is it a fact that orders were issued by the Superintendent in
January this year directing the recovery of rent at 10 per cent. of pay of
ench clerk who occupied the quarters from the date they were taken over

by the Department for use.

(¢) Is it not a fact that the postal clerks of Valparai another notorious-
ly unhealthy locality in the same division -were exempted two or. three
years eyo from paying rent for the residential quarters constructed there
by the. Department until such time as the s_faxlg_m:._q,f_ donipensatory allow-

snces were increased !
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(1 '"Were mot:élso the. émonnts-of--hm;-e‘itntzremred- troin the clerks
ol Valparal refunded to them ¢{

" (g) Do Government propose to: promde free gtarters for the. clerks
' of the: Gudalur: Post Office ‘as: for those of Valparai and direet the refund
of amounts recovered from them ? If not, why 1

Mr.-H, A. Bams ;: (a) 1st Augunst 1925,

(b) Yes. but the Superintendent did not base his recommendation ‘on
the unhealthiness of the locality, but on the searcity of acoommodauon

(¢) No. The period was about 1 year and 3 months,
(d) Yes

" (€} Yvs, not however for the reasons stated, but because the quarters
were 1mdpqnate

(f) No, as no recovery had been made.
(g) The matter is under consideration.

Rarunp 10 BaBu RaTiRANJAN SBN Guera, A BIGNALLER OF THE. Kmmnm
~Coumrwep 'Orrice, or' RENY CHARGED FOR
QUARTERS NOT OCCUPHED BY HM.

462, *Mr. Abdul Latif Saheb Parcokhi : (¢) Has the attention of
the Government been drawn to an article headed ** House Accommodation—
Kharagpur ’’, appearitig «at page 493 in ‘the -January 1927 -issue of
4 Labour ’’, the organ of the Bengal Provincial Postal and R. M. S. Union,
Calcutta 1

(b) Is it a fact that the two signallers of the Kharagpur combined
office were compelled to occupy the quarters in the upper flat of the old
telegraph office building ?

(¢) Is it a fact that the quarters in the said upper flat were considered
unsuitable for the telegraphists when there, - was a, dgparunental telegraph
office there and were not therefore occupied by -the telegraphists who
were paid house rent allowance in lien 7

(d) Is it a fact that'Batin:BasiranjaniBefiGupta, oneof the signallers.
of the Kharagpur office, did not peeppy the.said . gnarters finding
them unsuitable

(e) Is it also. a Aact that even whem the«qmm.'mfe.mtssmpind
Babu Ratiranjan Sen Gupta was made 7ol ipay 10 periesnt. cof his. pay
towards house rent ¥ If so, why was the recovery made from him ?

(f) Is it compulsory on the part of the offieials to.oecupy Government

guarters even if they are umsuitable and. mepmrement dor thepselves and
their dependents !

(g) Are Governmesrt prepared to mlmdm' the question of. refunding
to Bubu Ratiranjan Sen Gupta the sum recovered from:him towards house
rent for the period he did not occupy the, guarters 1

Mr. K A, Sams ; (a) Yes.
(b) There was no compulsion. On aceount of scarcity of residentipl

-accommodution:’ in' Kharagphr ‘the ‘quaiters wete qﬂottod to'two mg'nalkrs
for occupation on payment of rent.
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(d) and (e). Informatmnus hét ye*t avaﬂable it Will be’ conimuni-
- onted to the Honourable: Member on  receipt. St EOL K

( f) ) ‘No. not if' fhe quarters are really u:_asuitsblé. .
(g) The qnestion-wiﬂ be congidered when the ﬁet,s are known.

GRANTS TO Rrscnzurox CLURS FOR Pos'ru. AND TELEGRAPH Eunomns

468. *Mr. Abdul: mu Baheb Fareokhi : (a) ‘Will the Govemment
be pleased to state the Tumber of recreation clubs in existente on the
81st March 1927 for officials in the (¢) Postal, (it) R. M. 8., and (i) Tele-
graph Departments in India and Burma to which departmentnl grants are
made ; and the amount of grants made to each class of recreation clubs
during the last 5 years ?

(b) -Are the grants made from -any special fund or from' ‘the' reventes
of the Postdl and' Telegraph Department 1

Mr. H. A Baws : (a) (i) Nl
(&) Nil,
(414) 47.

The gvants made to the Telegraph Recreation Clubs during the lust
five years were : o

Year. Rs. .
'1992.28 i SN 1,875
199324 . ., . .. . o 1,430
1924.25 . .. .. 9190
199586 - . SR e RO T
192627 . e .. 2755

Total .. 11,605

( ﬂ)!Frhnli:the 'fe‘b'cnués of the Poists ﬁnd T.elegrhphs' Departmentt
”

Auoum' OF szs nxcovnann FROM POSTAI. R. M. S AND TELEGBAPH
- EMPLOYEES,

| Mr..Abdul I.ttif Saheb, Farookhi ;. (a) Will the Government
be :::unedn{: Imm the total amount of fines mﬂxcted and recovered from
the Postal, B. M. 8. and Telegraph emp}oyees for the years 1922-23,
1923.24, 1924-25, 1925-26 and 1926-27 ¢

(b) 18 there.any *‘ Fines Fund ’’ in:-the Postal nnd Telegraph Depart-
mcnt t If not, ‘pndm‘wlu\t' haad.in the pespunts are the:amounts credited *
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(¢) Are Government prepared t6 conmsider the question of imstituti
2 Fines Fund as in some of the Railway egmpsm’u 'q e

Mr. H. A 8ams : (a) The collection of the information asked for
would involve a detailed examination of the establishment pay bills of all
offices for the past five years. From statistics collected, however, in another
connection, it has been ascertained that during the three years ending
February 1927, the average annual amount of fines recovered from the
Postal, R. M. 8., and Telegraph employees was Rs. 15 882.

(b) There is only one such fund maintained, namely, that in respect
of the workmen employed in the Telegraph Workshops at Alipur. In
all other cases the amounts reeovered on account of fines are credited to
Government.

(¢) The matter is under consideration.

APPOINTMENT IN THE SELECTION GRADE OoF THE BomBay GENERAL Post
Orrice or Two INspecTORS OF THE FoRrEiGN Marr Division.

465. *Mr. N, 0. Kelkar : Will Government be pleased to state :

(a) whether Inspectors of Post Offices or the Railway Mail Ser-
vice were eligible to be graded with the selection grade
officials or transferred to the selection grade before they
reached the minimum pay of the selection grade ;

(b) whether the first selection grade of the Bombay General Post
Office is a self-contained cadre ;

() whether two qualified Inspectors of the Foreign Mail Division
are provided for in the selection grade of the Bombay
General Post Office, overriding the claims of hundreds of
senior men in that office ;

(d) whether the Bombay Presidency Postal and R. M. 8. Association
rotested against the importation of these officials in the
Bombay General Post Office, and requested their provision
to be made only as Inspectors of Post Offices or R. M. S.

and not in the seleetion grade ;

(e) whether both the Inspectors of Forecign Mails Division were

. confirmed in the selection grade of the Bombay (eneral

Post Office, as Accountant, Foreign Parcel and Joint-Head-
Clerk,'oreign Post ;

(f) whether the request made by the Association was refused on the
ground that the duties of the Inspectors of Post Offices and
Foreign Mails Division were ‘‘ Quite different '’ ; and if so,
whether the duties of Inspectors of Fore: Mails Division
and the Accountant, Fo Parcel and Joint Head Clerk,
are not still more different ;

(g) what were the grounds of their appointment in the selection
grade of the Bombay General Post Office ;
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(k) whether it is a fact that at the time of thuir transfes:ts Bombey
General Post Office one unpassed official ;was workieg as
Inspéctor in the Foreign Mails Divisiori -and whether: this
official was examined after the protest and was ‘‘ ad-
judged '’ as passed ; and P _

(i) whether any selection grade appointments in the Foreign Mail
Division were transferred to the Bombay General Post Office
and, if not, whether it is proposed to retransfer these Inspeec-
tors to the Foreign Mails Division or Railway Mail Service
with a view to remove discontent amongst the officials of
the Bombay General Post Office 1

The Honourable Bir Bhupendra Nath Mitra : The information is

being colleceted and will be supplied to the Honourable Member in due
coursc.

AFPPLICABILITY OF THE PROVIsSIoNs oF THE INDIAN Emigration Aor, VII or
1922, ro MEN RECRUITED POR BERVICE IN THE PoRT OF ADEN.

466. *8ir Purshotamdas Thakurdas : (a) Will Government _be
pleased to state if it is a fact that they are considering the question of
the applicability of the provisions of the Indian Emigration Act, VII of
1922, to men recruited for service in the Port of Aden !

(b) If the reply to the above be in the affirmative, will Government
he pleased to state why they consider this to be necessary, and whether
they are doing this on their own initiative or under instructions from His
Majesty’s Government 1

Mr. G. 8. Bajpai : (a) No.
() Does not arise.

SAFEGUARDING OF THE INTERESTS OF INDIANS * IN PaANAMA.

487 *Khan Baliadur Sarfaraz Bussain Khan : {2) What is the total
number of Indians in Panama !

(b) In view of the passing of the Panama Immigration Law by the
Panama Republic, will Government please state what steps they propose
to take with a view to safeguard the interests of the Indians residing
in the Republic (vide starred question No. 525 on the 21st February

1927) 1
Bir Denys Bray : (s) About 300. o

(b) As the result of representations by His Majesty’s representative
the Panama authorities have promised to amend the immigration law so as
to enable Indian residents, who may temporarily lavé the country, to
return. In the meantime \:.lfzay have stated their intention to administer the

law with ‘‘ benevalent leniency ’’.

Exoruston oF INDIAN SEAMEN FROM THE UNITED STATES OF AMERICA UNDE
THE NEW AMERICAN IMMIGRATION BILL.

468. *Khan Bahadur Sarferaz Hussain Khaa : (s} In.view of the
Government reply ‘‘ Inquiries have been made but no official eonfirmation
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‘has yet been regeived '’ in reply to starred gquestion:No. 542 on 21st
February 1927, regarding the exelusion of Indian seaxen from the United
States of Ameriea under the new American Immigration Bill, will Govern-
ment please state if they have reeeived the official confirmation ?

_ (b) If so, will they please communicate the result of inquiries to the
House 1 ' - ' .

~ The Honourable Blr Georg’ew:ny The Bill was not passed during
the last Sewion of the Congress, and it is understood that it has now lapsed.’

REcrUITMENT FOR THE InDIaN Crvrir 8erviceE rroM 1922 1O 1927.:

~ 469. *Khan Bahadur Sarfaraz Hussain Khan: 1. {¢) With reference
to Government reply ‘‘ The recruitment for the year 1926-27 is not yet
complete ’’ to starred question No. 587 on the 25th February, 1927, regard-
ing nominations to the Indian Civil Service, will Government please state
if the recruitment for the year is complete now ! §

(b) If so, will they please communicate the result to the House f

-2, Will Government pleasc state the - total number of candidates
recruited for the Indian Civil Service province by province, both by com-
petition and nomination since the present system came into force ?

‘The Honourable Mr. J. Orerar : In the year 1926-27, 29 Europcuns
and 20 Indians have hesmt recruited for the Indian Civil Serviee by com-
petition, and 7 Indians (including 4 Burmans) by nomination. One
Mussalman was recruited by competition and two by nomination.

2. 1 assume that the Honourable Member refers ito the province of
origin, and place a statement on the table prepared on this, bpsis. The
Honourable Member is doubtless aware that candidates are not in all cases

posted to their province of origin.

.. The total number of candidatos recruited -for the Indiem: Olyit o singe 1022
is 188, T .

. The total number of Indians recruited since 1922 and their provinces of origin, so
fur as can be ascertained, are ag follows: - !

Provinee. | By competition, |- By Nomination. ' - Total.

Madras U o P
Bombay . ;8 ¢ 19
1 . . T 1 ] 18
vE . : 11 3 14
Punjab . . 10 ‘ 14
Burmas . 1 g 8 9
B.&£0. -8 2 5
C.P. . ‘ : 3 1 ‘
Assam 5 = b R 1
Totl . .| 87 21 108




STATEMENT OF BUSINESS,

The Honourable 8ir Basil Blackett (Leader of the House) : Sir, with
12 ook yvour permission 1 desire to make a. statement
o regarding Government business for next week. On
Monday, the 29th'4August, a motion will be made to take into consideration
the (old Standard and Reserve Bdank of India Bill as reported by the
Joint Committee and the remaining days of the week, namely, the 30th
and 31st August and the lst and 2nd September have been allotted for
its discussion. If the discussion on that Bill is concluded earlier, a motion
will be made to take into consideration, and if that motion is earried, to
pass the Imperial Bank of India (Amendment) Bill, as reported by the
Joint Committee. If time should permit, thereafter, a motion will be made
to take into consideration, and if that motion is carried, rto pass the
Criminal Law Amendment Bill which was introduced yesterday.

RESOLUTION RE IMPROVEMENT AND EXPANSION OF
.BANKING FACILITIES,

Mr. President : The House will now resume the further discussion
of the following Resolution moved by Mr. Sarabhai Nemchand Haji on #he

10th February, 1927 :

. % This Assembly recommends to the Governor General in Couneil that a Commission
consisting of a majority of Indian members with an Indian Chairman be appointed
to investigate the present position of the banking institutions, facilities and conditions
in Indin and to make recommendations for their improvement and expansion, with
partieulur reference to the provigion in adequate quantity and appropriate form of
the capital or fiunnce neceseary for the development of the industries and agriculture
of India.'’ .

Mr. M. 8. Sesha Ayyangar (Madura and Ramnad cum Tinnevelly :
Non-Muhammadan Rural) : Sir, it may be in the recollection of this House
that when the Honourable Mr. liaji moved this Resolution in last Delhi
Session, he made out a clear and convincing case showing why his Resolution
ought to be accepted by this House. He also charged the Govern-
ment with indifference and inaction in this matter, and the Honourable
the Finance Member repudiated that charge by suggesting that since the.
inauguration seven years ago of the Imperial Bank of India and the estab-
lishment of over 100 branches of this Bank the (Government had done ity
duty in the matter. It was further said that the war loans granted during
the war and the raising of the Government loans since 1922 had also
facilitated the development of banking institutions in this country. It
was further urged that the Post Office Savings Bank Account and the
Postal Cash Certificates had also helped the country in promoting banking
facilities in this country. Iam afraid, Sir, that none of these things really
touches the fringe of what is involved in my friend Mr. Haji’s Resolution.
What he wants, as T see from his Resolution, is the grant of _an inquiry
“ tn investigate further the present position of the banking institutions,
facilities and conditions in India and to make recommendations f?l‘. the_lr
rovement and expansion with particular reference to the provision in
d appropriate form of the capital necessary for the

tdevelopment of the industries and agrienlture of India.”’ Now, 8ir, I do
not know what section of the population really is served by the Imperial
Bank of India and its several branches. I really do not understand to what

(3455 )
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extent the Imperial Bank and its several branches are able to meet the
needs and requirements of 7 lakhs of villages and over 2,000 towns in this
country which are bankless, and how far this institutlox_l is able'to help
the joint stock and other coneerns in this country. What is really involved
in the .Resolution is that something must be done by Government
by starting an inquiry, if need be, and then determining .the measure that
might be considered necessary for the expansion of banking facilities and
for promoting agriculture and other industries in this country. I submit,
therefore, Sir, that none of the measures suggested by the Honourable the
Finance Member really touches the fringe of this question.

No doubt, the Honourable the Finance Member expressed his sympathy
for the Resclution, and he said that he also felt the imperative need for
an inquiry of this kind, but he added that the time was not yet ripe ; in
fact, he said, it was too early to think of the nature of an inquiry of this
character or even the personnel of the inquiry. In furtherance of that
argument, he said that we have the Reserve Bank Bill on the anvil of the
Legislature and that there is also the Agricultural Commission sitting now,
and therefore we might await the result of these two and then think of the
necessity of starting this inquiry. Now, Sir, so far as the Reserve Bank
Bill is eoncerned, no doubt it was just now announced that it might eome
up next week or the week after. I also feel that the Honourable the
Finance Member is very sincere in his belief that this Bill of his is really
a panacea for all the Indian ills, either economic, financial banking or
currency. I wish I shared in that belief ; but unfortunately I differ from
him in foto. Even assuming for argument’s sake that all the amendments
of which he has given notice about the Reserve Bank Bill are carried, so long
as the facilities sought to be given to the Imperial Bank of India under
the separate amendments regarding the Imperial Bank of India are there,
I rather feel strongly that all these things would really stifle or retard the
growth of banking institutions rather than deveclop indigenous bank-
ing in this country. So that, there is absclutely no use, I submit to the
House, in waiting to see what beecomes of this Bill ; and further I am not
sure as to the fate of this Bill or even as to the form in which it might
ultimately emerge from this House. I therefore do not think that there
is any good ground at all why this enquiry should be deferred on account
of the consideration of the Reserve Bark Bill which is impending.

Next it was submitted to the Ilouse that we might as well wait till the
Report of the Agricultural Commission was published.. Now, I want to
put to the Honourable the Finance Member whether the terms of that Com-
mission do really cover the ground that is sought to be involved in this
Resolution. If that were so, if only a frank statement had been made
to that effect, it wonld have set matters right, but inasmuch as the terms
of reference to the Royal Agricultural Commission do not include what is
sought 'to be eovered by this Resolution, I do not see again any reason why

we should wait till the Report of the Royal Agricultural Commission is
out,

Lastly, urging these grounds, the Honourable the Finance Member
gently persuaded the Honourable Mover not to press this Resolution. I do
not know if the Honourable Mover is going to be rueccessfully seduced to
that position—T do not think he is, T submit, therefore, that I have very
good lrgasons to support this motion, and 1 would request the House to
carry it.
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Lala Lajpat Rai (Jullundur Division : Non-Muhammadan) : 8ir, ¥
want to support this motion on the basis of some personal knowledge and
experience of the working of one of the biggest joint stock Indian banks
and of the difficulties under which Indian banking in general suffers at the
present day. I do not want to prolong the debate as I find that the Honour-
able the Finance Member has in a way given promise of an early inquiry in
the matter. Speaking on the 10th February, he said :

‘¢ Speaking for Government, I am prepared to say that the Government are most
desirous that immediate steps should then be taken by some means or other to start.
:l":::.l;(:hlng inquiry into banking facilities in India and the best means for improving
That statement would have been satisfactory if he had not laid down certain
other conditions, and made certain other observations which raise a fear
that the inquiry contemplated by this Resolution might be postponed
indefinitely.  First of all, I think he labours under a misapprehension
about the intentions of the Mover when he in the last sentence said :

‘¢ I rather doubt if the House would eare to commit itself to that Resolution as
it actually stands with the demand for a Royal Commission at this particular moment.*’

That is not the demand of the Mover as far as I have been able to ascertain
from him. No doubt, he has used the word ‘‘ Commission ’’ in the Resolu-
tion, but that does not mean a Royal Commission. It may be any
Committee or Commission which the Honourable the Finance Member
may think fit to institute for the purpose of making the inquiry which
the Honourable Mover asks for. Therefore, the fear that this House will
commit itself to the appointment of a Royal Commission should not deter
Members from voting for the motion as it stands now.

T want to emphasise, Sir, the neecessity of such an inquiry at an early
date, because it is held even by the Honourable the Finance Member that
the economic progress of the country depends upon providing adequate
banking facilities. In the opening part of his speech on the 10th February
he said ¢‘ Idle money means idle maxhood ’’. Then further on he raid :’

¢¢ If the Government of this country, or any Member of this House knew means
by which we could induce the people of thiz country to mnke their savinge available
for the development of their country, we should be contributing ¢¢ the future of this
country a boon far exceeding any that sny existing or previous Govermmnent hus given
ar that even a Swaraj Government will be able to bring. .

Well, Sir, this is a Resolution which has the same object as the Honour-
able the Finance Member has at heart. But if the Government continues
to postpone this inguiry from day to day under one pretence or other, then
that day will never come nearer, because I know from personai experience
that, unless a sifting inquiry is made into the existing eonditions of Indian
banking, no such improvement as is desired hoth by the Government as
well as by the people for the development of Indian banking ix possi-
ble.

I know, Sir, the difficulties under which Indian banking has suffered
throughout, and for these difficulties the Government is also partly responsi-
ble—I do not say wholly responsible but partly responsible. I know from
personal experience that during the Indian banks failures in 1913, several
banks failed for want of sympathy and help on the part of the Govern-
ment. I was at that time concerned with the management of the Punjab
‘National Bank, one of the biggest banks in the Country, which has as many
‘as 34 branches scattered all over the country. It was with great difficulty
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‘and in the absence of any sympathetic help from the Government and the
Government Bank at the time—I considered the then Bengal Bank the
Government Bank—that we tided over a crisis at that time. It is that
knowledge which deters many investors, particularly small investors, from
giving their money over to the Indian Banks. No amount of branches
opened by the Imperial Bank will solve that problem for them. The small
Indian investor is not likely to go and invest his money in the Imperial
Bank or in any of these European managed banks. I kmow that the
European managed banks have not been looking at the Indian banks, even
the joint stock banks, with a favourable eye. They have been trying to
discredit them and to say to people that they should not trust these Indian
banks. An inquiry of this kind will help the small investor as well as
the big investor to know how the Indian banks stand. If they could be
assured, under reasonable conditions and on reasonable terms, of the
sympathetic attitude of the Government towards Indian banks in times of
crises, the small investor will be encouraged to put his money in the
Indian banks, and it is these Indian banks alone that can properly take the
money of these small investors. The Imperial Bank with its highly paid
machinery will be unable to solve that problem at all. Therefore, in the
interests of the Indian banking industry, it is necessary that such an inquiry
should be hastened, should be proceeded with at an early date though I am
quite in agreement with him as to the undesirability of having the matter
gifted by a Royal Commission. I agree with him that these Commissions
are not very cheap things ; on the contrary they are very expensive things
and the cost incurred on them is emtirely disproportionate to the benefit
they bring to the tax-payer by their conclusions. In fact in most cases
the tax-payer has to pay very heavily for that inquiry and also for the
carrying out of the conclusions which these Royal Commissions arrive at.
Therefore, that is not what the Honourable Mover wants or what this
House wants to commit itself to. What we want is a committee of experts
and non-experts to inquire into the conditions at present existing in Indian
banking and to provide such facilities and checks as will encourage small
investors and those people who have money to invest, to go and invest their
money in these banks under certain guarantees. I think the Government
will be well advised to provide after such an inquiry certain checks upon
the auditing of these banks and also upon their investments, such ax will
assure the small investors about their safety. <At present, while the
European managed banks do not attraet the Indian investor, they are
rather afraid of entrusting their savings to Indian banks as well because
of 0 many failures in the past, and because they know that at present legis-
lative provisions do not exist that provide such a necessary check or restric-
tions on their investments as will put heart into the small investor to go
and put his money into these banks. We know the Government is
anxious to make this enquiry, but mere statements of anxiety and mere good
wishes will not help us. We want a speedy inquiry into this matter, as
soon as possible. Tt should not be postponed from time to time under one
pretence or another, either one referring to the Agricultnral Commission
or the Reserve Dunk Bill. As my friend Mr. Sesha Ayyangar said, these
questions even if solved properly are not going to solve all the problems,
The problem is an extensive one and it will take time to go into it.' T
therefore desire that the Government should give us a more definite assur-
unce about the time when they are going to institute that inquiry, and to
appoint a committee for the purposes of the inquiry contemplated by the
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Resolution moved by my friend. I have every sympathy with the Resolu-
tion and I hope the House will aceept it.

Mr. R. K., 8hanmukhan Ohetty (Salem and Coimbatore cum North
Arcot : Non-Muhammadan Rural) : Sir, my Honourable friend, Mr. Haji,
had done a distinet service in calling the attention of the House to the
need for a comprehensive inquiry into the banking facilities that exist in
India at present. Honourable Members will recolleet that this is not the
first occasion when this question of the need for such an inquiry has been
brought to the notice of the Government of India and the Indian public.
As far back as 1914, the Chamberlain Commission drew the attention of the
Government to this aspect of the question of monetary reform in India.
Again, the Indian Industrial Commission in 1918, drew the attention of the
Government and the publie to the necessity for increasing banking facilities
in India if Indian industries were to develop® at ali in this country.
Again, in-1919, the attention of the then Imperial Legislative Council was
drawn to this question by a Resolution moved by a pon-official Member ;
and at that time the spokesman of Government accepted the Resolution and
gave an undertaking that the inquiry would be started in the very near
future. Again, in 1923, the matter was brought up for discussion in
another place, and there again, the Resolution was unanimously adopted
by that Lbody. And, lastly, in 1925, the External Capital Committee again
drew attention to the necessity for such an inquiry. My Honourable friend,
Mr. Haji, rightly complained that the Government of India, though they
on these different occasions expressed their sympathy with the object under-
lying the Resolution and gave an undertaking that the inquiry would be
started, have practically done nothing. And my Honourable friend, Sir
Basil Blackett, in the speech which he delivered on the last occasion,
observed that my Honourable friend Mr. Haji was not justified in levelling
this charge against the Government of India. T am afraid, Sir, the
Honourable the Finance Member has not convinced this House that the
Government of India have yet taken any very definite steps towards the
starting of such a comprehensive inquiry.

The latest pronouncement on the subject, as I said, is the recommenda-
tion of the External Capital Committee and that recommendation runs as
follows :

¢« Indir possesses a. vast store of dormant capital awaiting de\relopment and in
order to make this available for investment banking facilitics ought to be increased
und exteaded. The examination of various technical measurcs suggested in the replies
with this object is outside the scope of the Committee, but we would emphasise the
importanee of a co-ordinated survey being undertaken at the earliest opportu:.nit_v’of
the whole field of banking in India. This could be followed by a detailed examination
v nn expert committee or committves on the lines along whieh progress should be

effected.’’

i 95 that this recommendation was made by the External Capital
gogxitl?eig They suggested that a co-ordinated survey must ]Je undt_artaken
at the earliest opportunity of the whole field of banking in India, and
they said that this survey must be followed by a detailed examination on
the lines along which progress should be effected. My Hopourable friend,
Sir Basil Blackett, the other day gave an account to this House of the
action that he took as a result of this recommendation of the External
Capital Committee. What was it that the Honourable the Finante Member
did ! As a result of this reeom_mendatlon the Honourable the Finance
Member delivered a very interesting lecture on bankm.g to the Delhi



3460 LEGISLATIVE ABGRMBLY. {3bza Ava. 1927.

{Mr. R. K. Shanmukhan Chetty.]

University and in that lecture he gave a very lucid exposition, as he always
does, of the needs of banking in India and the lines along which reform
must be undertaken. Beyond this, I submit, he has not devoted as much
attention to the question as the importance of the subject deserves. Bir,
in dealing with the question of increasing banking facilities, the Honour-
able the Finance Member dealt with various aspects of the question. He
pointed out that with a view to increase the investing habit of the Indian
people he had taken great pains to popularise the Post Office Cash Certifi-
cates. I recognise that by the introduction of this system of Post Office
Cash Certificates and by the steps that have been taken to popularise them
a great advance has certainly been made in encouraging the investment
habit of the Indian people. But in this connection I should like to point
out to him whether, after all, he has done wisely in reducing the interest
rate on the Post Office Cash Certificates. No doubt, when the interest rate
stood higher, somewhere in the neighbourhood of 6 per cent., probably the
Post Office Cash Certificates system was availed of by the larger investora
rather than by the smaller investors. But I have a suspicion that, as a
result of the drastic cut in the interest rate, the popularity of the Cash
Certificate has been jeopardised. T would, therefore, ask the Honourable
the Finance Member to consider, in the light of the experience gained
after the reduction of the interest rate, whether it would not be worth while
to increase it alightly.

The Honourable the Finance Member then dealt in his lecture with
the need for banking education and I must congratulate him on having
succeeded in bringing into existence the Indian Imstitute of Bankers, and
I hope that this new institution that has come into existence will be of great
belp in promoting banking education in this country. He has also taken
the right step in removing the stamp duty on cheques and also in introdue-
ing the Negotiable Instruments Bill which is now before a Select Commit-
tee. In this connection I would like to draw his attention to the need for
early action in abolishing the stamp duty upon hundis also. T know that
the Honourable the Finance Member feels the necessity for bringing about
this reform and I hope that he will take steps to bring about this reform
at an early date.

There is another aspect of this question of banking in India which has
not yet heen discussed and gone into, and that is the question of providing
long-term credits for industrial and agricultural purposes. So far as the
question of providing long-term credits for agricultural purposes by the
creation of land mortgage banks and such other institutions is concerned,

. the Honourable the Finance Member is evidently of opinion that the result
of the enquiry of the Royal Commission on Indian Agriculture must
be awaited. I am prepared to concede that what the Royal Commission
on Agriculture will have to say on this subject would be very useful in
determining the ways by which we may give facilities for long-term credits.
There is also another aspeet of the question which to my mind has not
yet been dealt with at all, and that is the co-ordination of indigenous bank-
ing and banking methods with the more advanced western system of bank-
ing. In the evidence that Governor Strong gave before the Royal Commis-
gion on Indian Currency and Finance, he said about the indigenous system
of banking in India : '

‘T would Mken it, {f vou plense, first to the construetion of n foundation for a

superstructure, and the foundation for a central banking system in Indis
to my mind muste be carefully introduced among, and interwoven with the existing
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banking practices, the existing customs of business, the existing methods of Govemrn-
ment in managing ita flscal affairs and the existing business that India conducts,
but that it should not be upplied, as was done to a considerable extent in Amerieca,
an a sort of forced rcadjustment of methods.’’

This question of studying the relation of indigenous banking and bank-
ing methods to the more advanced western methods of banking, to my
mind, seemns to be the most important that this Committee, if, and when, it
is appointed, must undertake. 1 do not see why the appointment of this
Committee which is asked for in this Resolution should be postponed till
the Reserve Bank Bill is passed. I do not know whether it was the inten-
tion of my Honourable friend, Mr. Ayyangar, that this question should be
postponed till the Reserve Bank Bill is passed by this House, or till the
Reserve Bank actually comes into existence. If the Reserve Bank Bill
passes this House in this Session, the Reserve Bank itself will probably be
established on the 1st July 1928, and I do not see how, even if this Com-
mittee is appointed immediately after the 1lst July 1928, the new Reserve
Benk, which would just have been started, would be in a position to give
any material assistance to this Committee. T hope Government will realise
that this question of an enquiry into banking facilities in India has been
postponed for a very long time, that Government have been, in fact, shirk-
ing such an enquiry, and T do hope that the Honourable the Finance Mem-
ber will realise the urgent necessity of appointing a Committee at as early

a date as possible to undertake this much needed survey of banking in
India.

Mr. K. 0. Roy : (Bengal Nominated Non-Official) : With your per-
raission, Sir, I will first move the amendment that stands against my name:

“‘ That at the end of the Resolution the following be added :—

* and also to report what, if any, measures are desirable to regulate and contro}
banks and banking business in this country ’ ',

Sir, the subject which my amendment initiates is by no means a new
issue. It was discussed in the old Imperial Legislative Council in the
vear 1914. and among the old Members present to-day I notice my Honour-
able friend. Pandit Madan Mohan Malaviya, who, I am sure, will recall
+he debate. The debate arose out of a series of hank failures to which
my Honourable friend, Lala Lajpat Rai, has briefly referred. My
Honourable friend, Mr. Sesha Ayyangar, has reminded the House that
it was on the 10th February of this year that my Honourable friend,
Mr. Haji’s Resolution was partially discussed and the last speaker was
the Honourable Sir Purshotamdas Thakurdas. In concluding his speech,
Sir Purshotamdas Thakurdas said :

‘s i tor, Bir, in banking institutions has proved to be childlike, over-
nmpiciojl:ll;e :::}i:nm“i;‘{:d,o:hd not treating these bunking institutions with that serious-
ness and confidence which alone can give India successful banking institutions.’’

onlv sorry that my IIonou_rable friend had no time to develop
this tIh:$e. " What )i; the cause of this shyness ¥ If we look back to the
history of India since 1913, what do we find {

en a series of banking failures causing immense financial
crisi;rh:rrg hg?n:]rins to many humble investors. My amendment only.
aims at protecting those investors. _Agamst ﬁ:aduluht Bank Managgg
and bad creditors. There is not a Fgmgie _Provmce or 'P::esldten_cy 1:’111!! :
was not affected. In the province In which the House is sitting there
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have been not less than 12 bank failures. I shall only name 4—two
banking institutions which were controlled by Mr. Harkishen Lal, and
the Allience Bank of Simla, and the Punjab Banking Corporation. I
shall go to the neighbouring provinee of the United Provinces. There
was the failure of the Bank of Upper India. Going to Burma, there
was the failure of the Bank of Burma. 1 will go to my own provinee,
Bengal. There is the regrettable failure of the National Bank which
only took place the other day. What have the Government done since to
restore publie confidence ¥ We were told in 1914 by Sir William Clark
that they were waiting for the termination of the liquidation proceed-
ings. The liquidation proceedings are unhappily continuing even to-
day. These bank failures have giver a new harvest to liquidators. We
were promised that the Local Governments would be consulted, and as
soon as the consultations were over, they would consider the necessity
of a special inquiry or any other Government action which might be
dcemed to be in the interests of investors. But nothing has been so far
done. I teel that my friend Mr. Ilaji’s Resolution has given an excel-
lent opportunity to the Finance Minister to redeem the promise which
was held out in 1914. I am quite sure that Sir Basil Blackett will not lose
this opportunity. Much has been said against the attitude of Sir Basil
Blackett in regard to the institution of the inquiry which has been sug-
gested by my friend Mr. Haji. The House will forgive me if I put in a
word on behalf of Sir Basil Blackett, although he is quite able to take
care of himself. 1 have known him for four years. He is ever indus-
trious, ever busy and no Finance Minister has had a more strenuous
time than he has. If he had delayed the solution of the question, it is
not because he does not like it but it was inevitable. 8ir, T move my
amendment,

Mr. N. C. Kelkar : (Bombay Central Division : Non-Muhammadan
Rural) : I rise to support the Resolution of my friend Mr. Haji. In do-
ing so I wish first of al’ to say this. I am quite aware that the attention
of Government has been already directed to the importance of this ques-
tivn. and the recommendations of the Currency Conunission also may be
taken to be an indieation in the same direction. The Commission said :

‘‘ We should welcome any steps which can be taken in the direetion of making an
extensive and scientific survey of banking conditions in India. In any scheme of
banking reform that may be planned, we trust that due emrhuis will be laid on the
provision and extemsion of cheap facilities to the public, including banks nnd bankers,
for internal remittance.’’ \ i

Since this Report steps have been taken to bring a Reserve Bank
into being, This is not the place for saying anything about the Reserve
Pank. 1 can say this, at any rate, that by bringing that bank into be-
ing the question of banking facilities for the up-country and the mofussil
and the small investor is not going to be tackled. Then again, it is
said that something is expected in this direction from the Report of the
Agricultural Commission. Personally I do not expect that the Agri-
cultural Commission will help us by its recommendation to a large extent
in the particular direction to which this Resolution is directed. I am
congpipus that the Agricultural Commission in bound to make certain
rMGndntions which will go to a certain extent to help the agricul-
turist. But the agrieulturist is not the only person who is covered by
tae Resolution. There are other people who have to be thought of and
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the question will not be solved in my opinion by the recommendations
of the Agricultural Commission. Then, there is the question of facili-
ties to be given to the co-operative banks ; because those are also banks
to be considered along with other banks. If I may anticipate a cer-
tain matter for a limited purpose I may say this that the majority report
on the Reserve Bank Bill does provide for one director to represent pro-
vincial co-operative banks. Since then I have seen an amendment
put in which, in my opinion, restricts the scope of that amendment and
makes it appiica.hle only to the protection of agricultural interests. DBut
I think urban depositors, urban unions and urban co-operative societies
have also got to be though of in this connection. In this Bill again it
will be found that the indigenous and joint stock banks go without any
representation on the Reserve: Bank and, therefore, you cannot say that
the Reserve Bank will take adeguate core and give adequate protec-
tivn to the interests of the joint , stock banks and indigenous banks.
Then it is said that the Imperial Bank Las extended its branches on a
wide scale. In spite of that, 1 do not think that it has sueccessfully
established a point of contact with the small investors and the small
savings man in the mufassil and up-country. If Sir Purshotamdas
Thakurdas were here he might perhaps have corrected me if I made any
misstatement ; but judging from my little experience I can say'this that
the Imperial Bank is not a popular institution up-country and in the
mufassil. I am quite aware that the Imperial Bank does minister to
the wants of a certain class of people, namely, those people who want
loans ; and T am conscious again that the Imperial Bank does aecom-
modate these needy people at a rate of interest which is lower than
what they may get anywhere else. But there is something also to be
said to the contrary. Even taking into account, that the Imperial
Bank accommodates those who want loans at a smaller rate of interest,
my point in this connection ix that if you really want to advance bank-
ing facilities and banking habits in the up-country you should take care
of only those people who want loans. I cannot make a calculation, but
I may say off hand that perhaps only 5 per cent. of those who have got
dealings with the Imperial Bank may require loans ; and they again will
be people who have got seenrities or gold or such other things and can
ofter that security and get loans. But what about the 95 cent. who
eannot have adequate banking facilities in the up-country t It is a
matter of common knowledge that the Imperial Bank does not maintain
a good point of contact with the small depositor in this that it refuses
to give interests on current and small deposits. This is exactly the thing -
I should say that the Tmperinl Bank should do if it wants to attract
small dppnﬁit(}r and the small savings man. .It should oﬁ_’er adequa_te
and proper interest on the deposits, and this it should be able to do in
view of the fact that the hank gets a very large amount of assistance
from Government balances. With regard to the branches established
by the Imperial Bank it is my opinion that the working of these branches
is not successful and it has been stated that these branches are not be-
ing run at a profit but at a loss. The reason in my opinion 13 that there
is extravagance and a highly paid supervising staff with regard to the

management of these banks. - - e

ks T suppose would do the same business with ' a e less
et)at.m’;‘l;;rg?tﬂ-ef Gnvelrl-:l:ment must see to it that the Imperial Bank should
not only extend its business in the mufassil but the benk should be



83484 LEGISLATNVE ASGHNNLY. [Qfra Ave. 1927,

[Mr. N. C, Kelkar.]

advised to economise its expenditure so that the extension may go on
with greater rapidity. Government have already taken one important
step in this matter, namely, the removal of the stamp duty on cheques.
I quite recognize that, but that is not enough for the purpose which is
at the bottom of the Resolution brought by my friend Mr. Haji. In this
connection I would quote Sir Phiroze Sethna, who is the Chairman of
the Central Bank in Bombay, one of the largest banks in India. Speak-
ing of the Bankers Institute he says : .

‘“ Qur Indlan youths aspiring to high offices in the banking line also read for
the qualifying examinations of the Institute. They are, however, at a great disad-
vantage in this respect, inasmuch as while the curriculum of studies includes such sub-
Jects as English Banking, Law and Practice, aud ghe Bill of Exchange Act, for their
daily duties they ure required to know the Indian Law and Practice of Banking and
the Law and Custom regarding Local Bills and Hundies which subjects naturally do
not form part of the curriculum of studiea for the examinations of the English Insti-
tute. An Indian Institute of Bankers will do away with this anomaly. Buot we shall
look forward to the Institute, if established, not only for edncational facilitias for
students but for a genernl diffusion of the knowledge of the theory and practice of Bauk-
ing among the Peopla snd for measures for the udoption of common banking practice
and procedure.’ .

I would advise the Government in this connection to imitate what is
being done by the Provineial Governments as a parallel in respect of
giving aid on a substantial scale to co-operative institutions whose main
functions and purpose is not to do any co-operative business as such
but to diffuse a knowledge of the co-operative movement in the country.
I call upon the Government of India therefore to do something like this
and to come forward with a generous offer of assistance to any central
banking institute which is prepared to serve this purpose. Now, I do not
wish to say much with regard to the Reserve Bank Bill, Tt is well known
that we are in a state of tramsition and we also know that the transi-
tion stage is a period of crisis for some people. In this respect I
may say this, that while we have before us a Reserve Bank at the
top what we find at the bottom is that the private banker is fast
Joking ground and corporate indigenous banks are not taking his place.
T had a specific complaint the other day from a privatc banker who has
been doing all his life business as a hunds walleh. His complaint was that
owing to the facilities given by Government of adjustments and frans-
fers of money on their treasuries the hundi wallah is fast losing his busi-
ness. 1 should like to state clearly that I do not stand here, and 1 do not
plead here, the cause of the private hundi walleh. In course of time he
is bound to go, and I should like to see him go, because 1 am anxious that
corporate bodies of banking should take the place of private hunds
wallnhs who can charge rates without wny limit. But my present point
is that the Imperial gank which gets the bencfit of lurge Government
balances at very low rates is actually competing even with the private
hundi wallah, and, of course, also with other indigenous banks. T there-
fore bring this point to the notice of the Finance Member and request
him to suggest a remedy if he can think of one.

Now the Resolution is important in this respect that India is far
more backward than other countries in the matter of banking facilities.
Government must of course be aware of this, but I will just give a few
ficares in this connection. I will quote the case of America because
that country has been taken as a model for our Reserve Bank, hut on the
other hand you will see the great difference in banking facilities which
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the two countries enjoy. There is one bank in India for about 7,000
villages. There are 670 banking offices in 267 towns out of 2,300 towns.
Of these 670 offices 177 are in about 11 towns, 96 are in small towns and
the rest are in towns with one office each. On the other hand America
has got 35,000 banking offices for a population of 11 crores. Now with
regard to England, owing to the recent fashion of amalgamation of small
bunks, the actual number of banking offices in England has of eourse
decreased, and the figures I am quoting are for 1911 from Sykes on Bank-
ing. In that year there were 6,413 banking offices in England, or one
to every 5,630 of the population. Just compare that with India where
I think there is one banking office for about 5 lakhs of people. That at
once gives an, idea of the great differemee whieh éxists with regard to
banking faecilities between America and Engldrid and India. And if yon
take America as a model for India in connection with the Reserve Bank,
you ought certaimlv to do much more in the way of establishing
banking facilities in India. ,

With regard to the Imperial Bank, of coursc, I have already
expressed my opinion. In the joint memorandum presented
by the Central Bank, the Allahabad Bank, the Bank of India
and other banks the same thing has been clearly pointed out. I know
that that is also opinion of the Chairmen of several indigenous banks,
namely, that the Imperial Bank is ‘'unnecessarily competing with
them. I think even the Exchange Banks also have a grievance in this
respect. I have of course stated the Indian view, but if the Finance
Member would like to hear the nontIndian view I can refer him to
Times of India of a recént date, the 29th September, 1926, in which the
editor says this :

‘¢ Bir Basil hus been a keen advocate of the extension of banking facilities and
the banking habit in Iidia. Does he appreciate the point that the presemt proposils
to allow the Tmperial Bank to operate as an ordinary commercial bound, dbaclutely
unfattered in all its activities, will tend to stifie firtheér banking devéloptment in tflig
country and will foree out of existence such local banks as now exist.’’

And with regard to the unfair competition cafried on by the Imperial
Bank the same writer observes :

‘¢ What we have to bear in mitid ia that tlils 18 & country the bulk of whose popu.
Intion is illiterate. If banking ideas and banking habits are to filter through to thia
huge population it must be through institutions that are by and of, the people.
We put it to Sir Basil Blackétt that his present proposals to make the Imperinl
Bonk with its huge resources go out as a free lance into the banking field would pre-
vent the growth of small Ewpleu’ banks all over the country, and drive the existing
ouer sooner or later to the verge of extinetion. Does Bir Basil consider this de-
sirable 1 '’

Mr. President : Order, order. The Honourable Member hag ex-
eeeded his time.

Some Honourable Members : I move that the question be now put.

8ir Victor Sassoon : (Bombay Millowners’ Association Indian Com-
merce) : Sir, we are all agreed, as I take it, that indigenous banking in
this country should be developed, and therefore, on the face of it, one
night wonder why this present motion cannot be accepted by the Gov-
ernment, and a committee of inquiry, which I understand is what is
wanted, appointed. The reason given, if T have understood the Govern-
ment point of view rightly, is that the ground to be covered is so large.
the information required so great, the information existing so little and
what does exist probably not available, that the time taken would be

too Tong, so it would not be practicable fodintiiinintiiniiouninmmm
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because their labiours would have to be so extended that they could no
send & report in in a reasonable period of time, and consequently the
expense would be very large. Bug if that is, as- I understand, the diffi-
culty of the Gevernment, 1 am going to suggest that something might
be done to advanee the subject by Government seeinz ite way to institute
a committee of inquiry ; they should at any rate appoint an expert or a
Government official to co-ordinate the information that is existing to
collect the faots that they may consider necessary, or if they taink fi€,
they may appoint two or three indepeudent experts to collect facts in
different spheres So as to hasten the time when it will be practical poli-
ties for them to appoint a committee which can consider these facts and
make recommendations. - That is the only peint I want to put forward
bafere this House and the Government, that something should be done
and, if it 18 not considered advisable to appoint & committee of inguiry
io-day, that at any rate something be done to advance the position to
the point where it will be useful to appoint a committee.

Mr. J. T. Donovan (Bengal : Nomjnated Official) : Sir, I think there
ean be no two opinions about the necessity of the inquiry which is sug-
gested in the Resolution moved by my Honourable friend, Mr. laji
Everybody whom I have consulted on this, all the papers which I have
read, all have one point in ¢ommon : they agree about the necessity of
such an inquiry ; and the Honourable Finance Member has not concealed
his agreement about the necessity of such an inquiry, nor have his ad-
migssions been half-hearted admissions. He is equally desirous with the
Mover to get the information and to put the information into use for
the good of India. Now, 8ir, if I intervene in this debate, it is not with
any other purpose except to show that the present moment is not a suit-
able moment to set up this committee ; that it is in the interests of India
that we should accept the suggestions of the Honourable the Iinance
Member and wait until the Reserve Bank has been established, or tiil
the question of a Reserve Bank has been dealt with and the Report of
the Agricultural Commission has been received. In order to do this,
Sir, I propose to consider two important phases of banking activity in
this eountry. : . -

This country is a country of mysteries. When we first came to the

1P East we were struck by the mango trick and we

heard of the rope trick, and of course, even cx-

cluding polities, there are many other classical contributions to the magie
art. But, Sir, to the serious student of Indian economy, one of the great-
est mysteries that mcets him at the gate of his investigation is the mys-
tery of the internal trade and traffic in this country and the manner in
which it is financed. The volume of that trade has not been ascertained.
If it had been ascertained, very probably a great deal of the heat which
distinguished the debates of the Delhi Session might have been avoided
and the hrick which so rudely disturbed the gravity of the Assembly
might still be in its place. But an expert like Mr. Madan, has been able
to say that the volume of that trade is 5 to 10 times the volume of the
external trade in this country, and the volume of the external trade in
this country is able to produce 354 crores of bills on foreign destinations.
I have met nobody who is willing to venturc a closer approximation than
Mr. Madan, but in any case, taking his lowest estimate, the volume of the
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internal trade and traffic in this country is 5 timee the external trade which
produces 354 erores of bills. Now, all that is financed and the mystery of
that finance is one of the greatest mysteries of India. Omne of the duties
of this committee will be to inquire into that mystery and find out all the
facts about it, These facts are very, very numerous ; there are 100
phases .of that finance, from Karachi to Mandalay, from Tuticorin to the
Terai. A committec must inquire into all these phases.

Sir, you have reminded Mr. Kelkar that 'tht';re is a limit to the time
for which one may speak.

My, President : The Hnnourgble Member has 10 minates more.

Mr. J. T. Donovan : I wish to be as brief as possible. I have there-
fore no intention of going into details or attempting to discuss the enor-
mous number of details about the inland trade and traffic in this country.
I pass on, Sir, to another main branch to which I wish to invite the atten-
tion of the Assembly, something which bas been {fouched upon, but which
certainly has not received the attention which it deserves. I mean the
financing of the agriculture of this country, Sir.Basil Blackett .in his
speech on this Resolution in February last referred to the co-operative
movement and he paid a compliment to it. He described it a8 a most im-
portant growth of banking in the last 20 years.in this country and a
most hopeful one. Mr, Kelkar, Mr. Joshi and myself are amongst the
few pioneers of that movement in this Assembly and we can remember
15 or 20 years ago, long before Sir Basil Blackett came here, that there
wis scarcely anybody who valued his name as a business man or his con-
nection with banking who did not pooh-pooh the idea; and when Mr.
Joshi and Mr, Kelkar and T were rejoicing over Rs. 50 or Rs. 1,000 or
Iis. 10,000 that we got for that movemént, we met with nothing but
sneers or contempt from many sources. Now, Sir, the co-operative move-
ment has dug out from the mine—in the absence of aceurate statistics
which the Retrenchment Committee has unfortunately rendered unavail-
able to us—I would say something between Rs. 25 and Rs. 50 erores in 20
years. In my province alone the amount is about five crores of rupees.
This, Sir, is the result of the labours of 20 years. If we go on for
another 20 years at the same rate of progress, the co-operative banking
and the co-operative financing of this country’s agriculture will certainly
be among the most important features of the financial life of this country.

Now, Sir; here are two importani features, namely, the financing of
the internal trade and traffic of this country and the financing of the
Agriculture of this country. One must be done by some banking
system; it is done hy some indigenous system. The other must be done
by co-operative bunking. We have now two events impending. One is
the decision of this Assembly upon the fate of the Reserve Bank Bill and
the other is the Report of the Agricultural Commission. Whether this
Assembly thinks fit to pass the Reserve Bank Bill or not, the existence or
non-existence of that Bill is bound to have a considerable influence on
the banking policy of this country and any attempt to evolve a system
from the information which this Committee will collect, into which the
indigenous banking system of this country will be fitted, must be affected
by the decision to have a Reserve Bank or not. Similarly, 8ir, it is only
natural to expect that the agricultural policy of this country in the im-
mediate future must be affected by the decisions of the Agricultural
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Commission. And, now, Sir, are we going to start off immediately
on an mquiry 1 Perhaps in the course of a year we shall find two
policies being laid down which will seriously affect the course of the
inquiry and which may perhaps compel us to scrap a good deal of work
that has been done. '

The form which the committee should take will undoubtedly be in-
fluenced by these two impending events. It may be necessary to have
separate committees, it may be necessary to have experts and it may be
necessary to have a superior eommitiee extracting from the findings of
the others the substance which is valuable to the country. These things,
8ir, to my mind make it most desirable that we should wait until the two
events I have referred to are realised. There can be no danger by adopt-
mg this course, there is no intention of indefimite procrastination. As
Mr. Roy has magnanimously said about the Finance Member, he is a
hard worker and I am =ure it is not his intentipn to postpone this merely
to waste time. It is only common ‘sense to await the decision of these
two events and then to appoint a committee.

Mr. President : I may inform the Honourable Member that he is not
bound to speak for 15 minutes.

Mr. J. T. Dopovan : I accept your suggestion, Sir. I have nothing
more 1o say except to reiterate the wisdom of awaiting the decision of these
two events.

Mr. Amar Nath Dutt (Burdwan Division : Non-Muhammadan
Rural) : 1 Move, Sir, that the question be now put.

Mr. Sarabhal Nemchand Haji (Bombay Central Division : Non-
Muhammadan Rural) : 8ir, it is now over six months that I had the
honour of moving this Resolution in the Delhi Session of this Honourable
House on the 10th Iebruary, and 1 hope the period of time that has
elapsed since will enahle the Government to regard this motion in a more
favourable light than they agreed to regard it at that time.

Partieularly, 8ir, this point is of special importance because, as we
have heard just now the Honourable gentleman who has just finished his
upeech, has suggested that there was no harm in waiting for a further
period in order that we might have the benefit of the recommendations of
the Agricultural Commission and the establishment of the Reserve Bank.
Now, B8ir, I am in the fortunate position of being able to quate in this
connection the Ilonourable Sir Basil Blackett himself against his owm
argument last time and against the arguments of some of the gentlemen
at the present moment who have suggested that we should postpone this
enquiry until these two matters have been disposed of. With regarl to
the Agricultural Commission, the Honourable Sir Busil Blackett speak-
ing last time on this Resolution stated that the Agricultural Commission
was covering ground from the point of view of the interests of agn.-
culture and not from the point of the development of banking, and this
sontence lends immense weight, to my mind, to the contention that it is
not necessary to await the findings of the Agricultural Commission in
order that we may make progress with the present enquiry as recom-
mended by the Resolution Of course those who want to find argument
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for delaying this matter for ever, will say, even after the recommenda-
tions of the Agricultural Commission have been made, that the recom-
mendations of the Commission have been made only just now and that
we should wait for a few years until the recommendations have been in
action. Then the enquiry will begin. Sir, 1 hope, therefore, that the
House will pay no attention whatsoever to the delaying tacties underlying
this kind of argument. As regards the Reserve Bank Bill and the re-
lation of that Bank to the Banking Commission, here is the opinion of the
Honourable the Finance Member as given at page 696 of Legislative
Assembly Debates, Volume IX (10th February 1927) :

‘¢ After discussions have tuken place in this Housc and in the country in connec-
tion with the creation of the Reserve Bank, when that Bank has been brought into
oxistence or is ubout to be brought into existence ’’

—Ilet us hope next week—

‘ and when the Agricultural Commission’s Report has been received, that will
be the time for further action.’’.

Now, Sir, it follows from this sentence of the Honourable the Finanece
Member and from what my Honourable friend Mr. Donovan said a little
while ago that we could have a Banking Commission immediately after
the Reserve Bank. In that case, Sir, I beg to suggest that we shall all be
pleased to support an amendment, if ong is brought by the-Government
to the effect that a Banking Commission be appointed immediately after
the Reserve Bank Bill is passed. Here, however, I must add an ** if ’
because it is quite possible that if the wishes of this House are not met
in the matter of the details of the Reserve Bank, that Reserve Bank
may never be put up at all ; so that with the proviso that we shall have
an cnquiry in any case, I am prepared to await until the Reserve Bank
Gill is through. But it is not necessary to bind ourselves down to not
having a Banking Commission, if we do not have a Reserve Bank. As
a matter of faet, in that case, the necessity for having this Banking
Commission would be all the greater. Now that I mention the word
“ commission ', T should like to make it clear that I really do not under-
stand why Honourable gentlemen in this House seem to imagine that
the word ‘‘ commission '’ could be used only for a Royal Commission.
Have we not had the Fiscal Commission ¥ Why should it be necessary
to call by a diminutive word like ‘‘ committee '’ the bodies that are ap-
pointed by the Government of India ? I hope, Sit, that by my
not wanting the Commission being a Royal Commission—as I never
intended that it should be—it will be easier for the Honourable the
Finance Member to accept the Resolution and to proceed with the neces-
sary spade-work.

With regard to the question of spade-work, Sir Victor Sassoon sug-
gested that the Government of India should go ahead with the spade-
work in order that in the hear future the Banking Commission may
be appointed. I do hope, Sir, that in view of the fact that this Resolu-
tion was moved six months ago the Government have been doing all that
they can—at least T hope they have—in order to get as mueh material a3
possible on which this Commission may work. But as a matter of fact
mv case is that one of the soundest reasdns why we should have this
Commission is that the Government of India until now have been indiffer-
ent to their duty in this matter. The Honourflble the Finunc.e Member
himself admitted that he had no statistics with regard to indigenous

[
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banking institutions. Mr, Donovan stated this morning that this ix a
land of mysteries and the greatest mystery is the internal trade of this
country and its financing. Sir, is it a compliment to this Government
that in spite of the insistent recommendations of their own Commissions
and of non-official organisations—Indian organisations I mean-- in this
country for so many years past nothing has been done ! The Indian
Industrial C'onference passed a Resolution to develop Indian Lanking as
early as 1890. Other Commissions appointed by the Government since,
like the Industrial Commission, the Chamberlain Commission, the Ex-
ternal Capatal Committee, ete., have all recommended nn enquiry, and I
think they must have been greatly impressed by the fact that there is no
information available upon a subject which touches us in a very import-
ant manner. It is, as Honourable Members are well aware, very easy to
get at the figures of joint stock companies, organisations that are work-
ing on Western models ; but when you come to indigenous hanling-—-—
that banking which finances & volume of trade whieh is, to take the lower
figure, at least five times the value of the foreign trade of this country,
nobody knows exactly what the figures are. And yet we are told banking
enquiry can await this and await that. That is my case with regard to
this enquiry being taken up immediately, because so far as these iwo
subjects are concerned, the two ‘subjects of the Agricultural Commission
and the Reserve Bank, as I have pointed out, there is no particular reason
why we should wait. If we do not want to do anything in this matter
it will further be very easy to say that the subject is so vast that it is
very difficult to find out how to prepare the terms of reference for the
C'ornission in order that the Commission might finish its labours in a rea-
sonable time at a reasonable cost. Now this is an argument, Sir, which
if admiited will prevent progress for ever. Therefore, I suggest that
whatever the cost and however wide the issues—as a matter of fact the
wider the issnes the greuter the need for their immediate examination—
an enquiry should be taken up by the Government. As regards the cost,
Sir, we have to remember that in the past the Government of India have
spent lakhs of rupees on Commissions, the result of the findings of which
has been the further saddling of this country..... .

Mr. President : Order, order. 1 do not know why the Honourable
Member imagines difficulties and proceeds to answer them. '

Mr. Sarabbai Nemohand Haji : 1 was not imagining any difficulties ;
I was merely referring to one of the arguments of the .Honourable the
Finance Member last time. His very words are : -
o al Commissions and Committees are not very cheap things. They are apt
to be rather costly, and before {ou uppoint one you want to be guite sure that yeu

are giving it 8 subject mutter which it can rmuhl}r cover in a reasonable time aad
in respect of which it can make concrete suggestions.’’........

Mr. President : That applies to Royal Commissions,

Mr. Sarabhai Nemchand Haji : May I suggest, Sir, that the phrase
‘* Royal Commission '’ used by the Finance Member is possibly due to the
fact that he misunderstood me to say that a commission always meant 8
Royal Commission. Anyway, Sir, my point was that if the Government
in the past had been very willing to appoint Commissions whose recom-
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mendations they knew would be costly, why not appoint immediately a
commisgion, whatever its cost, whose recommendations are boynd to lead
to the scientific growth of banking in the country * In order, therefore,
that we might fully realise the situation with which we are faced to-day,
it is necessary to observe that most of the arguments that have been
brought in so far refer to what you, Sir, deseribed as imaginary difficult-
ies ; and 1 do feel myself that if the Government were willing, the way
is quite clear. It has been said that the terms of the Resolution, as I
have moved it, are very wide and that they are also very vague., I am
quite prepared, Sir, to accept any definite suggestions the Honourable
Finance Member may have to make in this connection and I am sure we
shall all be very pleased if he is good enough to let us know the terms
of reference of the Banking Commission which we propose he should
appoint. The. Honourable Member who spoke on the subject the last
time on this side of the House made reference to the Imperial Bank and
the many sins of omission and commission that that body had committed.
I do not therefore propose to tackle that subject this morning. But
before I sit down I should like to draw the attention of this House to one
point made by the Honourable the Finance Member to the effect that I
had accused the Government of being indifferent and inactive in this
matter, that is to say, in connection with the growth of banking in this
country. Now, Sir, I should like to make it quite clear that our charges
of indifference and inactivity referred not merely to his administration
but to the many administrations that have gone on before he came—ad-
ministrations which did not care how the internal trade of the country
was financed, which did not know the humber of the indigenous bankers
in this country. So far as that is concerned, we very much appreciate
the fact that ever since he came he has been trying his best to provide
India with means of better banking education ; and as we are well aware
recently nis efforts have been crowned with success so far as the Indian
Institute of Bankers is concerned. But even that is not cnough. Mere
irstruction in banking, though very desirable, is not sufficient to meet
the reguirements of the growth of banking in this country. I should
like to admit also that the Honourable the Finance Member has dcne
a lot by way of providing facilities for bettér investment by various
clarses of people. That too is & matter which though important and use-
ful as providing additional investing facilities, is not one that mects
directly the requirements of the Resolution. As a matter of fact, it is
my opinion that the present Finance Member is one of a type quite differ-
ent from the %inanee Members we have had before. He has an intcrest
in banking which other Members have not had. They were quite content
with the figures of Budgets, and they never looked outside their office
rooms. But in the present Finance Member we have a gentleman who
is very keen on banking matters, and it is therefore all the more neces-
sary and demrable that before he vacates his office we should have au n-
quiry into the whole problem started in order that all the various differ-
ent items which he has been trying to put together may find a coping
stone in the recommendations of the Banking Commission I suggest. Sir,
1 beg 1o move the Resolution that stands in my name.

But before I sit down, I should like to mention that I have great

pleasure in sceepting the amendment of my friend Mr. K, C. Roy. .
@
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The Honourable Bir Basil Blackett (Finance Member) : Sir, I thank
the Honourable Member who has last spoken for the kindly words with
which he tried to soften the hard things which he really meant about
my rvelation with banking. It has been said that this is a land of
mysteries, and it has been repeated by the last speaker. I think one
of the great mysteries is that this House has such an affection for the
appointment of Committees and Commissions. But why do they love them
so much. They always fail to accept the majority reports. When the
Government of India tries to produee a Bill or a measure or to take some
steps in accordance with the recommendations of a Committee or Com-
mission, where action is proposed to be taken, it is extraordinarily
diffcult to get this House to acquiesce..

Mr. B. K. Bhanmukham Chetty : Fven Government do not accept the
unanimous recommendations of those Committees.

The Honourable Sir Basil Blackett : It is extraordinarily difficult to
get this House to acquiesce in the recommendations when it happens
that the Government and the majority of the Commission are in agree-
ment. It has been suggested for example that it will be a very good thing
to have a Banking Commission but that it is very doubtful whether we
ought to have a Reserve Bank. The Honourable Member who last spoke
hoped that now- that six months have elapsed since he introduced this
subject, the Government of India and he were nearer the solution. Well,
Sir, the Honourable Member flatters himself. The Government of India
began the spade-work long before his Resolution was moved, and I think
that his Resolution was rather the result of our spade-work, and not the
spade-work the result of his Resolution. Six months have certainly
elapsed since that date, and 1T may perhaps let the House into a secret

that in consequence we are six months nearer the appointment of the
Committee,

I explained at full length on the last occasion the attitude of Govern-
ment towards this recommendation. We do not think that the present
i8 a suitable moment ; we do not think that it necessarily should be in
the form of a big Committee that the inguiry should be made. Nor do
we think that the time is really ripe for deciding either the
scope or the exact nature or form of the inquiry to be made. But with
reference. to what the Honourable Baronet who represents the mill-
owners said, I would like to inform him that all this time the spade-work
is going on. We have not got an officer on special duty for this purpose,
but we are endeavouring to complete the survey of existing econditions
relative to banking which is spoken of by the External Capital Com-
mittee, a rough outline of whose task I gave in. a spcech that I made
before the Delhi Univetsity in November 1925. All this time the spade-
work is going on, and some of its fruits are visible such as the creation of
the Indian Institute of Bankers, which, I am very glad to say, has finally
been brought to a suceessful issue.

1 should like to take this. opportunity, in case angther does not arise,
to say a word in connection with the establishment of this institution about
the debt which India owes to a very great banker and a great friend of
India, I mean Sir Norcott Warren.  Sir Norcott Warren is about to retire
from India, for the last time. He did it before, but on a pressing
invitation, which was fully eoncurred in by the Government of India, he
came back again. And jt is now I believe 42 years since he first came
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to India and he has been in India almost the whole of those 42 years
and he has identified himself with Indian banking and in particular
with the renewed Imperial Bank which grew out pf the previous Presi-
dency Banks, s0 mueh 8o that it is hard for anybody, I think, who thinks
of the Imperial Bank, to think of* its existing without Sir Norecott
Warren. 1 am sure that all who hear me will join with me in wishing
him, when he retires from these shores a long and happy life in which
;.odle.njoy the rest which he has so thoroughly earned by his services to
ndia.

But, Sir, T return to the less pleasant subject of this Resolution. I
have urged the Honourable Member who moved it to accept the assurance
of the Government of India that they are at least as keen as he is that the
right steps should be taken to improve banking conditions in India and that
at the right moment an inquiry should be made. I would suggest to
him and to a certain number of other speakers to-day and on the previous
occasion, to whose speeches all the same I should like to pay a tribute of
admiration for what they contain, I should like to suggest to them and
tg the House generally that the thing that is going to make banking grow
in India is the desire of the Indian people for banking facilities and the
Government of India is not going to create banking by building banks in
every village in India. ' It really is a thing in which Government can do
something hut the essential and driving powers must be the demand of the
Indian people for banking in India, and no Commission, no Reserve
Bank and nothing else except the desire of the Indian people to have
facilities for banking will create facilities for banking in India,

Nir, 1the Government regret that they are unable to accept thisg
Resolution. They do not disagree with the main principle that it is
desirable that there should be an examination into banking in India at an
early date. But beyond that, they are not able to go and they are unable to
accept the Resolution as it stands. I hope still at the last moment that
the Honourable Member will be satisfied with that promise and will
recognise that it is all that he can usefully get and that even if it is my
successor and not 1 myself who has the pleasure of being in at the birth
*f this Banking Committee, he will not get it a day earlier by pressing for
a promise from the Government for more than I have been able to give.
I would urge him, therefore, to withdraw the motion.

Mr. President : The original Resolution was :

¢ Thut this Assembly recommends to the Governor General in Council that a Coun-
mission consisting of a majority of Inr}inn mewmbars \?'ltlI.IIlI.III(}lan Chs‘x'rnmn be
appointed to investigate the present position of the banking institutions, facilities pnd
cotiditiona in Indin and make recommendations for their ymprovement nnd expansion,
with particular reference to the provision in adequnte =.|uanl-:t_v.rmd appropriate forn
of the cupitul or finnnee necossary for the development of the industries and.agricul-

ture of India."’ .
Since which the following amendment has been moved :
¢ Thut at the end of the Resolution the following be added :—
¢ and also to report what, if any, measures are l‘l(’l—!.li’l‘(;l.tﬂl\ to regulate and controi
bauks and banking busincss in this country -

The question I have to put is that that amendment be made.
The motion was adopted.
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Mr. President : The question then is that the following Resohition,
as amended, be adopted, namely : B
¢ This Assembly recommends to the Governor General in CUouncil that a Com-
mission econsisting of a majority of Indian members with an Indian Chairmat be
appointed to investigate the present position of the banking institutionms,. facilities und
_,m@nhdhudm&hmomdsﬂmmwimgmumtmd
rith particular refeérence to the provision in adequate quantity and appropriate form
of the capitul or finance necessary for the development of the indastries and agricultaire
of Indis and also to repert what, if any, measures are desirable to regulate and eontrol
banks and banking business in this country.’’

The motion was adopted.

The Assembly then adjourmed for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. President in the Chair.

RESOLUTION RE INDIANISATION OF HALF THE CADRE Of
OFFICERS IN THE INDIAN ARMY.

Dr.B. 8. Moonje (Nagpur Division : Non-Muhammadan) : Sir, I beg
to move the Resolution that stands in my name :
'‘ This Assembly recommends to the Governor Gemeral in Couneil that as a

‘exrs, and to carry out the unanimous recommendations of the Committee with regard
0 the establishment of an Indian Bandhurst and the recruitment of Indian officers
in those arms of the defemsive forees, paid for out of Indian revenues, from which
they are at present exeluded.’’

The zubject-matter nf the Resolution is such as affects us Indians
vitally, and if we take a historical review of the situation we find that
from the time when the Hindu Empire in Tndia of Mahrattas as well as
that of the Sikhs was subverted up to the present time, th> whole of India
has been disarmed and the intelligentsia of India has been ruthlessly,
dissociated from the defence of their country. This has created a situation
which even from the Government's point of view to-day is most anxious-—
of course, from the peoples’ point of view it is very very anxious. [t may
be asked why we submitted so meekly and so submissively to the disarma-
ment of the country, why we submitted so meekly and so submissively to
the policy of not being allowed to take our part, our dus share, in the
defence of our country ¥ That is a queation which has to be answered.
I would like to answer it in a way which might perhaps lead one to think
that we were not capable at the time of resisting the vigorous wubtleties
of those days. When the British came over here, they established novel
methods of warfare. They established completely a new system of mili-
tary organisation in the country, and their administration was so charac-
terised by a sense of discipline and punctuality that we felt completoly
dumb-founded for the time being and were dazzled. W continued in
that state of mind for some time, but soon the national self asserted itself
and we started what is called the Indian National Congress. From the
very beginning of the Congress we realised the difieulties of the gituation.
We found out the mistake that we had made and we wanted to eorrect
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it, and therefore we started an agitation from the very beginning for the
repeal of the Arms Act. It may be remembered that the agitation of
the Congress was understood and appreciated and the Commander-in-
Chief of those days, His Royal Highness the Duke of Connaught, about
40 years ago, thought that our agitation had a lot of point in it and he
said that he would do his utmost to see that a military college was
eatablished in India or that military education was given to Indians. But
nothing has been done so far. Our grievanee from that time up to the
moment, the Anglo-German War was declared could have been said to
be sentimental, to be merely academic, because the British Government
thought that the Indian people had no right to ask for a share in the
military administration of the country as they had guaranteed the defence
of their hearths and homes. From their point of view there could have
been some meaning in that, but even that is now lost. We do not get even
that protection at the present moment. The Anglo-German War for the
first time revealed both to them as well as to us that in an Empire like
the British, over which the sun never sets, it is very risky for a country
of the vastness of India to agree to be entrusted to the care of.one people
alone. They found that they could not protect the shores of India even
at a time when they thought they had the command of the seas. The
Emden raids were enough to teach them a lesson and a very much greater
lesson to us.’' Of late the methods of warfare have been so developed and
science has 8o progressed that it is feared that perhaps the next war—
God forbid another war—that might come may find England not capable
of maintaining its communieations with India. What then would be the
position at that time ¥ What would be the situation ! Military 'science
has so progressed, and military appliances are so mechanised that a vast
conntry like India cannot be expected to be prepared in a single day to
take its place in a battle-field to defend its home. It is from that point
of view that I urge that the Resolution which I move should be accepted.

The situation thus has so changed that our grievance has assumed an
aspect which is most material and mundane. From the Indian point
of view we find the situation very grave. The gravity of the situation is
also appreciated by the Government, though they have not expressed it
in 80 many words. I may here quote what no less a person than His
Excellency Sir Maleolm Hailey, the Governor of the Punjab, has said in
his evidence before the Skeen (‘ommittee on this point. He said :

¢ The matter is in my opinion one of supreme importance. India is gradually
losing the somewhat isolated position it has occupied for the last two generations in
the politics of Asia and we have to meet obligations o_f & different chnmcter.thau the
purely fronticr disturbances with which it has been familiar of late years. It is a point

on which I need not enlarge. The facts are too well known but it appears to me of
snpreme importance to secure the best possible material for Indian officers of the

army."’

If the Government have so changed its view, what would be the aspect
of the situation, if seen from the Indian point of view ? India has
realised for the first time that there is a possibility that Britain’s com-
munication with India may be broken or suspended. Wh'at would happen
if such a contingency happened ! Look at the physical situation of
India. It has a coastline of nearly 6,000 miles. To defend such a length
is a difficult task. The coastline traffic in commercial business is in itself
sufficiently tempting for a foreign invasion. Now developments in Clu_na
and Japan are taking place, and there is no knowing what the situation
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will be five years hence or ten years hemnce. Looking to the land frontier
India may be divided into two parts—the North-East Frontier and the
North-West Frontier. In the North-East Frontier there is a line of a
thousand miles which borders on China and Tibet. There are turbulent
tribes on this Frontier who are still amenable to influences from China.
China at the present time is in a state of turmoil. This turmoil may prove
to be the throes of a new birth for nationhood and if it happens to be that,
we shall have another great nation, militarily copsolidated as our next-door
neighbour. Suppose she fails—God forbid—and she falls jnto the clutches
of & European nation like Russia. What will be the result ¥ Can we
conceive with equanimity of the constant troubles and the constant anxiety
that would be caused by this line of a thousand miles which is amenable
to the Chinese and Russian influences.” We can inagine that, Govern-
ment can imagine that. It has been expressed by Sir Maleolm Hailey in
such guarded words. Now looking to the North-West Frontier we find
that from time immemorial the key to the defence of India lies in what
arc known as the passed, and these passes run through territory which has
long mountain ranges on its sides and are inhabited by people who could
be said to be in the words of a historian ‘‘ ferocious, martial and un-
civilised *’. Such are the people inhabiting the passes which are the key
to the defence of India. Beyond the passes there is a country known as
Afghanistan. That eountry, whether for good or ill, was up to 1919 a
kind of vassal of the English Government in India. The English Govern-
ment in India could control her foreign policy, could control her military
progress. But that situation has gone. Afghanistan, the vassal of the
British Government, was very wise in taking her opportunity in selecting
the time for attack upon the British (Government in India. The British
Government had come out exhausted from the world struggle and
Afghanistan thought it a good time for making its pressure felt. And
that pressure was felt so heavily that the British Government had to
yield, and Afghanistan 1ade itself independent of the overlordship of
Britain. The situation to-day has thus changed tremendously since 1919
from our point of view. The Amir of Afghanistan is to-day an absolutely
independent monarch of his country. He can import all the implements
of warfare. He can send his students by hundreds to European countries
to learn the science and art of modern war. If everything goes on smoothly
a8 it 1S now going, it is not impossible to suppose that in 10 or 15 years’
time Afghanistan will be another nation, militarily developed, militarily
consolidated, with a reformed and improved administration, and in every
sense like a modern European nation just next door to India. Then we
shall have two great nations, one a great land power, i.c., Afghanistan, and
one equally strong on land and sea, i.e,, China. We shall have these two
nations militarily organized as next-door neighbours to India. Now,
having seen what the possibilities are in the near future with regard to
Afghanistan, having seen the characteristics of the tribes that live round
about our passes, we can understand the anxiety of Indians as regards the
defence of India. T could very well gquote from a book to give you an
idea of the situation that is now before us from this point of view., Here
is a book which has been written by Arthur Vincent, called the * Defence
of India ”’. It is a book which deserves very careful and very earnest
study by all Indians who can conceive the prospect. of a self-governing
India prepared for defence against all foreign aggression. From the
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naval point of view this author has said, and everybody will appreciate

that, that now that Germany has disappeared as a naval power the centre

of gravity of all possible naval activity is no longer riow in the European

:;as l;ut in the East and in the Pacific. From the defence point of view,
erefore : o

‘‘ Times are no longer when the naval defenee of all the Dominions either may
or cun be left to Great Britain alone. Nevertheless the plans for Imperial naval
security entail a good deal of contribution from ‘¢ach of the component parts of the
Fmpire and as the individual independence of each component inereases, more respon-
sibility must automatieally be shouldered by them in State matters of which defence
is the most vital of all.’’

80 much from the naval point of view. From the land frontiers point of
view, he says :

‘! Generally speaking, the tribes on the Burmese side are comparatively quiescent,
while those on the Chinese side ure cqually hostile both to ourselves and to their
nominal rulers. Many of the latter have {)lood ‘and marriage relations with their
tribes, & fact which complicates politicn] relations to no small extent. The present lack
of authority on the Chinese border makes the Btates that side a happy hunting ground
and mfurfe for dacoita and ecriminals, forming also natural ¢ jumpitg off ’ places for
raids and encroachmenta on our fronmtier.’’ '

China being s0 weak as at present it is, this frontier gives us so much
anxiety, as eriminals, dacoits and freebooters find it 8o very. easy to raid
our country and go back at once for safety beyond our Frontier.

8ir Denys Bray (Foreign Seccretary) : I rise to a point of order,
Sir. Is not the Honourable gentleman trespassing very near the Govern-
ment's relations with foreign powers v’ ' .

Mr. President : The Honourable Member  knows that the very
question at issue is whether India should bhe prepared for self-defence or
not, and the Ionourable Member is giving his reasons why India should
be prepared for self-defence. T do not think these technical objections
will weigh with the Chair in such a case.

Dr. B. 8. Moonje : T do not want to interfere with the Government'’s
relations with their foreign neighbours, but I have every right to bring
forward what the responsibilities of the Government are, and what the
situation in India will be from the military point of view, It is a task
of Himalayan magnitude, and we all must have a good idea of the colossal
magnitude of the situation that is going to face India in the near future.
Now as for the North-West Frontier. The key to the defence of India
from aggression from beyond the frontier lies in what are called passes.
These passes run through highly inaccessible mountain ranges which are
inhabited by fierce warlike and uncivilized tribes. By temperament these
tribes are ‘‘ raiders bent at every oppertunity upon raiding the plains
for loot and rapine, reckoning themselves, not without reason, secure from
any effective retribution once they had returned to their mountain
O ur deal with in t} hich

. h sle we have to deal with in the passes which are con-
Mct:iuewhit:ilretﬁ“ed[;ef:]nw of India : We can have a good ide_a of thei.r
capacity to give us trouble. This is what Mr. Vincent writes in his
““ Defence of India '’, page 27 : e ot reen oxpoditions of -

6 W wi a total of meven (5 itions apprecinble
Rize ’ ::d nili. t;:::“ 7?;?:3:““3:;2:'] which we defended the frontier in India? 'la bebalf
there have never heen'us many as seven conuecun’v,e_ years of freedom from major
operations, without count of & host of molf.om
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We can thus certainly have an idea as to where we would be if the time
should come, which God forbid, when the connection between England
and India in the time of a great war ceased for the time being. It was
in connection with this very fact that our noble Lord, the Secretary of
State, Lord Birkenhead, wanted to frighten us out of our wits and also to
frighten us out of our demand for full responsible government. He said :

‘““I put on one mide for the purposes of this mnticipation, the perils obviously
afforded by the existence of two or three million turbulent and martial tribesmen,
living precariously between the fromtiers of Indis and the borders of Afghanistan.’’

Now, speaking from our Indian point of view, there is no Arms Act in
that territory which is inhabited by two or three millions of people. Almost
every adult person—there is no medical examination too on that side—
almost every adult person, whether medically fit or unfit, has got the
power, has got the right, to wield a rifle. He knows shooting ; and 3
million people reside there. Out of the 3 million people you may take
away half, wonfenfolk and 1} millions remain, and if you divide it by
three, we have an army of 5 lakhs of men, young sturdy sharp shooters,
to give us trouble at a time when we shall have been cut off from all com-
munications at a time of war from England. That will give you some
idea of the period we have to face. As regards Afghanistan, this author
8ays : .

“ As Afghanistan, it is most stroagly to be hoped thet future ma,
develop theu‘;znt treaty into one of such an alliance u-pv.r‘ill remove anmmé
possibilities of war from India’s contingencies. At the same time the fact must not
be lost sight of that the freedom to import arms and ammunition restored under tbe
treaty allows Afghanistan to buiMd ng and reserve of warlike equipment such
as she has nrver pomsesscd before. The attitude of His Majesty the Amir is now ‘hut
of & friend determined upom simeerity, but Afghanistan '’

he gives here a warning—

‘¢ Afghapistan is an unstable nation and in the vicissitudes of her future history
it is by no means impossible that a less friendly successor should turn the strength
of preparedness to the test of war. Upon purely military grounds, the treaty gives
Inlia Bo Thotter position than before in regard to Afghanistan, The Afghan
army is moroover reaching a pitch of efficiency whioh it never knew in the old daym,
as are the communications and the development of the country.’’

Therefore this state of things causes an amount of anxiety to us, people
of India, and also must cause, we hope, anxiety to the British Government
if they want to maintain their position of redeeming their promise of
becoming the safe trustee of India. Now, such being the situation, how
can the defence of India be organised is a question which hag to be
answered. By the Britishers alone as heretofore ! Or by the Indians
alone as we aspire for 1 Or by the unstinted and willing eo-operation
between the Britishers and Indians on terms of perfect equality 1 We
have to choose either of these three. Speaking for myself, taking into
consideration the fullest possibilities of the -present situation, I do not
think anybody will doubt the idea that the most practical proposition for
the defence of India at present is complete co-operation, unstinted co-
operation on perfectly equal terms between Indians and the Britishers.
I have already proved and I shall prove again that Britain alone s not
cupable now of guaranteeing the defence of India. Of course an for us
Indians, as we are at present,—you know it is a fact it does not require
to be mentioned—we are absolutely ineapable of defendmg India to-day,
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not becanse the desire, the capacity, the capability, to defend ome’s country
—the blood which inspires—is not in us. We are descendants of those
races in India who had established their empires, defended their empires
in India. To establish empires and to lose empires can be done by people
who are great inherently and who can defend themselves. The Hindus
and Muhammadans of this country are inheriting that blood which in
India itself hardly a hundred years ago was conducting an empire. There
are representatives of a race in this House called the Sikhs who hardly
75 years ago were masters and rulers in their country of the Punjab, and
it is said of them that they were capable and had already wielded a strong
hold and control over these martial tribes of the passes in respect of which
our noble Lord, the Secretary of State, has been frightening us. There-
fore, looking at it from this point of view, if it could be contended that
England alone ought to be able to defend India, at least here is an author
who says that the situation as it is developing will not allow England to
maintain her hold upon the defence of India as she has been able to do
in the past :

‘“ Upon all sides, therefore, it is élear that India has a greater task to be pre-
pared for in the future than she has had in the past.... Yet she must perform
worthily her own share in that protection (which she is receiving as a member of the
Ewpire). None but herself can defend herself against the first aggression by land
save where the war might be so great ga to be a battle of the Empire fought on
Indian soil. It is for her and her alone to rule with a firm hand the fromtier tribes,
to stave off the invasion that may yet come from Russia.’'

And also from Afghanistan, as it did come in the year 1914.

‘‘ Bhould the task of her defence become too great she will receive help from
Imperial resources, but only as soon and for as long as they can he spared from other
theatres. Bhould she ever perform her own task less than adequately or even go so
far as to adjure it, although that be a most likely contingency, she ean count on
none but herself to make good the deficienoy. Her immediate responsibility is one
to herself, to defend herself within the Empire. Self-defence is a first principle of
national existence. In India without it there can be neither consolidution nor
dcvelopment within her frontiers.’’

So far I have tried to prove that the primary responsibility for the defence
of India under the changed sitnation falls upon India, but if there be
an idea that England might perpetuate her policy of being alone respon-
sible entirely for the defence of India and of keeping the Indian intelli-
gentsin quite dissociated from her military organisation, she is ultimately
bound to find the task even beyond her, great and powerful though she
is. I will here quote another passage from the same book :

‘“ Indin’s ultimate task may thus be a great one. In the future, in such wars
as that of 1¥14-1018, the absolute continuity of British protection can never be guaran-
teed. In that war Britain’s naval supremacy wans such as to render India
immune from any invasion by sea, and the great issues both by sea and land were
fought out many thousand miles away. Also the continued British command of the
sca afforded her the cértainty of ewift reinforcement should her tasks upon land have
ever grown greater than she could cope with. It can never be safely prophesied
that in future wars of magnitude the conditions will be the same. They might be
greatly different. May be Britain will have to contend with Powers possessing Naviva
far superior to those of the late Central Powers, may be British command of the sca
will be temporarily inaufficient to protect Indian waters, may be wars will be fought out
with weapons as yet undiscovered which greatly dopreciate the value of the sea com-
mand and which, we are told, Germany is trying to do.”’

8ir Hari Bln&l;l Gour (Central Provinces Hindi Divisions : Non-
Muhammadan) : What about the air craft t
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Dr. B. 8. Moonje : Now, my friend has reminded me of the air
craft. I bave said that the position has been rigﬁtb' appreciated by no
less & person than the Governor of the Punjab. He has said that as far
a8 the position of India is concerned now, it is a factor which has to be
taken into account. India is not now a land which can be considered to
be beyond the grabbing reach of her rival marine.powers of the world.
Air eraft have still further enhanced the seriousness of the sitnation, by
having unnihilated distances. India is therefore now a country which is
not far off from England or from Americe or from Afghanistan. About
150 years ago, it took six months for people to come to India from England,
about a year and a half for people from America to come here. Now-a-days
they take only about 15 days or 12 days. Now times are changing rapidly
and it may not be long when people from England would be coming to
India in two or three days’ time and from Afghanistan in two or three

hours, .

Mr. President.—The Honourable Member must bring his observa-
3 rac. tions to a close now.

Dr. B. 8. Moonje : In short the advent of aeroplanes has complicated
the situation and it has become worse, 50 much worse that we can never
trust onr national defence to England alone, and we ean never remain
satisfied with the situation as it stands. In view of the fact that these
recommendations of the Committee are unanimous, I trust the Govern-
ment will show the grace of accepting them but if, as so very often happens,
the Government may not be inclined to accept them now, I feel the ¢ivenm-
stances are <o moulding themselves that soon, in the near future, the
Government may feel compelled to accept them but then all grace shall
have been gone. With these words, I commend my Resolution for the
acceptance of the House,

Mr. 8. Brinivasa Iyengar (Madras City : Non Mubsmmadan
Urban) : Mr. President, T would request you to grant me permission to
move the substituted amendment of which I gave notice yesterday. The
other amendment which stands in my name on the printed paper was
given notice of two or three days ago to the office. But this amendment
whieh T am just moving is a revised amendment and is an agreed amend-
ment. and | think the Hononrable Mover of the Resolution will accept it
and it will find support on this side of the House. I would therefore
request you, Sir, to give me leave to move this amendment without formal
notice. The amendment that 1 have got to move runs as follows :

““ That for the original Remolution the following he substituted :

¢ Subject to the revision of the whole scheme of the defence of the country in
auy future constitution for Indiz aeceptable to the people of India, and
while feeling that the. rocommendations of the Indian Sandhurxt com-
ruittee, specially relating to the continuance of British recruitment, do not
satiafy Indian public opinion, this Assembly is of opinion that the
aceeptance of the uuanimous recommendations of thut Committee will
mark a definite beginning in the Indiunisstion of the Army in India, and
it therefore recommends to the Governor General in Couneil that he may
he plﬂ:s(-rl to accept those recommendations and give immedinte effect {0
- them.’ o 7
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Sir, the reasons for this amendment are shortly stated. We want at
the outest to make it quite clear that Indix has claimed and claims to-day
her right to defend herself and has never refused to discharge her duty
or the burden of defending herself. But no chance has ever been given to
India and therefore we want to make it plain that if this House is to
accept these recommendations, it is subject to this clear safeguard that
we want the entire military defence, including organisation and control
and legislation, and in fact everything connected with that, to be in Indian
hands, to be with us Indians under a scheme of full responsible govern-

ment for India such as self-governing Dominions enjoy within the Britisn
Empire.

If 1 move this amendment and if this House accepts it, it is therefore
without any prejudice whatever to the fullest claim for full Dominion
status and the completest control of military and navai defences in con-
nection therewith which every self-governing Dominion now enjoys.

Secondly, we want also to make it clear that the unanimous recom-
mendations of the Committee, though they are such as to mark a definitc
beginning in Indianisation and may therefore be accepted for the present
by the House, are still inadequate and unsatisfactory and do not represent
all that we are entitled to to-day or all that we claim to be entitled to
to-day, nor do they represent real Indian opinion throughout the length
and breadth of this country. :

I must however congratulate the Committee on its admirable labours,
and I must say that in the history of Committees of this deseription in
India, it is for the first time that we have got a unanimous report of this
far-reaching importance arrived at after a most unbiassed examination
of the whole question. Speaking for myself and everyone on this side
of the House, though I do not agree that the actual specific recommend-
ations are at all satisfactory, the analysis of the position, the elucidation
of the causes, which has been made in this Report, and the way in which
the question has been approached, deserve all the praise that Members
of this Assembly can give to the disinterested labours of those who have
worked so hard to bring the matter to a successful conclusion. I make no
distinction between European and Indian, between Lieutenant-General
Skeen and Mr. Burdon on the one side, and thé Indian members on the other;
nor do I make any differentiation whatever between the military officers
and the non-official members of the Committee. Our gratitude is parti-
cularly due to my friend Mr. Jinngh who has identified himself so
thoroughly with the work of the Committee. I must mark my personal
appreciation that the Report is a document which self-respecting Indians
can read with whole-hearted praise and without any ‘‘ inferiority com-
plex *’. 1t has been written in a spirit which is free from racial bias,
and T congratulate the European members of the Committee on the
collaboration which they have given the Indian members and on the way
in which they have arrived at this Report.

But having said so mueh, I must add that the recommendations are
certainly not satisfactory. There is no definite goal which has been stated ;
and the time-limit which is imposed by these recommendations is certainly
not a time-limit with which we can agree though the cxigencies of the
moment may be responsible for the amendment. It is obvious however
that this time-limit, which has been generally stated to be 25 years, is
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very materially qualified by the unanimous agreement of the Committee
stated at page 24 of the Report which runs as follows :

‘“ It is however unanimously agreed that whether a slower or more rapid rate
of progress is ultimately adopted the scheme actually in operation sbould be reviewed
in 1988, that is, five years after the inauguration of the Indian Bandhurst, with u
view to considering whether the success achioved is not sufficiently solid to warrant
n further acceleration of the rate of progress.’’

I regret that in the formal summary of recommendations this recommenda-
tion has not been put in with a letter against it. We have no definite re-
commendation as to the stoppage of British recruitment that is necessary;
nor is the college recommended in this Report provided with a sufficient
strength. 1 do not consider, speaking for myself, that 100 is a sufficient
number. There are also other important features of this Report upon
which one must express dissatisfaction ; there is no recommendation for
the establishment of an Indian Cranwell or an Indian Woolwich—arms
which are no less important than the infantry or the cavalry arms of the
services. It is quite clear that they should have been started at about the
same time as the Indian Sandhurst was intended to be started. Bur
anyhow the recommendations sre there. And I am perfectly certain that
where historical or statistical material is required to be supplied to the
Members of the Assembly abler and more competent hands will deal with
it. I am content to place my amendment upon the short ground that it
is the only amendment which India at the present day—self-respecting.
demanding full Dominion status and asserting her right to defend her-
self and not refusing an iota of the burden which that right involves—can
at all agree to for this moment. Therefore it is that as a compromise this
agreed amendment is moved with a view to show that the foreword to this
Report should not be regarded as of any value at all. We have got a most
characteristic foreword, from which I gather that the terms of reference
which were originally framed and whicgnsre given in the first page of the
. Report are not wide and that the Committee somehow was not competent
10 survey parts of the subject. T have read those terms as given in the
Report and I think they are wide enough, and' T do not understand how this
skilful use of language is justified in this foreword. I also disagree with
the suggestion made that the Government, when called upon to deal with
any scheme of increasing Indianisation extending over a number of years,
must leave themselves free to consider whether the basis of that scheme
offers a sure and stable line of advance towards the creation of a Dominion
army or whether alternative methods which do not fall within the Com-
mittee’s {crms of reference might not be more profitably explored. Of
course we all know how, instead of creating disappointment, the psychology
is sought to be created that you will not get all that the Committee is re-
commending, but that you will get some parts of it, while other parts will
not be given effect to. You are told that there are alternative methods
by which your demands might be satisfled—phrases like Dominion army
and things like that are stated in the foreword : but I have not the slightest
doubt whatever that nobody is going to be taken in by this Tarfuffian

language.

T consider, Sir, that the time has come for us to make it perfectly plain
that no pretext whatever can be availed of by the Government here or
in England for delay in connection with this matter ; and that is the only
reason why men like me and my friends on this side of the House have
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agreed to the amendment which I am moving to-day. It is not to be said
that this I1dianisation in the Army should be shelved till the constitution
for India is settled. It is not to be stated : ‘‘ Oh, we are exploring ways
and perfect ways of creating a Dominion army. Why should you not wait
till then ¢’ The Leader of the House said—and I thank him for the
present vhich he made to us a few minutes ago—the Leader of the Honse
said that Le was not particularly enamoured of Committees because the non-
ofticial members on this side of the House generally rejected the majority
recommendations of their Committees, and there was no use in the Govern-
ment embarking upon the appointment of Committees. But this is a Com-
mittee which the Government appointed themselves ; the terms of reference
were made by the Government, and I suppose the Government knew that
the training of King's commissioned officers for whatever service was essen-
tially an Imperial concern ; and T presume that the appointement of this
(Committee and the terms of reference were settled in consultation with the
Government at home ; and if they were not so consulted, they should have
been consulted. Therefore 1 presume all these things have been done in
the way in which these things are done. We are not to be put off by the
distribution of responsibility and the divisions of jurisdiction, and the
whole apparatus of dilatory procedure to which we have been accustomed
is sought to be employed even in this case where the unanimous recom-
mendations of their own Committee, which was presided over by their most
responsible officer, the Chief of the General Staff, are involved. n
those recommendations are made, they are sought to be diluted and put a
side, and all the arts of trained and evasive diplomacy are directed against
us. 1 say that every Member of this House who realises his responsibility
must set his face sternly against such an attempt on the part of Government
to let down their own Committee. Here is an instance, Sir, in which at
least the Leader of the House will be pleasantly disappointed, because we
are willing to give effect ta the unanimous recommendations of the
Committee, and as he was anxious that this side of the House should agree
with him in that respect, I would ask him to accept these recommendations
and to see that the Governments here and in England accept those recom-
mendations without any difficulty or without any delay and give immediate

effect to them.

Sir, Indignisation of officers of the Indian Army and the connected
demands have been long overdue. There is not the slightest doubt what-
ever that, as the Members of the Committee say,

‘“ for more than forty years the exponents of political and national aspirations
of the Indian people had demanded insistently on the platform of the Indian National

Oongreus and elsewhere that Indians should be given opportunities of service in the
Indinn Army equal to these enjoyed by their British fellow-subjects, but this ue

mund has so far met with no substantial response from the Government ’’.

Now, Sir, Government’s own responsible Committee has recommended that
Indians should be given greater opportunities in the Indian army, and not
anybody else desiring to cause trouble to this very very easy-going Gov-
ernment,

I would also very briefly run over the causes which have been stated
in the Report as demanding that no further delay should take place in
the Indianisation of the Indian army, and also in adopting the various
recommendations, particularly the recommendation for the establishment
of an Indian Sandhurst of the same standard of efficiency as the one exist-
ing in England. I am gled to notice that in no page of this Report is to
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be found any plea that Indians are or want to be in any way less effieient
than the standard of efficiency claimed by the British people. That is
really the one great thing which has prompted me to move this amendment.
We do claim that we are as efficient as any other race on the face of the
earth. Clive and Dupleix demonstrated that Indians, according to the
history of English writers which I have read—if the history is false let
the other side contradict it—Clive and Dupleix had demonstrated for the
first time that if Indians are trained and organized by European officials
they will be quite as efficient and equal to any other race on the face of
the earth. We have also known on the civil side of the administration that
Indians are equal to Europeans in all departments, as heads of Govern-
ment, as Members of the Executive Council, as Judges and as Secretaries
to important Departments,—in fact in all departments they have proved
that tbey are in mo way inferior to the English or any other European
race, either in moral courage, or in efficiency, any other quality which is
necessary for leadership of men. If therefore adequate opportunities
have not been given to Indians, it is the Government only that is to blame,
but if the chance is given, undoubtedly Indian Captains, Indian Majors,
Indian Colonels and Indian Generals will be found in quite large numbers
and will be found to be quite as efficient as their European compeers. 1
hate not the slightest doubt about it.

There is however another question which has been very ably dealt with
in the Report, and that is, the question whether there is sufficient material
in India. 1 would only refer to that part of the Report which deals with
this aspect of the question : :

‘‘ Wo have already sald that we believe good potential material to exist which
the efforts of Government bave not yet sueceeded in reaching. This belief is bused
upon evidence of n substantial and credible charaeter. There are a number of young
King's comumissjoned offirer« plready in the Indian Army who are pronounced by thelr
Commanding Officers to be efficient, according to the single sta:nclug ‘of efficiency which
the army recognisen, and many of these have reached their prement position in the facc
of far greater disadvantages and difficultics which a British boy has te overcome, Tho
‘RBeoyal Military College at Dehra Dun whieh has been in existenee for nearly 4) years
kas shown that even average Indian boys, given proper facilities, can puss with credit
not only into Sandhurst but out of it. 8o far no Dehra Dun boy has failed at 'Band-
hurst, and the Dekra Dom boys, as a clnn have enrned the good opinien of the present
Commandant of Sandhurst, Sir John Maynard, formerly Member of the Executive
Conneil of the Punjab, who served for forty years in India, has assured us that in the
Punjab alone there are many boys who do not appear for the Sandhurst examination
but are of better quality than aecopted standard ewndidates whom he hiniself had
eeen, We have sfmilar {elﬂmony from other witnosses and also from those of onr
collengues who are well acquuinted with the standard and type of qualifientions re-
quired in a King’s commissioned offieer *’, '

The difficulties that have so far existed have heen very clearly analysed
by the members of the Committee. They have shown that the method of
selection of candidates has heen rigidly official and antiquated, " and
requires them to pass through a hierarchy of offjcials, so as to eliminate
every possible efficient person and to let in practically nobody at all. The
meshes are so very fine that nobody is able to come into the Military De-
partment. That is the way in which the method of selection has been till
now pursued, and that method of selection has been very severely oon-
demned by the Committee and they have suggested a new method of relec-
tion which is certainly better than the existing method of selection. They
also pointed out that if till now advantage has not been taken it is besause
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the cost of military training and of the preliminary education and other
things has been 8o prohibitive to the middle classes in India that facilities
which exist in Canada and the United States or even in England and France
are not given to Indian candidates here ; and that of course is half the
trouble.  The State ought certainly to bear a much larger proportion
of the cost than it does. And again it has been pointed out that having a
Sandhurst in England will not be a sufficient attraction. There is the
difficulty of people going from here, and there is the dificulty of guardian-
ship and various other difficulties can be imagined. The need therefore for
the establishment of military colleges in India of the type of Sandhurst,
Woolwich and Cranwell is obvious on the face of it. And it is a wonder
that all this has not been till now done. Therefore, Sir, I submit that,
while 1 agree with the case that has been stated and also with the general
explanation which has been given of the entire military position, we differ
from the members of the Committee in the recommendations themselves,
which are unsatisfactory in scope and extent and as to which, I am sure,
many of them will certainly agree with us on further reflection. Whether
they arrived at it by way of a compromise or whether they arrived at it
merely because they thought that was a beginning which ought to be
attempted at present, is a different matter. But anyhow we on this side
of the House must express our emphatic opinion that it does not at all
represent all that we are entitled to. We are not satisfied with them, but
at the same time we are not going to make the Government a present of
the excuse, that one side of the House is against this recommendation,
another side of the House is for that reconmendation, therefore we will :
hang up this matter and we will not start these reforms. That sort of
thing should not be allowed. It is that reason and that reason alone which
has made many who are for full Dominion status, and who are for the
fullest expression of the right of defence, and who are very muech dis-
satisfied with these recommendations, to agree to this amendment. I hope,
Sir, that the opinion which will be expressed by most of the Members of !
the Assembly, if as T hope this motion is carried by all the Members of this
House or at any rate without any contradiction on the part of the Mem- °
bers on the Government Benches, if it is carried, I hope that will be sufficient '
cvidence of the desire and capacity of India to defend herself. Let it
not be said again apd again, as it has been said, that India is not fit for
Swaraj because she is not fit to defend herself. Give us a chance to de- -
fend ourselves. Give us the right to defend ourselves and you will
find whether we are able to defend ourselves or not. I am not going to
deal with the cheap gibes against the virility of the Indian people and the
malicious propaganda that is recently in evidence about our ineapacities.
I am now dealing with the more general aspects of the question, and I may
say that the history of India shows, the history of the military races in
India shows, the hmtory of all the peoples and provinces in India shows
in an abundant measure that in no part of India can it be said that there
is not manhood enough to man the Indian Army, or for the matter of that,
the Navy, or that we cannot have Captains and Generals and leaders of
men for all purpose. Is it to be assumed for a moment that the English
people when they came to India found the Muhammadan people, the
Mahratta people, or the other peoples easy foes to conquer ¥ If they wero
alive to-day, if their ghosts could revisit the scenes of their former
wrestlings, they would praise in enthusiastic terms the valour and
gallantry of the Mahratta, the Muslim, the Sikh, the Punjabi, the Rajput

- aka “
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and Jat and all the other races in India, and that is the only testimony to
which I would appeal. Therefore, I say that this cannot be delayed a
moment longer. Whether the Statutory Commission comes or not ; whe-
ther a Swaraj constitution is framed or not, this Indianisation of the offi-
eers in the Army should forthwith proceed, and this establishment of
colleges for the training of Indian youths in sufficient numbers and with
sufficient equipment, supported by sufficient expenditure on the part of
the State should be undertaken without a moment’s delay without pre-
Judice to our claim for Swaraj, civil and military. I trust that His
Excellency the Commander-in-Chief and the Leader of the House and other
responsible Members of the Government will look at this question just
as the members of the Committee have done without any difference of race,
without any difference of (Government and governed, and without any
difference of officials and non-officials. I would like that they should see
that this ix a matter on which they ought to support the non-official Indian
opinion. This will be a critical matter, a test of good faith on the
part of Government before the bar of Indian public opinion. 1 have not
the slightest doubt as to the result of the division. But if perchance this is
opposed and lost, why, then, that will be all to the good, and will be a
great advantage to men like me. With these words I would cordially
request Honourable Members of this House to vote for the amendment.

Colonel J. D. Crawford (Bengal : European) : I rise thus early in the
debate after the Movers of the original Resolution and the amendment,
"because 1 cannot find myself so enthusiastieally in favour of the recom-
mendations of the Skeen (‘ommittee as they do, if we are to solve the
problem with which this House is faced, What is the problem that we are
really discussing to-day ? It is the problem of building up an Indian army
of all arms,—by that 1 mean infantry, cavalry, air force, artillery,—so that
it ahall be capable under Indian officers of undertaking the defence of the
country. Now, those were not the terms of reference to the Skeen Com-
mittee, but it is practically the problem with which they tried to deal.
There is one factor of special ¢onsideration in that problem which we must
think of, and that, Dr. Moonje, has already, I am glad to say, elaborated
for me. In fact both the speeches of Dr. Moonje and Mr. Srinivasa Iyengar
support largely the point of view that I am going to thke at a later stage
in this debate. I must congratulate Dr. Moonje ¢n at last having got a
very clear appreciation of the military problem in India, although he put
it in much stronger terms than I would. If those words had come from
my lips there would have been howls of derision from the benches opposite
and eries of ‘‘ bogey, bogey ’’. 1 trust he will stand up when the time
comes for the discussion of the Military Budget and say, ‘* What we want
is not 50 crores but 100 crores '’. That is one factor in the problem. The
facts are that we in India are placed in a geographical position which
necessitates the maintenance of an army of the highest efficiency, and on
that point 1 am glad to say the Skeen Committee are thoroughly in agree-
ment and I take it that the House is thoroughly in agreement with me on
that point. Efficiency must be our watchword. Why do 1 say that I find
myself not in favour with the recommendations of the Skeen Committee
when I come down to find a solution of this problem ¥ To my mind there
is only one word written across the Committee’s Report and that is failure,
failure to solve the problem with which we are faced. Why do 1 say
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failure ¥ Because they have laid down that for the success of their
scheme certain factors are absolutely essential. The first of these factors
is cfliciency and with that the House agrees. Now what is our experience
when we lay down for ourselves a scheme of Indianisation ¥ What will be
our experience ! We will concentrate, not upon the question of efficiency
but upon the question of how many men are we going to take in. That is
really what the Report does. T am convinced that that is what will happen
if we are going to accept this method of solving the problem. In the sum-
mary of recommendations they say :

‘¢ A substantin]l und progressive schemo of Indianieation should be adopted and
subject to the present standard of efficiency being maintained, should be faithfully

carried out.’’

The House and the Benches opposite know well that when the time comes
they will insist not upon the question of efficiency, but that the proposals
be faithfully carried out.

The second point is that the Committee insist that steps should be
taken to maintain the proportion of British reecruitment required. I believe
that this is essential to any scheme of building up the Indian Army, I
brought out certain facts in this connection last: Session in a series of ques-
tions. Are we able to-day to get the number of British officers which we,
require ¥ No. We are faced with the fact that we are 50 per cent, short.
We are faced with the fact that to-day under existing conditions we cannot
get the British officers we require and faced with difficult military situa-
tion along our frontiers ; we are already short of the very men on whom
we must rely, Now we must face the facts. It is no good blinking at the
faots. The success of our scheme is dependent upon the fact that we main-
tain a sufficiency of the British element until we have got our own Indians
trained. 1 say that neither under the conditions existing to-day nor
under the conditions existing under the recommendations of the Skeen
Committee can we hope to get the British element that we require.

Mr. M. A Jinnah (Bombay City : Muhammadan Urban) : Why ¢

Oolonel J. D. Orawford : My friend Mr. Jinnah has asked ‘‘ why .
The reason in my opinion is that to-day service in India is not popular
in England. The strongest point of all is that the men of one country, be
it France or Spain or England, prefer to work in their own surroundings
and among men of their own race. That is a perfectly recognised fact.
‘“ Birds of a feather flock together ''. They naturally go where their
Mterests are common. That is the point. Indians have no desire that the
sacial systems of England should be imposed upon them when they come
to the question of their social life in the army. Similarly, Englishmen will
not freely and willingly serve under social conditions in the army with
which they are not content. That is the position. There is no gquestion
of inferiority. That is really the reason why you will find that you will
not get your British element.

There is a third peint upon which the , Committee insisted as an
essential, and that is the reform of the educational system in Tndia. With
that recommendation I entirely agree, but what, Sir, in the immediate
future is the hope that we shall carry out any reform of our educational
system 7 T am reminded that we have already had the Sadler Commission
recommending reforms in our educational system. But to what extent
have those suggestions been carried out ¥ Those are the three points which

: 1



3488 LEGISLATIVE ASSEMBLY. [235T8 Ava. 192T.

[Colonel J. D. Crawford.]

the Clommittee say are essential to the success of their scheme, and if they
cannot make good on those three points then the scheme falls to the ground.
I can tell them now that they cannot make good on those points and the
seheme has already fallen to the ground.

Now, Sir, I have given my mature consideration to the recommenda-
tions of the Skeen Committee. There is one other point to which 1 may
refer. The material which we require for the stamp of officers that shall
be of the requisite standard of efficiency, that is, the standard of efficiency
of our present British officers, is not available. It is due, as the Committee
have rightly said, to the failure of our educational system. Tt is due to
another thing as well, and that is the failure of the education in the home,
If you are going to recruit men with the requisite qualities of leadership,
not only have you got to give them that education of character in your pre-
paratory schools and in your public schools, but you have also to give it
to them in your homes. Now that is a question whieh only Members on
the opposite side can touch upon, which they probably realize much better
than we do. But I bad hopes that out of this Committee would have come
something worth while when I heard one of the Members say : ** I believe
the crux of this question lies in the education of our women ',

' Now, Sir, T have criticised the Skeen Committee’s Report and T do not
want to be entirely destruetive in my criticism. I believe entirely that we
must concenirate all our energies on the building up of an Indian Army
of all arms officered entirely by Indians if we are ever to make this country
capable of Dominion self-government. That army has got to be eapable of
undertaking a large proportion of the defence of India ; I will not say the
whole, because I think a portion of the defence of this country will surely
be an Imperial responsibility. How are we going to set about it§ It
geems to me that your best method of setting about it is the one which the
Skeen Committee actually rejected, and that is to keep your present army
to meet the dangers you have to-day. Keep up their standard of-efficiency.
The dangers are real. Keep your present army and start to build up
your own Indian Army alongside. That is the major portion of the
scheme. (An Honourable Member :—*'‘ That is, double the army '’.) That
is the method by which the problem should be tackled. And as your Indian
Dominion army is ready to take over then reduce the redundant units in
the existing army. That is the main basis of my proposal. Now, Sir,
to-day we keep on talking only about Indianizing the higher ranks. Bat
the officer establishment of an Indian battalion does not eonsiat only of
British officers. In Indian as in British battalions it consists of 30 officers.
To-day we have 19 Indian officers already in our Indian Army regi-
ments. But for various reasons, they are not up to the standard that we
require of our officers, and my first proposition to you therefore is, ** Let
us raise and improve the standard of our Indian officers ’’; and for that, I
would recommend that we should start at once in India a military college to
which we should send from the ranks of our Indian Army men selected and
thought suitable to eventually become officers. Also we would have
recruited for this College from the various civil walks of life. After three
years’ training I would have drafted them to the Indian army as
platoon commanders, that is into the position which the Indian officer
holds to-day. They would be men with a higher training, better education
and more capable of carrying out their responsibilities. That is one of the
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steps which I would have recommended ; and instead of taking the men
from the ranks at a very late age in life after 15, 16 or 17 years’ service,
I think I would have taken them after about 4 years’ service when I had
rome chance of judging as to their character and educational qualifications,
and as to whether they were likely in due course to be fit persons to become
officers ; and I would have given all those Indian officers a better status
than they have got to-day. I would have donc away with the Viceroy’s
Cominissioned officers. I would not have worried about the King’s Com-
missions, 1 would have had our own King's Dominion Commissions similar
to those in other Dominions. In addition to that, I would have got my
trained candidates through Sandhurst and the military colleges at home,
and I would have drafted them in also as platoon commanders. 1 would
have, as they rose in rank, given them the opportunity to pass to the higher
‘commands, company commands, and I would bave drafted them gradually,
in order to retain my British element, into my Indian Dominion Army.
Now that is the type of scheme which I believe might have been adopted.
T am not concerned with the time-limit ; we are not eoncerned to-day with
the question of time-limit, hecause we have got a military problem tu face.
We have now got a very efficient army, and we cannot risk allowing that
efficiency to drop in any way. On that I am absolutely at one with my
friends, and as I say, I would have gone on building up and increasing the
positian of our present Indian officers of the Indian Army, and alongside
that, I would have started my full-fledged Dominion Army, of which I
should have had every reason to be proud. I cannot. understand, I fail to
understand, why Indians should consider the eight-unit scheme a scheme
of segregation. Now to my mind, if that is really your opinion, it shows
that you think your men have got an inferiority complex : and if your men
have got this inferiority complex, if they have got no confidence in them-
selves, how will they lead their own men or inspire confidence in others !
I ask that. It seems to me that those men who had the honour of being
in the first regiments which were to be Indianised should have felt proud

that they had the opportunity to show that they .were as good and eould
turn out as good regiments as their British comrades on the other side.
That would have been true patriotism if they had the grit to do it and we
wonld have had greater chances of building an Indian Army. I am afraid,
Sir, I cannot find myself in the least bit in sympathy with the recommenda-
tions of the Skeen Committee’s Report. I believe that that Report will fail
entirely to solve the problem which we are all anxious to solve, and there-
fore, 1 find myself in opposition to the Resolution of my friend, Dr. Moonje
and the amendment of my friend, Mr. Srinivasa Iyengar—not in opposi-
tion to the problem ; the problem has got to be solved, but it will not be
solved by the Report of the Skeen Committee.

Mr. K. C. Roy (Bengal : Nominated Non-official) : Sir, there are at
the present moment two propositions before the House, the substantive
motion of my Honourable friend Dr. Moonje and the amendment moved
by my friend Mr. Srinivasa Ivengar. I have an amendment also standing
in m.\," name ; T have no wish to move it, because I know that it will not
meet with support either from the non-official or official benches. I
therefore support the amendment of my friend Mr. Srinivasa Iyengar,
(Hear, hear). His amendment may be divided into two parts. The
first is the preamble. I sympathise with the preamble. He has laid it
down that it will be the duty of the forthecoming Statutory Commission te
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examine the question of Indian defence, not Indian defence alone, but
Indian defence in its relation to Imperial defence. This was not con-
sidered by Mr. Montagu and Lord Chelmsford. We are therefore facing
considerable difficulties, The Statutory Commission will undoubtedly
have to consider the interdependence of civil and military administra-
tions in India. In the domain of civil administration we have advanced
very greatly in recent years ; but in the domain of military affairs, we
are where we were ; and for the backwardness the responsibility does
not belong to us ; it belongs to the (GGovernment of India and to His
Majesty's Government. Shortly after the introduction of Reforms the
question was taken up by a (Committee over which my esteemed friend
General Sir John Shea presided, and we have not seen any results so
far from the recommendations of that Committee.

Then, Sir, the second part of the Resolution is the operative part.
The operative part represents the amendment of which I have given
notice. The operative part of the Resolution recommends to the Gover-
nor General in Council to accept the recommendations of the Skeen Com-
mittee. I think, Sir, it is their clear duty to do so. It is the Govern-
ment of India which appointed this Skeen Committee. It is the Goverun-
ment of India which determined its terms of reference. It is the Govern-
ment of India and Army Headquarters which were in constant touch
during th» progress of the Committee in India. T consider that it will
be a clear deviation from the normal conduct of Government if they
TRise serions objections to the acceptance of the unanimous recommenda-
tions made by the Skeen Committee.

Manlvi Mubammad Yakub (Rohilkund and Kumaon Divisions :
Mu];_ammndan Rural) : Who appointed the Frontier Engquiry Commit-
tee

Mr. K. C. Roy : Sir Denys Bray will give you the reply. .

Before T come to the Skeen Committee’'s Report, I have a word to
say about the preface. When I saw the famous ¢ foreword *’, about which
I asked a few questions the other day, for the first time, it came upon
me as g surprise. I have been a keem student of the Government of
India for nearly 25 years. I have seen many Commissions and Commit-
tees come and go, but I have never seen & *‘ foreword ’' before, 1 there.
fore thought it my duty to table a few questions which I did, but the
masterly way in which my Honourable friend Mr. Mackworth Young replied
to my questions left me speechlesm 1 left it to my friend Pandit Hirday
Nath Kunzru to put supplementary questions, and so he did and I hope that
when the discussion proceeds further, my friend Mr, Jinnah will be able
to elucidate the points further. But there is one point to which reference
has been made both by my friend Mr. Srinivasa Iyengar and my gallant
friend Colonel Crawford. and that is about the possibility of developing
a Dominion army. But what is the genesis of a Dominion army !
A Dominion army implies immediate autonomy of thix Legislature to
legislate for the defence of India and also a Dominion Civil Service. Is
Colonel Crawford prepared to give it ¥ A Dominion army also postulates
the withdrawal of the King’s Army from India. Is Colonel Crawford
prepared for this ¥ A Dominion army further implied eitizenship rights
te a Domitiion oitizen. A Dominion eitizen can enter the King’s army
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in any branch he likes ; but to-day Indians are ineligible for admission
to the various arms. 1Is he prepared to wipe that away ¥ 1 will leave
Government to answer these questions,

Now, Sir, let us take the composition 6f the Skeen Committee.
Who presided over it ¢ The next man to the Commander-in-Chief, a
man well-known and respected throughout the whole of India and among
the Indian army, (Applause)—a man with whom it was my privilege
to work during the Great War, a man of unimpeachable character and
integrity and a man who would only do the right thing. And who were
the members ¥ My Honourable friend Sardar Jogendra Singh and Mr.
Jitmah, men who could speak on India’s behalf with unimpeachable
anthority. And who were the representatives of the Indian Army ¢t
Two distinguished officers whose loyalty cannot be questioned, whose
sincerity for the good government for India is beyond a shadow of doubt,
Now, we are asked by our friend, (‘olonel Crawford to dismiss the Skeen
Committee’s Report as a failure and to accept his wholesome advice.
(Laughter.) If the House were to accept Colonel Crawford’s advice to-
day, it will take another thousand years for the Indianisation of the Indian
Army. (Hear, hear). And, then, Sir, we are asked to reject the Skeen
Committee's Report ; and on what grounds ! The grounds suggested
are precisely the same on which we shall urge the acceptance of that
Report. My friend Colonel Moonje (Laughter)—I am sorry to have
suddenly promoted my friend to that rank—has given a very graphic
description of the externa! conditions af Indin. T accent his deseription
and I can assure my friend Colonel Crawford that these considerations
were ever present in the mind of General Skeen who, as the Chief of the
Indian General Staff, knew the external conditions of India much better
than an intelligence officer who retired from the Army Headquarters
about ten vears ago. (Hear, hear.)

Then, Sir, I come to the four points which Colonel Crawford has
.urged. I accept his criticism of the test of efficiency. In my boyhood [
wus connected with eduecational institutions. 1 can assure His Excellency
the Commander-in-Chief that India could produce 100 to. 200 men for
the Indian Army every vear. Indeed if they do not satisfy the test of effi-
ciency do not have them. I say that efficiency shall be the sole test and
that we have not so far failed to produce this in any walks of life.

Then, Sir, I come to his next point. He says that there is the lack
of British reeruits and that they are not coming in sufficient numbers.
I accept that position. But, Sir, I look upon it as a temporary phase.
The British youth knows his responsibility and his obligations ; the
British vouth knows the value of India; the British . youth knows
the important place that India . occupies in the chain of Im-

erial defence. It is his duty to come. But I would ask my gallant
riend to look at the other side of the picture. What about the Indian
youths and what about the Indian population ¢ Suppose you have a war
in the North-West Frontier to-morrow. Colonel Crawford was associated
with me during the publicity work and 1 know the value he attached
to Indian public opinion in those days. I want him to consider, if there
is a war in which His Majesty's Government is engaged and in which
you do not get the co-operation of the Indian people, what will happen {
In tact, by making a speech like the one which Colonel Crawford has
made to-day, I can assure the Flouse that you are straining the loyalty
of the Indian sepoys and the Indian penp_lo. (Hear, hear.) T want you
again to consider the other side of the shield. You cannot fight another
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European war without the fullest co-operation in money, in munitions
and in men from India. , When my gallant friend was associated with
me during the publicity campaign in the days of the Great War, he did
not find a single Indian who was not willing to assist us. Is that the
reward he is proposing now ?

And, Sir, what is his next point that he talked about ! He talks
against the abandonment of the 8-unit scheme. 1 remember, Sir, the
day when the announcement was made. 1 was sitting in the Press
Gallery and my frienu Mr. Burdon came up to me with a bundle of
papers in his hand and said : ‘* Here is the 8-unit scheme '’ and asked
me what I thought of it. I told Mr. Burdon : ‘‘ Take it from me, it is
foredoomed to failure.”” 1 am sorry he is not here to bear his personal
testimony to that effect, but that is what I told him.

Now this is the finding of the Skeen Committee and not the finding
of the Indian people. We are not afraid of taking risks and of showing our
own merit if we are given opportunities. But what we very strongly
object to iz the racial diserimination involved in the scheme. In the
civil government of India, in our private, social and political life, racial
diserimination is practicelly gone. (Honourable Members ** No, no.’")
Well, T have been in Simla for over 25 years and I know what the position
was 25 years ago and T know what it is to-day. In the civil government
of India racial discrimination is well-nigh gone. Please do not substitute
it in the Army. (An Honourable Member ** Communal appointments !'’)
Well, these communal appointments are all your contribution. Please
do not introduce racial diserimination in the Army.

Lastly, Sir, before T sit down, T wish to acknowledge the deep debt
we all owe to the Commander-in-Chief for the early orders that he has
obtained on the Shea Committee’s Report (Laughter) I 'deprecate
laughter. You are not conversant with the methods of the British Gov-
ernment. I know His Excellency is straining every nerve to secure an
early decision on the S8keen Committee’s Report, but I may tell him that
if that decision be not the acceptance of the entire recommendations of
the Skeen Committee, then it will create widespread dissatisfaction all
over the country, and it will really mar the political. economic and social
progress which this House has so much at heart. T support the amend-
ment.

Maulvi Abdul Matin Ohaudhury : (Assam : Muhammadan) : Sir, I
rise to offer a few brief observations on the Resolution that is before us
to-day. I confess I am not one of those who went exactly into raptures
or ecstasies over this Report of the Skeen Committee. Though I do
not withhold my tribute of admiration from the memberk of the committee,
both European and Indian, for the courageous and the conscientious way
in which they tried to discharge their duties, T must say, 8ir, at the same
time, that it falls far short of Indian expectations (Flear, hear.) The
Report, Sir, was evidently in the nature of a compromise. But whatever
enthusiasm T might have felt for the recommendations of the Committee,
my enthusiasm reached its freezing point as I went through the ingeni-
ous ‘‘ foreword ’’ with which the Government of India has taken care to
fringe the Report. There is a saying, Bir, that the sting of the scorpion
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lies in its tail ; we find that the sting of the Government of India lies in
the small slips of paper which they always attach to the otherwise ad-
mirable reports. Such was the case with the Resolution on the Textile
Enquiry Committee’s Report, and such is the case with this *‘ foreword ’’
also.

Sinece the introduction of the reforms, no Committee or Commission
had aroused such a high expectation in the minds of the Indians as this
S8keen Committee. The terms of reference were so explicit and definite
that we were hypnotised into the belief that probably the Government
of India were really earnest and sincere in the matter. With the ap-
pointment of this Committee, we began, Sir, in our ecredulity to see
visions of swarms of Indian Captains strutting along the Mall in spick
and span uniforms, of Indian Majors swaggering on railway platforms ;
we dreamt, Bir, of indian Colonels in command at Jutogh or of Indian
(ienerals installed at Razmak. The prospects seemed so rosy, that it in-
duced even Pandit Motilal Nehru, the Leader of the Swaraj Party in
the Assembly, to give up the position of a dignified dissociation from the
Government and walk quietly into the spider’s parlour. (Laughter.)

- But, Bir, with one stroke of the pen the

“ Government of India have dashed all our hopes

to the ground. The Government now tell us that the recommendations

of the Skeen Committee possess no more than a mere academic value as

a basis of discussion. The Government unblushingly tell us that they

have more cards up their sleeve than they produced before the Skeen

Committee. They tell us that we have been living in a fool’s paradise

if we believed that anything substantial would come out of the Committee’s
recommendations,

Now I am very much struck by the difference of treatment that is
accorded by the Government to the recommendations of Commissions,
which concern Indian interests and those which concern the European.
When a Commission recommends an extra allowance for officials of non-
Asiatic domicile, we are asked to bow unquestioningly to the superior
wisdom and expert knowledge of the Commissioners ; we are asked to
take it as a gospel. When, again, a Committee recommends some prefer-
ential treatment for an article of British manufacture, we are reminded
that this House can hardly be expected to improve within two hours
upon the recommendations of a Committee which it has taken the experts
eight months to produce. But, Sir, when a Committee, one of the ablest
and the most representative that can be found in this country, after
two years of hard labour and searching investigation, takes the unusual
course of recommending a general advance for Indians in a particular
direction, the Government of India at once become very uneasy ; like
an old garrulons woman, they begin to fumble and flutter and set about
inventing excuses to shelve the whole matter.

The position, Sir, in this. When we ask for Swaraj or Dominion
status or Home Rule or anything of that sort, the retort is hurled at us :
‘““It is absurd for people to talk of Swaraj who cannot defend their
own country '’. When, Sir, we ask for opportunities, we are told : ‘‘ That
is no concern of yours ; these are Imperial questions to be decided by the
Imperial statesmen at Downing Street or Whitehall *’. Sir, in the spaci-
oug days of post-war promises we were encouraged to toy with the idea of
self-determination ; we were deluded with the prospect of being equal
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ations. The attitude of the Government towards this Resolution, Sir,
will be the test (Lala Lajpat Rai : ‘‘ Aeid test ’’), an acid test of the
sincerity or otherwise of Government professions. From it, Sir, the
Indian public will judge whether the Governmemt are'really desirous of
leading us to a progressive realisation of responsible government in
India or whether they want to keep us down by the ‘‘ sharp edge of the
sword ’, as our brilliant Secretary of State has so beautifully put it.
‘We shall, Sir, wait and see.

His Excellency the Commander-in-Chief : Sir, I think I need hardly
assure the House that I have listened to the speeches which have been
made with the very greatest interest, and before I go any further I
would crave the indulgence of the House in the difficulty I feel in making
‘anything like an adequate reply to the speeches and for reasons which
will very shortly appear. 1 was not quite certain when my Honourable
friend the Mover of this amendment, Mr. Srinivasa lyengar, was speak-
ing whether he was speaking on the majority or the minority report of
his party. I understood that he was advocating the report of either
the majority or the minority, and that he hoped later on to be able to
move on behalf of that section which he, at present, is not representing.
I did gather from his speech, however, that he was under the im-

ression that Government were inclined to burke or to shelve the issues
raised by the Skeen Committee’s Report. When Government formed
that Committee they naturally realised that the issues roughly would be
to some extent what they have been. They are prepared to face those
issues and they are prepared to give information regarding their
policy after having due time for consideration. Mr. Srinivasa Iyengar
talked about the possibility of our deferring consideration on this Report
until the arrival of the Statutory Commission in India, Well, as a
matter of fact, had Government decided on such action, I think it might
not have been very difficuit to justify it, because I know that there are a good
many people, and certainly some Members of this House, who have felt
that Indianisation of the Indian Army is a matter which might so vitally
affect the eonstitution and administration of India that it would have been
suitable to refer a big question like this to that Commission when it
comes out here. I may say that Government have not taken that attitude.
As soon as Government received the Committee’s Report, they at once
set to . work upon it, to examine it as quickly as they possibly could, con-
gidering the very great importance of the Report concerned. Indeed,
I had hoped that to-day I might have been able to give this House some
information as regards the policy of Government in this matter. It is
to me a matter of great regret that I am unable to do so. Government,
however, were only able to arrive at their own provisional conclusions
shortly before Parliament at Home rose, and there was therefore no time
for the Home Governmern! to form a considered judgment on the marter.
Government, however, have submitted their provisional views by tele-
gram to the Secretary of State, and later on we hope that as a result of
this debate to-day, when we are more in a position to know what the
wishes of the House are, we shall be able to send a full despatch on the
subject to the Secretary of State. I gather that from what Mr. Srinivasa.
Iyengar. said, he and other Members of the House are of the opinion
that Government might have been quicker in this matter. I wonld ask
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them to remember the great magnitude of the question and what very
far-reaching and indeed irrevocable results might come from a faulty
or over-hasty decision in this matter. I think I am right in saying that
from the time the Committee first sat to the time they were able to issue
this Report, a period of sixtcen months elapsed, while probably that time
would have been longer had not Government been able to place un-
reservedly at the disposal of the Committee the services of Mr. Burdon,
who, I understand, was of the greatest assistance to them in writing their
Report. I need hardly say that I make no complaint whatever about
the time takenms I think it is absolutely right that the Committee should
have gone as deeply as they did into the whole matter, but T think we
must realise this, that no Government could possibly delegate its own
responsibility to any Committee, however influential, and when we
realise the time the Committee had to take in formulating its Report,
I trust there will not be any general feeling that Government have been

dilatory in dealing with it.
1 would now, Sir, turn to the Report itself. and with your permission
I will read the first term of reference which was this :

‘¢ By what means it might be possible to improve upon the present supply of
Indian candidates for the King's Commission, both in regard to number and quality.’’

Well, Sir, the Committee having gone very deeply into that ques-
tion came to the conclusion that it was not possible to improve upon the
present supply of Indian candidates, unless there was a definite Increase
made in the number of vacancies available for Indians at Sandhurst.
After coming to this conclusion the Committee drew up a programme of
progressive increase of Indianisation among the commissioned ranks of
the Indian Army up to the year 1952, by which time, according to the
calculation of the Committee, one-half of the officers of the Indian Army
holding King’s Commissions would be Indians. Beyond that the Com-

mittee made no recommendations.

Now, 8ir, I feel that the Committee were perfectly right in taking up
that point, and in doing so they stressed very distinetly two other aspects
of the case which are of the greatest importance and which were just
referred to by Colonel Crawford. More than once in that Report the Com-
mittee mention the fact that the whole of their recommendations are
dependent upon the maintenance of efficiency and also upon the importance
of retaining the requisite proportion of British officers in the Indian Army.
Just as they were right in emphasising these two points, they were also,
I think, equally right in not proceeding to deal with them, because they
were to some extent beyond their purview. The Government of India,
however, naturally must take up these two points, as the Committee will,

I am sure, be the first to recognise.

The problem strikes me as two-sided. On the one hand, you have the
question of Indianisation ; that is, the finding of adequate opportunity for
Indians to serve as combatant officers in the Army of India and of train-
ing them in the qualities of leadership and command. Closely allied to
that, is the question of efficiency which again is bound up with the main-
tenance of British recruitment. I am sure, Sir, it must be clear from the
utterances made by Government during the last five or six years that
(rovernment are in sympathy with Indian aspirations regarding this, and
if there were any doubt on that score, it must surely have been dispetled by
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the very fact of the appointment and the composition of the Indian Sand-
hurst Committee.

I will now read, Sir, to the House what the Committee state as regards
the standard of efficiency. They state as follows :

‘“ It is mot our purpose or desire that the number of Indian King's commissioned
officers in the Army ghould be incrensed without referemce to considerations of offi-
ciency. We recognise that in the Army there can only be one stendard of cfficiency,
namely, the highest. We hold strongly, therefore, that the severity of the existing
tests should not be relaxed in any way, and, if Indians cupable of satisfying theas
tests mre not forthcoming, then the pace of Indianisation must for the time lag
behind the number of vacancies offered. We are fully alive to the fact that the
progress of our scheme, as of nny scheme, must be contingent upon success bei
sccured at each stage and upon military efficiency being maintained throughout ’’.

1 am sure, Sir, the House will agree with that, as they also will with
the further point brought out by the Committee as to how essential it is
that the educational authorities in this country must undertake the onus
of educating boys in the initial stage, so that they may eventually be fit
to take their place in the Army. That, Sir, I believe, is the starting point
of the whole question. That, I believe, is really an important question,
and the Committee have laid stress upon it by ctating, that the development
of the educational system in India on the lines indicated is a vital element
in the scheme which they recommend. Let us remember ako that this must
not be merely a question of Government effort. It is not only Government
effort which is necessary, but public opinion and private enterprise have
got to take their due share. There must be no misapprehension about it
at all ; it is absolutely essential, hecause 1 feel confident that no one will
be able to deny the advance of Indianisation if we make sure that the initial
stage has been properly and thoroughly laid. Equally, no one must be
allowed to think that those initial stages can be avoided or ‘‘ jumped .

In this connection I would like to refer to the efforts being made by
one of my colleagues, the Honourable Mr. Das. Mr. Dax, as I think the
House probably knows, is making the greatest effort to establish in India &
really fine public school. I sincerely trust that his efforts will meet with
the success they deserve. He is working wholeheartedly in the matter, and,
should he succeed in his efforts, I honestly believe we should have over-
eome the first of the many .very great difficulties in the problem.

In connection with Sandhurst, I have heard occasionally Members of
this House and certainly many parents of ‘‘ umedwars ’’ for Sandhurst
say and heing under the impression, that once a boy has got into S8andhurst,
even though he has only seraped through that once there all difffenlties have
disappeared. 1 need hardly point out how that cannot be the case. The
actual passing into Sandhurst is only the first of the many qualifications
which a cadet and, later on, an officer must have in his eareer, and T eannot
think it is & kindness to send any boy to Sandhurst with lower qualifications
than his brother British cadets and later his brother British commissioned
officer. I am sorry to say that at present the standard of the exariination
for boys going up for examination in India is undoubtedly lower than
that passed by their British brothers in England, and, as a result, we know,
to our regret, the percentage of failures among Indian boys at Sandhurst
18 greater than that among English boys.

I trust, Sir, that I have not unduly stressed this question of want of
education and the necessity of putting it right. 1 have done so because the
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Committee themselves stress it and I think it only right to emphasise the
fact that the whole of their recommendations are dependent upon efficiency
being maintained at every stage at the high standard on which the Com-
mittee have rightly insisted.

I would turn now, 8ir, to the matter of British . recruitment, and with
your permission I would read out what the Committee say about that :

¢ On the civil side of the administration the fear has eften been expresscd, and
has to some extent been realised, that Indianisation will cause a falling off in the
recruitment of British eandidates for the services. The same phenomenon is liable o
oecour in connexion with the Indinnisation of the Armny. As we have indicated in our
observations rega the ‘ eight units scheme ', a continued supply of British offi-
cers, of the same high quality as those who have served India in the past, will, apart
from everything clse, be n great and valuable aid for the present and for some time
to eome to succossful Indimnisation. We should, therefore, regard it as specially im-
portant to maintain the proportion of British recruitment required.’’

That, Sir, was the view of the Committee. But naturally no Committee
in this country could be in a position to keep its finger on the pulse of
what 1 might call the home recruiting market, or to be able to gauge with
any accuracy what the exact result of their recommendations would be on
the boys that we get out from Sandhurst. The authorities in England can
alone be in a good position to judge regarding this and when the Committee
lay stress on the necessity for maintaining the proper proportion of British
recruitment, it is only right that the Government of India and His
Majesty's Government must regard the matter from the very widest point
of view. Let us remember that the Government of India is responsible for
the defence of India and that responsibility lies entirely upon the efficiency
of her fighting forces, and, as my friend Dr. Moonje has pointed out, we
know that we have no margin to spare as far as our Army in India is con-
cerned. The Army in India is one link in the Imperial chain of the defence
of the Empire and naturally therefore no alterations in its organisation,
which might in any way affect its efficiency can be taken without the fullest
consideration of His Majesty’s Government, which is ultimately responsi-
ble for Imperial security. We know that in the last war, the Indian army
took its part in upholding the integrity of the British Empire. That
integrity was only maintained by fighting in practically all parts of the
world. Let us never forget how fortunate India was that such fighting
did not take place in her own territory. I certainly trust that it may be
many years before another great war comes to scourge this world, but
should such a war come, we have to remember that he would be a very
rash man who would dare to prophesy in what arena fighting would or would
not take place, and should the actual defence of India then be forced upon
us, it iy certain that not only would any failure here mean disaster to India
but it would react upon the British Empire as a whole and consequently
His Majesty's Government would be failing in their duty if they did not
fully satisfy themselves that any reorganisation of the army did not in
any way cause inefficiency—when we realize the great responsibilities
inherent in His Majesty’s Government for matters which may vitally affect
the security and defence of the whole Empire, I feel confident that Honour-
able Members will not wish to hurry His Majesty’s Government unduly in
such a matter as this. As I have said, the Government of India have
already transmitted to His Majesty's Government their provisional pro-
posals and for the reasons I have stated it has not yet been possible for
His Majesty’s Government to arrive at any decision.
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Before I sit down,.I wish to say one word more and that is this. I
believe, we, all of us here in this Assembly to-day, are at one in the dual
purpose of doing all that is possible to assist Indians in increasing numbers
in taking part in the defence of their ecountry, while at the same time we
are also determined that the measures chosen to do this shall not in any
way, directly or indirectly, weaken the instrument of self-defence upon
which the security of ¥ndia depends. I trust that this Resolution may not
be pressed. If, pressed, the Government of India will have no other
recourse than that of opposing it for the reasons I have given, but I am
rather hoping that the present event may be regarded more as an oppor-
tunity for Members to state their opinions than as an attack upon Govern-
ment. The Home Government, as I have already said, have not yet had
time to formulate their opinions and surely it will be best if they are not
asked to do so in a hostile atmosphere. 1 trust that the Mover thereof may
withdraw it. (Applause.)

Mr. President : As Honourable Members are aware, His Excellency the
Qovernor General will address the Members of both Houses in this Chamber
on Monday next at 11 o’clock. The House now stands adjourned till 12
Noon on Monday next.

The Assembly then adjourned till Twelve of the Clock on Monday, the
29th August 1927.
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